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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 154 of 2021 (SZ)
IN THE MATTER OF:
A Balasubramanian,
Thokkalikkadu Village,
Pattukottai Taluk,
Thanjavur — 614 701

Versus
1. The State of Tamil Nadu — Environment and Forest Department
Fort St. George,
Chennai — 600 009
2. Department of Mines and Geology
Alandur Road,
Guindy Industrial Estate,
Chennai — 600 032
3. Public Works Department
Kamarajar Promenade,
PWD Estate,
Chepauk, Triplicane,
Chennai — 600 005
4. The Collector Office,
AVP Azhagammal Nagar,
Thanjavur — 614 701
5. The Tahsildar,
Pattukotai,
Thanjavur — 614 701
6. Ministry of Environment, Forest and Climate Change,
Indira Paryawaran Bhawan Delhi,
New Delhi — 110 003

...Applicant(s)



7. Tamil Nadu Pollution Control Board,
Mount Salai,
Guindy,
Chennai — 600 032
8. The Excutive Engineer,
PWD, WRD, Mining and Monitoring Division,
Tthanjavur — 600 058 ...Respondent(s)

REPORT FILED BY THE GOVERNMENT PLEADER

ENTIRE LIST OF WRIT PETITIONS

I, Dr. D. Shanmuganathan, Standing Counsel of Tamil Nadu, National Green Tribunal,

Southern Zone is fully aware of the facts and circumstances of the case.

1. It is submitted that, following the order by the Hon’ble National Green Tribunal on
21.04.2023 the entire set of documents as well as status on date of the several Writ
Petitions pending before the Hon’ble High Court of Madras — Madurai Bench with
respect to the same lease granted in favor of the Public Works Department are attached
along with this report.

2. The tabular column signifies the list of Writ Petitions pending under the Hon’ble High

Court Madras — Madurai Bench are as follows:

S. No. Writ Petition No. Current Status
1. W.P (MD) No. 13712 of 2020 (Main case) Pending
2. W.P (MD) No. 12937 of 2011 Pending
3. W.P (MD) No. 14735 of 2011 Pending
4. W.P (MD) No. 10471 of 2020 Pending
5. W.P (MD) No. 2901 of 2012 Pending
6. W.P (MD) No. 7045 of 2020 Pending
7. W.P No. 6761 of 2012 Pending
8. W.P No. 2884 of 2012 Pending
9. W.P (MD) No. 6312 of 2020 Pending
10. | W.P (MD) No. 4684 of 2020 Pending
11. | W.P No. 15827 of 2014 Closed with No
Costs
12. | W.P No. 4984 of 2018 Disposed with
No Costs




| 13. [ 0.ANo. 161 of 2020 | Disposed |
3. Itis submitted that, these are the list of linked Writ Petitions along with the said Original

Application No. 154 of 2021 (SZ).
It is therefore prayed that this Hon’ble Tribunal may be pleased to accept this compilation

on file and pass such further other orders which it deems fir to the case and thus render

o &

Standing Counsel, TN

justice.

Date: 05.09.2023

National Green Tribunal,
Southern Zone
Verification
I, Dr. D. Shanmuganathan, Standing Counsel of Tamil Nadu, National Green
Tribunal, Southern Zone, solemnly affirm that the contents of this Report are true to the

best of my knowledge based on the records and | have not suppressed any facts.

o &

Standing Counsel, TN

Date: 05.09.2023

National Green Tribunal,

Southern Zone
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IN THE MADURAI BENCH OF MADRAS HIGH COURT Tdfese;t
(Special Original Jurisdiction)

F
. W.P.(MD).No. %" of 2020
Venkateshwaran,

S/o.Sivasubramanian,

Maliyakadu Village and Post,

Nadimuthu Via,

Pattukottai Taluk,

Thanjavur District. - - - Petitioner

1. The Project Director,

Sand Quarry Operations,

Public Works Department, WRO,
PWD Office Campus,

Kalasara Mahal,

Cheppauk,

Chennai-5.

2.The District Collector,
Thanjavur District,
Thanjavur.

3. The Executive Engineer,
Water Resources Department,
Public Works Department, |
Mining and Monitoring Division,
Thanjavur,

4. The Thasildar,

Taluk Office,

Pattukottai,

Thanjavur District. - - - Respondents

AFFIDAVIT

I, Venkateshwaran, son of Sivasaubramanian, Hindu, aged 55
years, residing at Maliyakadu Village and Post, Nadimuthu Via,
Pattukottai Taluk, Thanjavur District, now temporarily come down to

Madurai, do hereby solemnly affirm and sincerely state as follows:
. \
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(1)  Iam the petitioner herein and as such I am well acquainted

with the factsg and circumstances of the case.

(2) 1 submit that I am filing this writ petition challenging the
impugned order passed by the 2nd respondent in his proceeding in
R.C.No.280/Mines/2018 dated 10.02.2020.

(3) I humbly submit that | am actively participated in the
social activity in and around Pattukottai Taluk. The village namely
Maliyakadu, Chinna Aavudaiyur Kovil, Thokkalikadu, Magilankottai
and Rajamadam is situated within three km at Bengal. The main
water sources of that village is Mahasamuthiram, Agni River. Both the
river crossed my village and thereafter the river entered into sea. I and
my village members were cultivated the land by using the river such

as Mahasamuthiram river, Agni River. Due to take the sand, sea water
was entered into the village in the year 2014,

(4) [ humbly submit that the entire village people are pond
hope only from the income of agriculture and they have no any means
for survival except the income from the agri. In the meantime the 2nd
respondent without following due processes of law, he passed
impugned order to permit to carry by using the cattle at the river for
three years or total quantity of 54000 m3. Therefore I am fi
writ petition to challenge the impugned order

R.C.No.280/Mines/2018 dated 10.02.2020 for the
other grounds.

ling this
in proceeding in

following among

GROUNDS

Page No.2
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c) The quarry of mining lease was conducted by the Tamilnadu
government. There is no lease was granted to private person to
conduct the sand quarry. But the 2nd respondent without
following the procedure lay down by the Tamilnadu

government, he simply granted permission in against the law.

d) The sand is main natural resource and the Government alone
is owner of the natural resources. But the 2nd respondent

simply gave permission to carry the sand is against the law.

e) The 2nd respondent has not considered that due to take the
sand, the sea water enter into the village and damaged the

village in the year 2014. But he did not considered before pass

the permission.

f) The permission granted by the 2nd respondent is violated the
Article 14 of the constitution of India. The impugned order
reveals that permission to quarry by using new bullock card
alone, but he did not give any permission by using the tractor
or any other way of quarry. Moreover the respondent permitted

sand quarry for three year is against the law.

g) The petitioner’s village people gave objection for sand quarry in
146, Agniyaru, China Avudaiyar Kovil for taking necessary
action and the same was forwarded to the 2nd respondent for
taking action, irregularities if noted on the proceeding of the
State Level Environmental Impact Assessment Authority in
Lr.No.1833/SSEIAA/2013 dated 29.05.2013. But the 2nd

respondent has not considered before passing the impugned

order.
B . Bruns Al 7yeo
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h) The Petitioner’s village people gave objection for sanq Quarry in

Agniyary for taking Necessary action and the same

n W.P.No.2884 of 2012. The
commission report filed by the commissioner state

Aaru is not running towards the dam

d that Agni
and it is running west to

east and turns southward whicp, Mmeans the original river course

was altered. Therefore this Hon’ble court passed order to stop to

.

\
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carry the sand quarry. Now once again, the respondent permitted to
take the sand at adjacent land in survey No.8, 9 at Chinna
Aavudaiyar Kovil. The original river course was altered due to the

impugned order passed by the 2nd respondent.

(5) humbly submit that | sent a representation to the 1st respondent
on 09.03.2020. The 2nd respondent received the representation sent by
me, but my representation has not been disposed by the 1st

respondents for the past six months.

6) 1 give an under taking to pay the cost if this Hon'ble Court
finds that the petition is intended for personal gain or oblique motive.
Further 1 submit that I have filed this petition out of my own funds. I
submit that to my knowledge no public interest litigation arising on the
same issue is filed or pending. | am not income tax assessee. I am doing

agricultural work. My Aathaar Card No.378677901379

Therefore 1 have no efficacious and speedy remedy except to
approach this Hon’ble court by invoking Article 226 of the constitution of
India. No similar petition is filed or pending before any court of law for
the relief prayed in this petition. The original impugned order is not

available with the petitioner.

It is prayed that this Hon’ble court may graciously be pleased to
dispense with the impugned order passed by the 274 respondent in
R.C.No.280/Mines/2018 dated 10.02.2020 and thus render justice.

It is therefore prayed that this Hon’ble court may graciously be
pleased to stay the operation of the impugned order passed by the 2rd
respondent in R.C.N0.280/Mines/2018 dated 10.02.2020 and thus

render justice.

In these circumstances, it is prayed that this Hon’ble court may be
pleased to issue a writ order or direction particularly in the nature of
WRIT OF CERTIORARAIFIED MANDAMUS to call for the records in
R.C.No.280/Mines/2018 dated 10.02.2020 order passed by the 2nd
respondent and set aside the same and pass such further or other
orders as this Hon’ble Court may deem fit and proper in the

circumstances of the case and thus render justice.

Solemnly affirmed at Madurai on this the

day of September, 2020 the contents of this 3} < 2 g{*vz._uwu,ué G0 AM% >
affidavit was readout & explained to the w <
deponent in Tamil who perfectly under [@PYN2R b, MW \'95?\' L

2 oA Or Cavamt s Wt mART)
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MEMORANDUM OF WRIT PETITION
(Under Article 226 of the Constitution of India)

IN THE MADURAI BENCH OF MADRAS HIGH COURT
(Special Original Jurisdiction)

W.P.(MD).No. of 2020
Venkateshwaran,
S/o.Sivasubramanian,
Maliyakadu Village and Post,
Nadimuthu Via,
Pattukottai Taluk,
Thanjavur District. - - - Petitioner
--Vs- -

1. The Project Director,

Sand Quarry Operations,

Public Works Department, WRO,
PWD Office Campus,

Kalasara Mahal,

Cheppauk,

Chennai-5S.

2.The District Collector,
Thanjavur District,
Thanjavur.

3. The Executive Engineer,
Water Resources Department,
Public Works Department,
Mining and Monitoring Division,
Thanjavur,

4. The Thasildar,
Taluk Office,
Pattukottai,

Thanjavur District. - - - Respondents
WRIT PETITION

The address for service of all notices and process on the petitioner
is that of his counsel M/s. S.MUNIYANDI, V.RAMALINGAM, J.JAYA
ARON RAJA and M.MUTHUKUMAR, Advocates, No.102, Seenimohamed

Complex, Dr.Thangaraj Salai, K.K.Nagar, Madurai - 23.



(©

-2 -

The address for service of all notices and processes on the

Respondent is as stated above.

For the reasons stated in the accompanying affidavit it is prayed

that this Hon’ble court may be pleased to issue a writ order or

direction particularly in the nature of WRIT OF CERTIORARAIFIED
to call for the records in R.C.No.280/Mines/2018 dated 10.02.2020
order passed by the 2nd respondent and set aside the Same and pass
such further or other orders as this Hon’ble Court may deem fit and

Proper in the circumstances of the case and thus render justice.

Dated at Madurai on this the 23rd day of September, 2020

Counsel for the Petitioner

S.MUNIYANDI BA.,B.L.,(En.No: 612 of 2008) -
V.RAMALINGAM BA.,B.L., (En.No: 2662 of 2010)

102, Seenimohamad Complex,
Dr.Thangaraj salai, K.K Nagar, Madurai-20

Cell: 9944184176
E-Mail: muniyandiadv@gmail.com

Counsel for the Petitioner



THANJAVUR: DISTRICT |

HIGH COURT : MADRAS
MADURAI BENCH

‘(\/
W.P (MD) No. 1% of 2020

WRITPETITION

M/s. S.MUNIYAN DI En. No.612 of 2008

V.RAMALINGAM En. No.2662 of 2010
J.JEYA ARON RAJA zn wo.2025 of 2014

COUNSEL FOR THE PETITIONER
Cell No.99441 84176
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THANJAVUR: DISTRICT

HIGH COURT : MADRAS
MADURAI BENCH

_1 |

\(\/
W.P (MD) No. \@ﬂr of 2020

- . WRITPETITION

M/s. S.MUNIYANDI En. No.612 of 2008
V.RAMALINGAM En. No.2662 of 2010
J,JEYA ARON RAJA En No.2925 of 2014

COUNSEL FOR THE PETITIONER

l .
Cell N0.99441 84176
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IN THE MADURAI BENCH OF MADRAS HIGH COURT
(Special Qriginal Jurisdiction)

W.P.(MD).No. 152"?12/0”()20

Venkateshwaran,
S/o.Sivasubramanian, - - - Petitioner
--Vs - -
The Project Director,
Sand Quarry Operations,
Cheppauk,
Chennai-S.
And others - - - Respondents
TYPED SET OF PAPERS
Sl.No. Date Particulars Page No
1. Aadhar Card of the petitioner )
2 29.05.2013 | Memo sent by the 2rd respondent ‘ 2
3 Advocate Commission Report filed in .3__ QLF
W.P.No0.2884 of 2012
—
4 25.01.2017 | Memo forwarded to the 27 respondent Q,S'
5 | 25.06.2018 | Memo forwarded to the 2nd respondent 2b

6 03.01.2020 | Representation given by the petitioner’s 27 2%
village people to the respondents 2

7 %.02.2020 Impugned order passed by the 2nd Bq-L}Lf

respondent

8 09.03.2020 | Representation sent by the petitioner to 11 c_ /_, 8
- the 2nbd respondent

Certified that the above documents are true copies of the originals.

Dated at Madurai on this the 2314 day of September, 2020

Counsel for the Petitioner
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DR. HMALLESHAPPA,LE.S,,
MEMBER SECRETARY ~

) Wadot

STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT
AUTHORITY,

TAMILNADU,

3rd Floor, PanagalMaaligai,

No.1 Jeenis Road, Saidapet,
Chennai-15.

Lr.No.1833/SE1AA/2013 dated 29.5.2013,

Sub: SETAA-TN-Petition received from public Chinna Avudiyar Koil- Patiukkottaj

Taluk, Objecting for sand quarry in 146, Chinna Avudiyar Koil-Agniyaru-
Forwarded for inspection —Regarding,

Rel: Petition received from the Public Chinna Avudiyar Koil d1.20.5.2013.

A copy of the petition received from the Public, Chinna Avudiyar Koil village.
pattukkottai Taluk is sent herewith, | request you to kindly make an inspection of the site and

take necessary action. irregularities if any noticed as alleged by the public- Chinna Avudivar
Koil Village, Pattukkottai Taluk.

2.4 (
/\ "’:" Member m
S b

SEIAA-TN.
Copy to
Thiru S.Rajendran }y? '{W
- S/o Thiru Sadyan
Thokkalikkadu
Mahilankottai (PO)

Pattukkottai Taluk,
Thanjavur District.614 701.
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(N THE HIGH COURT OF JUDICATURE AT MADRAS
MADURAI BENCH
(Special Original Jurisdiction)

W.P/(MD)No.2884 of 2012
P. Manivasagam,
S/0. Palayan,
Prcsxdcnt
Thokkalikadu Panchaya.t
Mahilankottai Post,
Athiramapattinam - 614 704

... Petitioner .
-Vs-
State of Tamil Nadu represented by its
District Collector,
. Thanjavur District,
Collectorate, Thanjavur

The Executive Engineer,
Water Bodies,

Public Works Dcp axtment
Pattukkottai

The Revenue Divigional Officer
Pattukkottail

. Respondents

REPORT FILED BY THR ARVOCATE COMMISSIONER

1. Pursuant to the

Warrant of
28.03.2012, I

Commission dated
issued notice to

the Petitioner’s counsel I\/I/S.

S.K.Mani on 31.03.2012 and to the Learned Special Government
Pleader and PWD authorities on 31.083.2012. 1 summoned the
‘Tahsildar to depute 'ﬁhreg Village Adﬁ\inistrative Oflicers namely (1)
N. Kanniah, Chinna Avudaiyar Kovil, (2) Muthukarruppan,

‘Thokalikadu, and (3) Viswalingam, Aripurakarai.

I requested the
Learned Speccial Govcrnmc:nL Pleader to give me assistance with the

help of the concerned ofﬁclal whxh' inspecting the river. I engaged a

photographer and also the help of Police Officials

to ensure
peaceful completion of my mission.

2. The Petitioner's counsel $.K.Mani, the Petitioner

Manivasagam, onc Balasubramanian and one Ashok were present

during the inspection and assisted the counsel S.IK.Mani. The
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Learned Splccial Government Pleader. was preseut and offered ty,

e
assistance of the officials. Hence, I proceeded with the ‘nepection

on 01.04.2012 at 11.00 AM.

3. '1did tie following 'during my :ms_pect:.ion ‘
: a) Inspection of Mahar_-aja. Samudh1ram1n pr.cse??_c‘ej‘.o.f the
1 ;th the parties as stated above. R . :
b) T

Presence o

records also,

~.

" meximum of 10
river,

12 Maharaja . Samudhiram is running from ‘North to
South. The Northern side is elevated. . The ‘Southern side is lesser in

ground level. In the Maharaja Samudhiram in the East and West
side there is a river bunds at a hei

ght of about S & 6 feet from beq
level. On the Eastern side of the

amn cannel leading to. Raja Madam
t take water from Anailcut to R

aja Madam area. Oy the back side
of the dam' within the both banks

there is water ranning area,
hump and different kKinds of trees and it seems if the wate
it will flow through normal

area and if mors
through the area where the. tree
T T

ris little

water it will flow
S_of avail
kilometg;g_-; fro‘r}}__gggjgg.

—--.-. ,l-...'.l_‘i...r.. e l to 1 V/a
Sfthe d am the Tiver,
v ) T,

AgRi Aaru flow from

fA a.u the above peféon

c)

Survey No.1 12

———————

.o.n‘mt_ljm‘emsouthe'm side mihimum of 80 'y
O feet distance wey a.'{;‘ailagb,la from the b

ble theis,

There was ng bunds of the river availa

ank of ¢he
—— e [ 1 th e

{

f

€et to a /
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northern_side: also SO to 100 feet distance is available frormn the k *,
flidytiadulab: PR e = ST T Pl ; b
queu rying area. }
d)

Then 1 visited Survey No.112 and identified the 6

hectares whe,rexn “the present qua.rry is-goinig oxi."Wherein 1 é"a'.'\'av' ‘two
poclains and three 1ornes n the quarrying. site, r requcstcd the
authorities to 1dentxfy the becl level and thc stone that is ereéted on

the quarry area on all four sxdes When [ inspected the area the
Petitioner’s Counsel represented as_,follows -

) To show the bed level

ii) To show the oviter stone

m——n

iiiy Track creat.ed artxﬁcxally
iv) To show the hump area

N\

—_

The Respondents side ofﬁclals represented through the ‘Learned
Special Government Pleader submltted which is the bed level, the
outer stone, the track created artxfxczally and the area of hump. In
this aspects my observation is that the guarrying of sand_in Agni
_Aaru river is being done on the Northern area of that _said Agni
TAaru river. ’I‘he wxdth of qu*arry m Northcrn sxde is IQQ. meters..

'Addxuonal 8 meters uscd to malce a,rtn"xcml roacl)u'x order tQ

\transport the sand. through lom ies. .That in the hump area the sand

' 3‘;*3_{513':1 is mgore than 0. 75 rnctcli_‘But, 1fI take into CQnsxderatxon i
of the, total he1gh_t) of the. hump xt may go upto 2.5 meters. The
Petitioner indicated some area wherex_x} the officials created artificial
lorry track to facilitate the ioadecl lorries to pass to the road and in
that area the quarried sand is put on thh palm lcaves In that area.

;\ > I1t was specxficany xﬁchcated. by the Petxtxon;r S, Qounscl for violation

of the sand gquarried. The Petitiuner sidc rcprescnted te note the

depth of quarry in the mouth of two areas i.e., (1 ) the Sand Road (2)
the Hump. . The Respondent side represented. tha.t it is oniy in the

Hump and real area but there is no quarrying more than .7S

meters below bed level inglicated by PWD- authorities.as. per stone

mark So, there is no mo;c than 75 mctcr_. quarry below bcd level.



Ak

. g { measured th
. As. per the requisition f the both sides ! m at

. 4 Y 127.5 meters
from - the Nosthern bank of thie river at distance :;ted out by the
Northwards arsurvey stone is beirig erected It 1s P F oA
PWD. a'u.thontzes in the stone- erected regafdlng the bed 13"3 : th:
Aaru. The bed level is marked: with- blue colour in the stone érec :u_e
(Phiptord). The subject matter of the quarrying site which meas
s¥out 6 hectares starts from this pointi.e., the stone erected,.

S. The East West length (breadth) of the quarrying site was
100 Meters. The depth was .75 Neters from the bed level. I found a
little water stagnating on the g;—ound. There was a plain surface
consisting of sand. The plaih “surface, which extended towe..ds
north measured more -th‘an 400 Meters., On the Western side, there
was some palmira and coconut irees, riovel trees, On the Eastern
side, .after some 100 Meters Eastwards from the end of the said

guarry - side, 1 found certain bushes, an.el tree. Un even humps of

sa.nd. dm-the. r,tka‘ when . measured fx‘orn West to cast measured IOC
mts -and: the ée?l(.h from the bed-level measured about 2.50 mts.

Nt at s s i o=
6. Durmg my 1nspect10r.\ the dfflcla,ls want.:d to observe tc
me the persons who accommodated with the

Petitioner one
Balasubramanian and Ashok as who

are none other than the
encroachers who are in apprehension of being evicted. Furthe- ¢he
off1c1als statedwt_l—lna_.t_:_the if the hump is not removeg there will not be
free ﬂow of water a.nd the ofﬁcxal«

have to Keep the bed levei- mtac1
in orc_:_i_er to c:a:nsxder the free flow <>f water

7. During myinspection | was able to
Aaru is not: ‘Tanriing - towards :the dam and it
East and tarns. Southwards.

8.

notice that the Agn
18 running West ¢

. I am herewith: producmg the photos takn
1nspect1on and the sketch and the ‘report fxled b
Administrative Ofﬁcers as above state

noduring ¢,
Y the Villag
i respectively,

Dated at Maduraj on this 10t

day of April 2012 t
o

Advocate Commissmnc
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THANJAVUR DISTRICT \

| a
IN THE HIGH COURT OF

JUDICATURE a1 MADRAg
- MADURAI BENCE

WIP.(vp) No.2884 of 2015

------ _--n.~--..---.-_--.-

REPORT FiLpp BY THE

OMMISSIONER

M/s. V. MANIKANDAN

ADVOCATE COMMISSIONER



IN THE HIGH COURT OF JUDICATURE AT MADRAS
MADURAI BENCH
(Special Original Jurisdiction)

W.P.(MD)No.2884 of 2012

P. Manivasagam,

S/o0. Palayan,

President,

Tholklkalikadu Panchayat,
Mahilankottai Post,
Athiramapattinam — 614 704 .. Petitioner
-Vs-

1. State of Tamil Nadu represented by its
District Collector,
Thanjavur District,
Collectorate, Thanjavur

2. The Executive Engineer,
Water Bodies,
Public Works Departiment,
Pattukkottai

3. The Revenue Divisional Officer,
Pattuldcottai ... Respondents

CLARIFICATION SUBMITTED BY THE ADVO CATE/COMMISSIONER

(D Regarding/the clarification sought for by the Petitioner in Page
No.2, the last line does not convey and candid meaning. On the other hand,
it leads to different conflicting conclusions. The same may be read as

follows:-

. On the visit, the old quarry _sitc in Survey No.112 on the Southern
side, minimum of 50 ft to a maximum of 100 ft. and was quarried from the
bank of the river. This quarry has been towards the Northern side. No bunds
were available for the river branching from Agni Aru towards North. In this

Northern side, 50 ft. to 100 ft. distance is available from the quarrying area.



P

to transport sand through lorries.

eex B

()

In Page No.3, the middle portion may be read as follows:

... For words Additional 8 Meters used to make artificial road in orde

transporting sand by lorries. Further the hump is an unquarried portic., and|
this hump is connected with the plain surface cither on the West or on thel

eters, the height from the beq
read as follows:.

had taken to a depth of %

Meters has to be taken into account totaling the
depth as 2.5 + 75

= 3.25 Meters. The bed leve| that is identified by the
DSy . In fact, the bed Jeve] cou

the present bed level of Agni Aaru is already a quarried
is still down.

Officers. &» ®arotingm

Id not be verified ag

site where the depth



(29 0%

(4)

The last liné of Paragraph'6 in Page No.4 reads as follows:-

.... Further the Officials told that if the hump is not‘ removed,
there would not be free flow of water and the officials have to
keep the bed river intact inorder to consider the free flow of

water... may be read as follows:-

the above portion in the last line of péragraph 6 is the
version of the officials”.

I have not concurred with the same in my report. I have simply
mentioned what they have stated during my inspection. The

very flow ‘of water as is ¢laimed by them could not be
commented by me . ——-=

L

- ——  ——

It is submitted that 127.5.Meters length from the Southern end

of the quarrying site starts from the Northern bank of the Agni
Aaru river, =

Dated at Madurai on this 17" day of July 2012

Advocate Commissioner



' DISTRIST: THANJAVUR
@ IN THE HIGH COURT op
JUDICATURE AT MADR4q

MADURAI BENCEH

W.P.(MD) No.2884 of 2015

CLARIFICATION SUBMITTED
BY THE
ADVOCATE/COMMISSIONER

Mr. V. MANIKANDAN

ADVOCATE COMMISSIONER
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/«0CEEDIN

PRESENT: THIRU.

R.c.No.ZSO/Mines/2018

Sub:

Ref:

e

GS OF THE DISTRICT COLL

ECTOR, THANJAVUR

M.GOVINDA RAO, 1.A.S.,
Dated:10,02.2020
s — Sand quarries =

Taluk -
— over an

Minor Mineral
Pattukottai

5.F.Nos. 8 & 9

Mines and Quarries -
Thanjavur District  —
Chinaavudaiyar Kovil Village -
extent of 3.00.0 hect — Proposa
Bullock Cart Sand quarry by Publi

in Agniyar river ped - precise arca communicatcd -
Draft mining plan approved — Clearance obtained from
DEIAA -EC for 3 years — Total quantity of 54000 M? -
Consent given by TNPCB - Grant of lease for Three

years — Orders Issued.

G.0.Ms.No.1 10/Public

Dated: 06.07.2006.

2. G.O‘Ms.No.135, Industries (MMAL1) Dept.,
Datcd:13.11.2009. '

3. Honble Supreme Court of India in L.LA.Nos 12-

13/2011 in SLP No.19628-19629 / 2009 etc.,

datcd.27.02.2012.
Government of India, Ministry
Forest O.M.dt. 18.05.2012.
5. The Chairman, Sate Lev

Assessment
D.O.Lr:No.SEIAA-TN/ Minor

dt.17.09.2012.
6. The Commissioner of Geology and Mining, Chennai

Jetter Rc.No.3868/LC/2012 dt.19.11.2012
7. G.,0.(MS) No.79 Industries (MMC.1 :
. D
dt.06.04,2015. 1) Depariment
3. G.O(D) No.110 Industries MMC
Qo) s ( .2) Department
9, LettcrNo.F'l/Do/Estimate/dated.14.06.2018 from
the 'Exe'cutwe Engineer, PWD, WRD, Mining and
Monitoring Division, Thanjavur. 8 o
i(l) JomF Inspection Report dated.23.06.2018
. gresse ar'ea communication letter i
¢.No.280/Mines/2018, dated,29.06.2018 :

Works (I,Sp1.2) Dept.,

1.

of Environment and

el Environment Impact

Minerals/2012

s et et . S —
N

Authority, Tamilnadu



o

()

12. Mining plan submitted by the Execu?ivc En-glln'eer,
FWD, WRD, Mining and Monitoring Division,
Thanjavur. dt.10.07.2018. .
Approval of Mining plan by Assistant Dxr’ector,
Geology and Mining, Thanjavur,
Lr.No.280/Mines/2018(G&M). dt.12.07.2018,
The Member Secretary, District level Environment
Impact Assessment Authority, Thanjavur
Lr.No.DEIAA-Tnj-1 F.No.75/1(a) EC.No.7/2017
datedL06.08.2018.
Tamil Nadu Pollution Coutrol Board, Thanjavur

Proceedings Nos. F.0561TNJ/OS /
DEE/TNPCB/TNJ/A/2018 Dt: 15.11.2018 &

F.0561TNJ/OS/DEE/TNPCB/TNJ/W/2018  Dt:
15.11.2018

13.

14,

15.

Yook ok ok XAk
Order:

The Executive Engineer, Watei Resources Department (Public
Works Department), Mining and Monitoring Division, Thanjavur vide
reference 9t cited .has sent a proposal for opening a new bullock cart
sand quarry, over an extent of 3.00.0 hects. in S.F.Nos.8 & 9 classified

as Government poramboke (Agniyar river) of Chinna Avudaiyar Kovil
Village, Pattukkottai Taluk, Thanjavur District.

2) The subject area has been jéintly inspected on 23.06.2018 by
the Revenue Divisional Officer, Pattukottai, Assistant Eb:ecut.ive~
Engineer, TWAD Board, Thanjavur, the Assistant Executive

Engineer,
PWD., WRD., Mining & Monitoring Division, Thanjavur and the Assistant

Director (i/c) Mines, Thanjavur and Village Administrative Officer
Chinaavudaiyar Kovil Village, Pattukottai Taluk and

they have
recommended the proposal received from the Executive Engineer PWD

3 9
WRD., Mining & Monitoring Division,

Thanjavur has forwarded the
proposal for opening a bullock cart of sand quarry,

in above said location
as demarcated by the Public Works Department with certain conditions
in vide reference 10w cited,




) 4
§

3) Based on the recommendations of the above officials the

nsidered for the grant of quarry lease¢ for

posal was examined and co
ingly precise area

ring sand for a period ofw and accord
n the reference w with a direction

pro
quar
has been communioatcd vide 1

to furnish the approved Mining
t Level Environment Impa

plan and to obtain Environmental
Clearance from the Distric ct Assessment
Authority, Thanjavur.

pwD, Water Resources
n, Thanjavur had submitted
Clearance jssued by the

Thanjavur vide

4) As directed, the Executive Engineer,

Department, Mining and Monitoring Divisio
Plan and Environment
ssment Authority,

t Impact AssS€
C.No:7/2017 datcd:06.08.2018, for

the approved Mining
District’ Level Environmen

letter No.DEIAA—Tnj-I/F.No.75 /1(a)E

quarrying of 54000 M3 of Sand in above said Jocation.
produccd Consent order
11,2018 from

a a1

s also obtained and
1805117286’2’72 dated:15.
anjavur vide referenc

5) The applicant ha

1805217286272 and
ollution Control Board, Th

d in the Environmental clearance.

Nos.
e 151 cited

Tamilnadu P

as conditione
ermission to commence a new Bullock Card

d to the Executive Engineer, PWD, water
oring Division, Thanjavur for ©

In view of the above, P

sand quarry is here by grante

Resources. Department, Mining and Monit
removal and transportation of sand of 54,000 Cbm (L 300m X W100m X

D1.80m) over an extent of 3.00.0 Hects in S.F.Nos.8 & 9, classified as
Govcmment poramboke (Agniyar River) of Chinna Avudaiyar kpvil

village, pattukottai Taluk, Thanjavur Distirct.

. The life period of sand quarry is either three years or till exhaust

the quantity of 54000 Cbm of sand.

ol

DLE!IAR

Pc R
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Special conditions. -

2z

iii.

iv,

viii.

xi.

A safety distance of S0 m. has to be left and maintained to the
river bank of either side.

Depth of quarrying shall not exceed 1 m from the sill level,

Formation of temporary approach to the quarry site shall be
done by using Biodegradable materials only.

The Executive Engineer, Public Works De
Mining and Monitoring Division Thanjavur
the guidelines and instructions given b
DEIAA, Thanjavur for quarrying of sand.

partment/ WRO /
shall strictly adhere
y the Government /

Quarrying shall be under the direct ¢ upervision of
PWD official appointed by the Executive Engineer, Water .
Resources Department, Mining and Monitoring Division,
Thanjavur. .

Quarrying shall be done without causj

1€ any hindrance to the
l

ocal public and nearby Agricultura] lands. '
The proposed site is
and benchmark level
PWD, Water Resour
Division, Thanjavur
operations.

to be demarcated with pucca pillar stones
has to be fixed by the Executive Engineer,
ces Department, Mining and Monitoring
» before commencement of quarrying

No criss cross road’is permissible in the

: Proposed quarry site
which may cause obstruction to

the flow of water,
If any of the above condition is found to be violateq this
quarrying permission is deemed to be cancelled automatically
wihtour any notice, )

The quarrying operations shall be restricted from 6.00 A M. to
7.00 P.M, -




f xiil.

Xiv.

xVi.

xvii.

oviil.

#iX.

xX.

The Executiv ;
Resources DZ frrtlgmeer, P_ublic Works Department, Water
partment, Mining and Monitoring Division,

Thanjavur should file
: a report bef istri -
Thanjavur showing the quagtity : ore the District Collector,

permitted quantity allowed to be lifted once in two weeks.

No Transport permit shall be issued for the sale of sand to other

Sates as per Rule 38-B of the Tamil Nadu Minor Mineral |

Concession Rules, 1959.

The transport permit for the transportation of sand from the
sand quarry site should be issued by the Public Works
Department in the form prescribed in Appendix - XVII in Rule
38-C (2) (a) of the Tamil Nadu Minor Mineral Concession Rules,
19509. .

The quarrying of sand shall be eco friendly and confined to the
areas demarcated in the FMB sketch as produced by the
Executive Engineer, Public Works Department, Water Resources
Department. Mining and Monitoring Division, Thanjavur.

Quarrying of sand shall be confined to the area for which
permission_is granted. :

The Publi{: Works Department shali carryout quarrying
ppcxtations in a skilful, scientific and systematic manner keeping
in view proper safety of the labourers, structures and the public
a_ncc;l1 .pubhc:works located in that vicinity of the quarrying area
and in a manner to preserve that environment »

sy nt and ecology of the
Quarrying shall be restricted to the permitted optimum depth of

not more than one meter with s ecial car
care :
bed strata. P to preserve the river

At any cost natural water cours i
e of the river and the i
_ r
vtowards downstream should be maintained for free flow ogf v?/cai:ee?t

Quurrying in river bed should n n d flood
ot be done duri g in an
: uring rain 00
The total quantlty of sand pcrmitted in the EI\ViI‘OI!'IlCIlt&i

C
learance should not be exceeded in any case within the overall .

permitted period.

Quarrying below th '
] e water table sh .
guard . ould be avo
B it against Environmental Contaminati ided as a safe

ploitation of resources. mination and over

f sand lifted as against the -



&Y

XM, The mined out pits should -be backfilled where warranted and

area should be suitably landscaped to prevent environmental
degradation.

dii. SO0 m safety distance should be left out for the bridge, water
Supply system, infiltration well or pumping installation of any of
the local bodies or Central or Sate Government Department or
the Tamil Nadu Water Supply and Drainage Board head works.

Xiv, All the conditions stipulated in the Environment Clearance
granted in DEIAA-TNJ-1 F.No75/1(a) EC.No:7/2017 dated:
06.08.2018 by the District Leve] Environment Impact
Assessment Authority, Thanjavur should be Scrupulously
followed.

(sd/-10.02.2020)
District Collector,
Thanjavur.
//Forwarded By Order//
G 7uas2n—- .
@7 7 111(::},2535
For Collector,,
4 Thanjavur

The Executive Engineer,

Water Resources Department
Public Works Department,
Mining and Monitoring Division,
Thanjavur.

‘Copy to , S

1. The project Director, Sand quarry operations, '
Public Works Department WRO,
PWD Office Campus, Kalasara mahal
Chepauk, Chennai-5 | 8

2. The Sub-Collector,
Pattukottai,

3. The Thashildar, Pattukottai.

4. The Village Administrative officer,

Chinna Avudaiyar kovil,
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1. &nft Sprdwrn , L BEGBs i smL G&MLLLD., L GEGsM coL.



THANJAVUR: DISTRICT
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<\/ % W.M.P.No. of 2020
In

W W/BA W.P (MD) No. |39 (%of 2020

i1/s. SSIMUNIYANDI En. No.612 of 2008

V. RAMALINGAM En. No.2662 of 2010
J.JEYA ARON RAJA En Mo.2925 of 2014

COUNSEL FOR THE PETITIONER
Cell No.99441 84176



IN THE HIGH COURT OF JUDICATURE AT

(SPECIAL ORIGINAL JURISDICTION)

Venkateshwaran,

MADRAS MADURAI BENCH

W. P. (MD) No. 13712 of 2020

S/o Sivasubramanian,
Maliyakadu Village and Post,

Nadimuthu via,
Pattukottai Taluk,
Thanjavur District.

_VS_

1. The Projector Director,
Sand Quarry Operations,
Public Works Department,(WRO),
PWD Office Campus,

Kalasara Mahal,

Cheppauk, Chennai - 5,

2. The District Collector,
Thanjavur District,

Thanjavur.

3. The Executive Engineer,
Water Resources department,
Public Works Department,
Mining and Monitoring,

Thanjavur.

4. The Thasildar,
Taluk Office,
pattukottai,

Thanjavur District.

Counter Affidavit of the 3" Respondent

...Petitioner

...Respondents

I, R.Elangovan, S/o C.T.Rajamani aged about 58 years working as

Executive Engineer,

Public Works Department, Mining and Monitoring

Division, Thanjavur do hereby solemnly affirm and sincerely state as

follows.

Page No: 1
Corns:
Inl



1.

vy,

I am the Executive Engineer, Mining and Monitoring Division,
Thanjavur. I am well acquainted with the facts and circumstances

of the case from the avallable records. I am filing the counter
affidavit on behalf of 3™ respondent. .

It is submitted that, the Petitioner prayed to issue a Writ or order or
direction in the nature of a writ of Certioraraified Mandamus to call
for the records in R.C.No.280/Mines/2018 dated 10.02.2020 order
passed by the 2"d respondent and set aside the same and pass such
further or other orders. At the outset, this Respondent submits that,
this Respondent denies all the averments/allegations raised by the
Applicant herein except for those specifically admitted hereunder. In
fact, the petition has been filed based on assumptions and

Presumptions and based on the own conclusions arrived by the
Petitioner.

It is submitted that, as per the Environmental Impact Notification,
2006, the public hearing is to be conducted for sand quarries having
the extent more than 25 Hectares. Since the sand quarry has an
extent of only 3 hectares, the public hearing is not necessary. The
Petitioner alleged that the public hearing was not conducted before
granting the permission for quarry site due to lack of Knowledge
about Environmental Impact Notification, 2006.

- It is submitted that, the sand quarry operation in Tamil Nadu is only

done by Public works Department from the year 2003 by
incorporating the Rule 38A of Tamil Nadu Minor Mineral Concession
Rules 1959. The Rule 38A was challenged by Private quarry operator
upto Hon’ble Supreme Court. Finally the Hon'ble Supreme Court
upheld the Validity of Rule 38A in the case Krishnamurthy vs State
of Tamilnadu vide Appeal(Civil)5572-5644 of 2005 dated '24.3.2006.
From then the quarry operations was carried out in a systematic and
scientific manner by the Public works Department.

>. Itis submitted that, as Per the approved Mining Plan, the Mean shoal

height of shoal in the sand quarry area is 2.175m. Also as per the
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Environmental Clearance in approved Mining Plan, the quarrying shall
be permitted at 1.80m shoals. And it is further submitted that the
quarrying so far done is upto the theoretical bed level from the
existing bed level only, within the permitted limit of the boundary.
The Quarrying operation is being carried out in open cast manual
method only. Mining of sand is not done using machine and moreover
shoals which are present in the river are being taken manually loaded
in to bullock carts. Mining below the theoretical bed of the river is not

carried out and the quarry is located 6 Km away from the Sea. Hence
there is no Possibility of intrusion of Sea water.

Itis respecthIly submitted that the allegations made by the petitioner

in grounds H& I, is that the process for quarry operations at Chinna

Avudaiyar Kovil village is carried out as per the rules and regulations
of sand quarry. The Environmental Clearance from District Level
Environmental Impact Assessment Authority was obtained vide letter
No. DEIAA - Tnj-I/F.No.75/1(a)/ EC.N0:7/2017 dated 06.08.2018 and
based on the Environmental Clearance, the District Collector,
Thanjavur has issued the proceeding for Chinna Avudaiyar Kovil Sand
Quarry approval vide letter R.C.No0.280/Mines/2018, dated
10.02.2020 and the order has been granted for only bullock carts.

7. It is submitted that the allegations made by the petitioner in grounds
J, is that no order has been passed for the WP N0.2884 of 2012 and
the same is kept pending at Hon’ble high court of Madurai bench still.

Further it is submitted that petitioner's allegation is a false
statement.

8. It is submitted that, the Chinna Avudaiyar Kovil sand quarry at
Pattukkottai Taluk of Thanjavur District was operated since
14.03.2020. There are Thousand three hundred and twenty four
number of Bullock carts which are located near Pattukkottai and
Peravurani Taluks were identified by the revenue department. After
duly checked by the revenue department and PWD sent this lists for
Project director’s approval for enabling into online of these carts. An
unique identity number is allotted for each bullock carts for the
above said quarry. Each bullock carts is fixed with Radio frequency
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ped with the

ddress and
ber.PWD sche
|d alone comes to the ' S
ock cart’s owner’s mobile num .

Digital
is followed for each and every day. g

inin
payment such as point of sale (POS) machines ar.‘e used for (;btal:r;rrj
the amount from the cart owner’s Debit / Credit card anc led
operations  are fully reordered with CCTV Camera. The schedulé
bullock carts which comes to quarry are verified by the person

deputed for the quarries. These are verified by Assistant Engineer,
to 5.00 PM on all Government

h
details of the bullock carts suc

their phoné N
duled th

umber with the

dentity (RFId) and map
l e list of bullock

as the owner’s name, a

e identity num quarry- SMS iS

respective uniqu
carts for which sand is to be SO
being sent to the registered bull

transparent system

Quarry is being operated from 7.00 AM

working days.

9. It is respectfully submitted that as per the Hon’ble High Court of
Madurai Bench Direction in W.P.(MD)No: 4251 of 2017 and batches
dated 16.2.2018, a fool proof system has been evolved by the State

Government to monitor sand quarry -operations and curh the illicit

sand quarrying as follows.

a. A post of Project Director, Sand Quarrying Operations in the
rank of an IAS officer has been formed during the year 2017,
to streamline and monitor the sand quarrying operations

across the State.

b. A Special Circle, namely Mining and Mohitoring Circle under
the control of a Superintending Engineer has been formed to

specifically monitor sand quarrying.

c. Five divisions each headed by an Executive Engineer, with
headquarters at Chennai, Villupuram, Trichy, Thanjavur and
Madurai have been formed to ensure smooth operations of the
sand quarries.

d. The quarries are fitted with CCTV Cameras to monitor and
prevent any illicit activities in the Sand Quarrying Operations.
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happening within the sand quarries. Such

complaints would be recorded and immediate action will be
taken to sort out the issues.

It is réspectfully submitted that above ste
taken to make this operation
accountable. Emphasis will

PsS were already
more transparent and

now be given more towards
refurbishing the process from quarry site identification t

o lifting
of sand.

It is also respectfully submitted that once the site is being

selected for sand quarry, it will be ensured that the RDO/Sub-
Collector, Assistant/Deputy Director, Mines and Geology,
Executive Engineer, TWAD Board and the PWD officials along
with the Recognized Qualified Professional (RQP) do a joint
inspection to ascertain peérmanent structures, water schemes
and other factors before giving consent. Any deviation of
conditions noted in their reports will make the concerned
officials jointly liable for their dereliction of duty. RQP holds the
pivotal role in preparation of Mining Plan. Due résponsibility will
be fixed on the concerned RQP if any undue violation is noticed
in the Mining Plan preparation.

It is submitted that once the Environmental Clearance is
obtained, the PWD officials will ensure that the four boundaries
would be fixed taking into account the traditional revenue and
modern methods of surveying. It is also ensured that boundary
stones are erected at 50 m intervals along the boundaries with
markings of shoal height, river bed height and depth to be
excavated. Perlédical survey using Drones are proposed to be
carried out to check the depth of quarrying and assess the
quantity of sand excavated.



h.
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It is respectfully submitted that necessary steps have been

taken to make all quarries Iideal to ablde with

Itorin
environmental and legal norms. A sound mon g

mechanism Is already in place to monitor any excesses or
violation and take strictest action. It Is respectfully
submitted that as per G.0. (Ms) No. 135 of Industries
Department, dated 13.11.2009, the quarry operations are
being monitored by the Taluk Level Task Force convened
by the Thasildar and a team of officials entrusted for this
Purpose every fortnight. Necessary registers are being
maintained in the quarry where the Taluk Task Force would
inspect and write down the findings on ground. The report
from Taluk Level Task Force is being placed before the
District Level Task Force which iIs chaired by the District
Collector. This District Level Task Force is convened
monthly once which in turn discusses the issues of illegal
quarrying and sends reports to the State Appellate Forum
formed as per G.O. (Ms) No. 27 of Industries Dept. dated
17.02.2015. The District Level Task Force also disposes the
petitions on illegal sand quarrying after due enquiry and
scrutiny, and pass orders within a period of two months
from the date of receipt of the complaint. If the petitioner
is aggrieved with the orders passed by the District Leve|
Task Force, an appeal rﬁay be preferred before the
Appellate Forum. It is under active consideration that an
environmental expert from reputed State/Central institution
and a legal expert on environmental matters be nominated

by the District Collector to be a part of the District Level
Task Force.

On the whole, it will be ensured that the District Collector
will oversee, monitor and streamline the functioning of
quarries in compliance with the existing statutes and submit
a monthly report on the status of functioning of sand
quarries to the Appellate Forum. The District Collector will
be directed to take Necessary steps to strengthen the




complaints i i
received, if any, on illegal sand quarrying and

take strict i
rémedial measures to rectify the same in a time
bound manner,

An Appellate Forum formed as per G.O. (Ms) No. 27 of
Industries Dept. dated 17.02.2015 has already been in
place, to hear appeals filed against the orders passed by the
District Level Task Force. An Appellate Forum has already

been constituted with the following officials.

Sl. | Designation of the Officer Department

No.

1 | The Secretary to Industries Department
Government

2 | The Secretary to Public Works Department
Government

'3 | The Secretary to Revenue Department
Government

4 | The Secretary to Environment and Forests
Government Department.

5 | Commissioner of Geology Industries Department
and Mining

6 | Professor Dr. Ambujam Director, Centre for Water

Resources, Anna University.

k. This Forum is meeting to deliberate on the reports from the
District Level Task Force and to dispose the appeals made by
the petitioners aggrieved with the orders passed by the
District Level Task Force. As there are already existing
Committees in place, it is respectfully submitted that
strengthening of already existing systems would be
undertaken to curb illegal quarrying, if any in the sand
quarries.

It is submitted that the most important of all would be the
judicious mine closure plan that needs be initiated once the
quarry is closed after exhaustion of the quantity of sand.
Reclamation works are factored into the contract agreement
and strict monitoring by the PWD officials is initiated to
scrupulously follow up the mine closure plan.
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m. It is submitted that in the prevailing online permit issuing
system, there is an APP called “INVESTIGATOR APP” to
check whether the permit is genuine.

Under the above circumstances, it is prayed that this Hon’ble
Court may be pleased to dismiss the Writ Petition as devoid of merits
and pass such further order or orders as this Hon’ble Court may deem

fit and proper in the circumstances of the case and thus render justice.

Solemnly affirmed at Madurai this BEFORE
ME the day of October, 2020 and
Signed his name in my presence.
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' DISTRICT: THANJAVUR

IN THE HIGH COURT OF
JUDICATURE AT MADRAS
MADURAI BENCH
(Special Original Jurisdiction)

W. P. (MD) No. 13712 of 2020

AFFIDAVIT FILED BY THE
3"  RESPONDENT

SPECIAL GOVERNMENT PLEADER
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Venkateshwaran,

®

IN THE HIGH COURT OF JUDICATURE AT MADRAS

_MADURAI BENCH
(Special Original Jurisdiction)

W.P.(MD) N0.13712 of 2020

S/o Sivasubramanian,
Maliyakadu Village and Post,

Nadimuthu via,

Pattukottai Taluk,

Thanjavur District. __Petitioner
-VS_
1. The Projector Director,
Sand Quarry Operations,
Public Works Department,(WRO),
PWD Office Campus,
Kalasara Mahal,
Cheppauk, Chennai - 5,
And 3 others ... Respondents
INDEX
Sr. ]
._No Date Description of Documents Page
1. 14.09.2006 | EIA Notification 2006 | — 42
2. VAO Certificate 43 ol
3. 23.06.2018 | Joint Inspection Report 44 A5
4. 04.07.2018 | Precise area communication letter from ¢ 48#
L District Collector, Thanjavur. 46— g
5. 06.08.2018 Environmental Clearance Copy from 49 5%
DEIAA, Thanjavur. ~ 1
6. 23.08.2018 | Paper advertisement 54 — 60
71 15.11.2018 | Consent to Operate obtained from bl __._4_5_'_’
TNPCB, Thanjavur.
8. 10.02.2020 | Proceedings of District Collector, 46— 8l
Thanjavur.
o. ---- Steps taken by the PWD in implementing | g2 X2
L the order of this Hon'ble Court. (Photos)

It is certified that the above produced documents are

their originals.

Dated at Madurai this

day of October, 2020.

true copies of

Special Government Pleader



ublished in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

@

New Delhi 14" September, 2006

Notlification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18™ May, 2006 and the procedure specified in the notification. by
the Central Government or the State or Union territory Level  Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India [Extraordinary, Part 11, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v)of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number 5.0. 60 (E) dated the 27" January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notification.

IIncludes the territorial waters
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project manngoment except for kecuring the land, (v atartad on the projeat o
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expansion or modernization;

(i) Any change in product - mix Inan existing manutfaetiring unlt included in Schednle
beyond the specified range,

3. State Level Environment Impnct Assossment Authorlty:= (1) A State Lovel
Environment Impact Assesament Authority herelnafter referred (0 an ‘lIm.SI'.lAA whall be
constituted by the Central Government under sub-section |(3) of section 3 of the Hnvironment
(Protection) Act, 1986 comprising of three Members Incliding n Chalrman and a Member -
Secretary to be nominated by the State Government or the Unlon terrltory Adminlutration
concerned,

2) The Member-Secretary shall be a gerving officer of the concernad State Clovernment or
Union territory administeation familine with environmental lnws,

(3) The other two Members shall be either n professional or expert fullllling the ellgibllity
criteria given in Appendix VI to this notification.

(4) One of the specified Members In sub-paragraph (3) above who |y an expert In the
Environmental Impact Assessment process shall be the Chalrman of the SEIAA,

(5) The State Government or Union territory Administraton shall ferward the names of the
Members and the Chairman referred in sul- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of recelpt of the namon,

(6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government conntituting the
authority),

(7) All decisions of the SEIAA shall be unanimous and taken in o meesting,

4. Categorization of projects and actlvities:-

(i) All projects and activities are broadly categorized In to two categories - Category A and

Category B, based on the spatial extent of potentinl impacts and potentinl Impacts on human
health and natural and man made resources,
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@ Al ?roj_ects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(i)  All Proj.ects or a_ctivitics included as Category ‘B’ in the Schedule, including expansion
and modernguon of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or chapge in producl mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
env1ron‘mcmal clearance from the State/Union territory Environment Impact Assessment
Aughomy (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Um.o.n territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC's shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix V1. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected. with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail. )

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix II, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-feasibility report.

3
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:. ¥ &

cess for new projects will comprise of a maximum of foy,,

7(i) The environmental clearance pro
lar cases as set forth below in this notification, Thege

stages, all of which may not apply to particu
four stages in sequential order are:-

s Stage (1) Screening (Only for Category ‘B’ projects and activities)
s Stage (2) Scoping

e Stage (3) Public Consultation

e Stage (4) Appraisal \

I. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Asscssment report shall be termed Category ‘B1’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue

appropriate guidelines from time to time.

11. Stage (2) - Scoping:

(i) “Scoping": refers to the process by which the Expert Appraisal Committee in the case of
Category 'A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State Jevel Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Commiittee or State Leve] Expert Appraisal Com’mittcc concerned, Terms

of Reference suggested by the applicant if furnished and other infqrmauon th'at may be available

with the Expert Appraisal Committee or State Level Expert Appralsal Committee concerned, All

projects and  activities listed  as Category B in Item 8' of t’he Sche’du]c

(Cun»tructionfl‘ownship/Commcrcial Complexes /Housing) shall not require Scoping and will be

appraised on the basis of Form 1/ Form 1A and the conceptual plan.

be conveyed to the applicant by the Expert

(i1) The Terms of Reference (TOR) shall _ by th
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days

of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activitics Jf the Terms of Reference arc not finalized and conveyed to the apphcar;tl within sixty
days of the receipt of Form 1, the Terms of Reference suggested by’l‘thhc ﬂPP“C'aSITShau b*;
deemed as the final Terms of Reference uPPm:“l for the EIA studies. The approved ferms




Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

(iit) _ Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

1I1. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of Jocal affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake

Public Consultation, except the following:-

(a) modemization of irrigation projects (item 1(c) (ii) of the Schedule).

(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(<) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d) all Building /Construction projects/Area Development projects and Townships

(item 8).

(e) all Category ‘B2’ projects and activities.

) all projects or activities concerning national defence and security oF
involving other strategic considerations as determined by the Central
Government.

(ii) The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concerned persons having 2 plausible stake in the

environmental aspects of the project or activity.

(ii1) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

aiv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period

5



a”(”h(] l)hc agc”cy oyl au[hollty Wthh 1S not SubO dlnate to the IegulatOI}’ y.

ithi i five days,.
complete the process within a further period of forty y

iii) above reports to
(v)  If the public agency or authority nominated under the sub _para‘gtr?sp}:m?;())“ible ! fonduct
the regulatory authority concerned that owing to the loFal SllL;a(I:OIl, ‘ncemed Joeal persons 10 be
the public hearing in a manner which will cnablg the views of the :10 e pulatorn ROkOREY, hich
freely expressed, it shall report the facts in detail to thc concerned reg that it may have, decide
may, after due consideration of the report and ot_her reliable qurmauop
that the public consultation in the case need not include the public hearing,

(vi)  For obtaining responses in writing from other concerned persons having a p}llau'stlbl:nfltﬁ:
in the environmental aspects of the project or activity, the concerned regglatory authority .

State Pollution Control Board (SPCB) or the Union territory Pollut}Oﬂ Coutrgl Commlttee
(UTPCC) shall invite responses from such concerned persons by placing on thelr website t}'le
Summary EIA report prepared in the format given in Appendix IIIA by the apple:ant along yvnh
a copy of the application in the prescribed form , within seven.day's of tl}e recelpt.of a written
request for arranging the public hearing . Confidential information including non-dl.sclosa.ble or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site, The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. Al the Tesponses received as part of this public consultation process shall be

forwarded to the applicant through the quickest available means,
(vii)  After completion of the public consultation
i ntal concerns ex dd

concerned regulatory authority fo

. applicant may alternative| submit a
supplementary Teport to draft EIA and EMP addressin /
public consultation,

IV. Stage @) - Appraisa]:
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validated informa}io_n available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee ot State Level Expert Appraisal Committee concerned.

(iii) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, .where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure

for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted L}nder this notification or with increase in either lease area or production capacity in the
case of mining projects oOf for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form I and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be

appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with

requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert

Appraisal Committee concerned, the regulatory authority shall request reconsideration by the

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State

Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An

intimation of this decision shall be simultaneously conveyed to the applicant. The Expert

Appraisal Committee Of State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next

thirty days.
(i) In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
7



9 (3

sought for has been granted or denied by

onment clenrance : ) '
o s 1 the environment cleart of the Expert Appraise

terms of the finnl recommendations

npphicant may procee
ee concerned,

‘ / ity In
the regulntory  nuthority ‘ ‘
Commitiee o State Level Expert Appraisal Committ

regulatory authority under purugrlnph
regulatory authority, and the final

(v) Onexpliry of the perlod specified for decision by the
or State Level Expert Appraisal

(i) and (i) nbove, ns applicable, the dcclm!l of Ill,l(m
o or -C

recommendntions of the  Lxpert Appraisal  Committe

Committee concerned shall be public documents,

(v)  Clenrances from other regulatory bodies or nullmri‘ucs shall nn-l bl‘: ircgiulrccifr:::e:onir:;clop;
of applications for prior environmental clearance  of pl-'lojccls (?x. u(:ilvt:ncl:,w m;y o thes,e 15
seoping, or appraisal, or decision by the regulatory nuthority clonc.ufnc ,1' ] w‘ ‘Or o nocossary
sequentinlly dependent on such clearance either due to u requirement of law, §

technfenl reasons,

(vi) Delibernte concenlment and/or submission of false or misleading in_forr.nution or data
which is materinl to screening or scoping or appraisal or dccisiqn on the application shall make
the npplication linble for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior envh'onmcnfnl clgn}'nncc already
granted, on such ground, shall be deecided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
cnvitonmental clearance is granted by the regulatory authority, or may be presumed by the
applicantto have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
cane ol construction projects (item 8 of (he Schedule), to which the upplication for prior
environmental clearance refers, The prior environmental clearance granted for a project or
activity shull be valid for o period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life us estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities, However, in the case of Area Development projects
and Townships [item B(b)], the valldity period shall be limited only to such activities as may be
the responsibility of the applicant as o developer, This period of validity may be extended by the
regulatory authority concerned by a maximum period of five yeurs provided un application is
made o the regulatory authority by the upplicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or nctivities (item 8 of
the Schedule). In thiy regard the regulutory nuthority may also consult the Expert Appraisal
Committee or Stute Level Bxpert Appraisal Committes 08 the cnse may be,

10, Post Environmental Clenrance Monltoring:

(1) Itshall be mandatory for the project manngement to submit half-yenrly compliance reporty
m-espect of the stipulated prior environmentul clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1" June and 1™ December of each calendar yt;nr

() Al such complinnce reports submitted by the project Munugement shall be public
documents. Copies of the sume shall be glven to any person on application to the concerned
regulatory muthority, The lntest such complinnce report shall also be displayed on the wab site of
the concerned regulatory authority, ;
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11. Transferability of Environmental Clearance (EC):

A prior envnronr‘nenlal clearance granted for'a specific project or activity to an applicant
may 'bc transfe;red during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written "'no objection” by the
trar}sfcror. to, and by the regulatory authority concerned, on the same terms and conditions under
which the pnor environmental clearance Wwas initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee

concerned is necessary in such cases.

12. Operation of EIA Notification, 1994, till disposal of pending cases:

publication of this notification the Environment Impact
Assessment (EIA) notification number 5.0.60 (E) dated 27" January, 1994 is hereby superseded.
except in suppression of the things done¢ or omitted to be done before such suppression 10 the
extent that in casc of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or ull provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I . or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issuc of

this notification.

From the date of final

[No. J-1 1013/56/2004-IA-II (D]

(R.CHANDRAMOHAN)

JOINT SECRETARY TO THE GOVERNMENT OF INDIA



SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

| Project or Activity

Category with threshold limit

Conditions if any

A

B

production capacity)

Mining, extraction of natural resources and power generation (for a specified

(N
r_ 1(a)

()

(3)

4

(€))

Mining of minerals

2 50 ha. of mining lease area

Asbestos mining irrespective of
mining area

<50 ha

2 5 ha .of mining
lease area.

General
shall apply
Note

Condition

Mineral  prospecting
(not involving
drilling) are exempted

provided the
concession areas
have got previous
clearance for physical
- survey
1(b) Offshore and | All projects Note
onshore .°il and gas Exploration Surveys
exploration, (not involving drilling)
devclopment & are exempted provided
production the concession areas
have  got previous
clearance for physical
| | survey
ll(c) Rw;r Valley| (iy = so MW  hydroelectric i) < 50 MW > 25 General Condition shall
‘ projects Power generation; MW hydroelectric [apply
(i) = 10,000 ha. of culturable | power generation;
command area (ii) < 10,000 ha. of
‘ culturable command
i area
|
; 1(d) ’]1;11::::1:11 Power 2 g;};)b?:x):(coaUl1gmte/naphta < 500 MW |General Condition shal]
\

2 50 MW (Pet coke diesel and
all other fuels =)

10

(coa]/lignite/:mptha &
gas based):

<50 MW

2 SMW (Pet coke

Jdiesel and al| other
fuels )

e

apply




€Y ) 3 (4 i (5)
1(e) Nuclear power | All projects - |
projects and i
processing of ?
nuclear fuel i
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <Imillion ton/annum General  Condition  shall
throughput of coal throughput of coal 2pply
! (If located within mining
| area the proposal shall be
hppraiscd together with the
mining proposal)
2 (b) Mineral > 0.1million ton/annum | < 0.1million ton/annum (General  Condition  shall

beneficiation mineral throughput | mineral throughput apply
|

|(Mining  proposal with
|Mineral beneficiation shall
'be appraised together for
grant of clearance)

1



Metallurgical

| & non ferrous)

industries (ferrous

Materials Production

a)Primary
metallurgical industry

All projects

‘ b) Sponge iron
\ manufacturing Sponge iron |General  Condition shall
, > 200TPD manufacturing apply for Sponge iron
| <200TPD manufacturing
( (
1 L c)Secondary
] ' metallurgical Secondary metallurgical
processing industry processing industry
All toxic and heavy|i)All toxic
metal producing units andheavymetal producing
= 20,000 tonnes | units
/annum <20,000 tonnes
/annum
- ii.)All other
non —toxic
secondary metallurgical
processing industries
>5000 tonnes/annum
3(b C T T
(b) ement plants P 1.0 million | <1.0 million [General Condition shall
tonnes/annum tonnes/annum production

production capacity

capacity. All Stand alone
grinding units

apply

12




4(b)

Iy

—
1) (2
4(a) Petroleum refining
industry

I
Coke oven plants

@)

Materials Processing

3)

All projects

>2,50,000
tonnes/annum

All projects

<2,50,000 &
>25,000 tonnes/annum

- —

(5)

Specific Condition

apply

Mercury
will

No new
based plants
permitted and
units converting

are exempted from
Notification

Specific condition

apply

L—"__ . .

4(c) Asbestos  milling -
and asbestos based
roducts

4(d) Chlor-alkali >300 TPD production 2300 TPD production
industry capacityor 2 unit | capacity

located out side the | and located within 2
notified industrial area/ | notified industrial area/
estate estate

I R -

4(e) Soda ash Industry All projects -

4(f) Leather/skin/hide New projects outside | All new or expansion of
processing the industrial area orf projects located within a
industry expansion of existing notified industrial area/

units out side the | estate
industrial area
//L,/

5 Manufacturing/F' abrication

5(a) Chemical All projects -
fertilizers

5(b) Pesticides industry All units producing| -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

13

existing

membrane cell technology

- —

shall

Cell
be

to

this

shall




—

)

wn
—
(2]
=

(©)]

Q)]

(5)

Petro-chemical
complexes
(industries  based
on processing of
petroleum

gas
reforming
aromatics)

and/or
to

S(d)

fractions & natural |’

All projects

Manmade  fibres
manufacturing

| 5(e) Petrochemical

Rayon

Others

General
apply

Condition

shall

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)
5(f) Synthetic organic
chemicals industry
(dyes & dye
intermediates: bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
) chemicals, other
synthetic  organic
chemicals and
chemical
intermediates)

drug

5(g) Distilleries

Integrated
industry

[ 5(h) paint

Located out side the
notified industrial area/
estate

— |
Located out side the

notified indusirial area/
estate

HAI Molasses based
distilleries
() Al Cane Jjuice/
non-molasses based
distilleries >30 KILD

Located in a notified
industrial area/ estate

Located in g4 notified
industrial area/ estate

All " Cane

Jjuice/non-
molasses based

distillerjes
<30KLD

All Projects

14

Specific
apply

Condition

Specific
apply

Condition

Condition
apply

Condition

a

General Condior———1

General cog—— |
spply " kel

shall

shall

shall

shall




®

1) @ 3) @ B) ",
5(i) Pulp &  paper Pulp manufacturing | Paper manufacturing |General Condition shall
industry excluding| and industry ~ without  pulp apply
manufacturing  of manufacturing
paper from waste Pulp& Paper
paper and | manufacturing industry

manufacture of | -
paper from ready
pulp with out
bleaching

General  Condition shall |

5(j) Sugar Industry - > 5000 ted cane crushing
- | capacity apply
1
1 | — I
All projects General  Condition shall
apply

5(k) Induction/arc - [
furnaces/cupola ;
furnaces STPH or ;
|
|
|

more

I

Scrvice Sectors

6(a) Oil & gas | All projects ‘
transportation pipe | -
line (crude and
refinery/
pctrochemical
products), passing
through  national

parks

Jsanctuaries/coral

reefs /ecologically - [
sensitive areas :
including LNG |
Terminal




. &

(©)

4) —

‘ 3 | - ( 1  Condition
T(I()l)) } Isolated (Z't)orage & - = All projects aGp?l;ra

6

\ handling of

‘ hazardous

{ chemicals (As per
! threshold planning
E quantity indicated
l in column 3 of
[ schedule 2 & 3 of
J MSIHC Rules
\ 1989 amended
|
\
[
l

2000)
1 Physical Infrastructure including Environmental Services
L; .
7(a) Air ports

All projects F

7(b) All ship breaking| All projects -
yards including
ship breaking units

L

7(c) Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/| in the proposed | at least one Category B
areas, export| industrial estate falls

industry and area <500 Note:

processing Zones| under the Category A, | ha.

Industrial Estate of area
(EPZs),  Special| entire industrial area below 500 ha. and not
Economic  Zones| shall be treated as housing any industry of
(SEZs), Biotech Category A, category A or B does not
Parks, Leather | irrespective of the area. :
Complexes.

require clearance,
Industrial estates with
‘ area greater than 500
| ha. and housing at least Industrial estates of area>
‘ one Category B| 500 ha. and not housing
industry, any industry belonging to
Category A or B.

[ 7(d) Common All integrated facilities All facilities having land|General cogii—— |
hazardous  waste having incineration | fil] only

1 Condition shal]
a
treatment, storage | &landfill or g

and disposal | incineration alone

facilities (TSDFs)

16
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@ 1 ] @ '
7(e) Ports, Harb il o - .
ours ia.s’ million TPA.of < 5 million TPA of cargo|General Con)dition shal”
rgo. handling | handling capacity and/or | apply
capacity (excluding | ports/ harbours 210,000
fishing harbours) TPA .of fish handling
capacity ‘
|
|
|
70 Highways D) New National High|1) New State High ways; |General ~ Condition  shall
ways; and and apply

ii) Expansion  of | i) Expansion of National ‘
National High ways|/ State Highways greater

greater than 30 KM,|than 30 km involving h
involving  additional additional right of way |
right of way greater| greater than 20m

than 20m involving|involving land ‘
land acquisition and acquisition. 1
passing through more

than one State. i

I —
7(8) Aerial ropeways All projects General  Condition shall
‘ apply
Common All projects General  Condition ~ shall
Effluent apply

Treatment Plants
(CETPs)

General Condition  shall

All projects
apply

Common
Municipal Solid
Waste
Management
Facility )
(CMSWMF)

17



@) | )

I

@ | (ZL——T_—,’/I”-—L—mlArea Development projects and Townsh;
Buildin /Construcnonzzoé 00 sq,mtrs and #(built up area for COV(-,:ed

—
Building and <1,50,000 sg.mtrs. of | construction; in the case of
Copstmction built-up area# facilities open to the sky, it
projects will be the activity area )
**All projects under Item

["Covering an area > 50 ha :
8(b) shall be appraised as

Townships and ; e
t and or built up
;\rroejiclievelopmen ’;1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Categery A, if located in
whole or in part within 10 km trom the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries

and international boundaries.

Specific Condition (SC):

g; lw;:y/]ﬁi;;t;aé Esmlte/Co.mplex / Export ‘proccssx.rfg Zonf:s /Special Economic Zones/Biotech

-omplex with homogeneous type of industries such as Items £(d), 4(f), 5(e), 5(f)
or tl.losc Ir}dusmal' estates with pre —defined set of activities (not ncccssan’ly' hon;o en'cous’
obtains prior environmenlal clearance, individual industries including proposed 'gd l
housing within such estates /complexes will not be required to take 'oi envi ——
cl.carance. so long as the Terms and Conditions for the industrial estate/corF:ll ‘mnmcn'mr
with (S_Uf:l_1 eslates/complexes must  have a clearly identified mana - a'fc o ed
responsibility of ensuring adherence to the Terms and Conditions fgcr?.cnt w”b the legal
clearance, who may be held responsible for violation of th ‘o L envxronmenta]
complexjisiate) € same throughout the life of the

18



APPENDIX I
(See paragraph - 6)

FORM 1

(48] Basic Information
Name of the Project:

Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:

Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, ared for mineral exploration, length for linear transport
infrastructure, generation capaciry for power generation etc.,)

{an Activity

mmissioning of the Project involving actions,

1. Construction, operation or deco
the locality (topography, land use, changes

which will cause physical changes in
in water bodies, etc.)

Details ~ thereof (with
approximate quantities /rates,
wherever possible) with source

S.No. Iﬁformation/Checklist confirmation Yes/No
of information data

1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to

local land use plan)
1.2 Clearance of existing land, vegetation and

buildings?
\ 1.3 Creation of new land uses?
Ll 4 Pre-construction investigations e.g. bore

houses, soil testing?
\ 1.5 Fonstruction works?

=

19




47

1.6 Demolition works?

* 1.7 [l‘cmporary sites used for construction works
or

housing of construction workers?

bove ground buildings, structures or
earthworks including linear structures, cut

including mining or

and

fill or excavations

1.9 nderground works
tlunneling?

‘ 1.10 {Rec[amation works?

111 iSredging?

ffshore structures?

roduction and manufacturing processes?

Facilities for storage of goods or materialg?

[Facilities for treatment or disposal of solid
aste or liquid effluents?

Facilities for long term bousing  of
Operational workers?
New road, rail or sea - traffic during

onstruction or operation?

New road, rail, air waterborme or other
ransport infrastructure including new or
iltered routes and stations, ports, airports etc?

Closure or diversion of existing transport
‘outes or infrastructure leading to changes in
traffic

movements?

New or diverted
ipelines?
mpoundment,

transmission lines or

damming, culverting,
‘ealignment or other changes to the
1ydrolo of watercourses or 3 uifers?
Ltream crossings?

Abstraction or transfers of
r surface waters?

hanges in water bodjes
ffectin

water forin ground

or the land surface
g drainage or run-off?

20
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1.25 TranSportl of personnel or materials for
construction, operation or decomumissioning?

1.26 Long-tcrm' dismantling or decommissionin »
or restoration works? i

1.27 Ongomg activity during decommissioning -
whx.ch could have an impact on the
environment?

1.28 Influx of people to an area in either
temporarily or permanently?

1.29 Introduction of alien species? -

1.30 Loss of native species or genetic diversity?

1.31 Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in

short supply):
Details thereof (with
approximate quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha)
2.2 Water (expected source & competing users)
unit: KLD
2.3 Minerals (MT)

Construction material — stone, aggregates,
and / soil (expected source — MT) ) . ]

Forests and timber (source — MT)

Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

Any other natural resources (use appropriate
standard units)

ECE

21




3.

i ial
Use, storage, transport, handling or production of substances or materials,

which could be harmful to human health or the enlvtl;l'onment or raise
concerns about actual or perceived risks to human health.

l" ) ' ]

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

%se of substances or materials, which are

l azardous (as per MSIHC rules) to human health or
he environment (flora, fauna, and
water supplies)

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
|

33 Affect the welfare of people e.g. by changing living
conditions?
‘ 3.4 [\/ulnerablc groups of people who could be affected
| by the project e.g. hospital patients, children, the
L L:l(lerly etc.,
S5 Any other causes

4. Production of

(with

solid wastes during construction or operation or
decommissioning (MT/month)
Details  thereof
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes
4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
Management Rules)
\
L

22




Other industrial process wastes ‘
|
|

45 Surplus product -
4.6 Sewage sludge or other sludge from effluent o ﬁ|‘
treatment |

|

4.7 Construction or demolition wastes ;_4
|

4.8 Redundant machinery or equipment

4.9 Contaminated soils or other materials

4.10 IAgricultural wastes

4.11 Other solid wastes |

5. Release of pollutants or any hazardous, toxic or noxious substances to air

(Kg/hr)
Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 Emissions from production processes
53 Emissions from materials handling including
storage or transport
5.4 Emissions from construction activities including y
lant and equipment ‘
5.5 Dust or odours from handling of materials
including construction materials, sewage and J
waste

23



L3.6

6.5

6.6

6.7

[

E truction debris)
5.8 Pimissions from any other sources
\

6.3 From construction or demolition

-

1

T

T

| Emissions from incineration of waste
Emissions from burni

ng of waste in open air (e.g.
lash materials, cons

6. Generation of Noise and Vibration,

and Emissions of Light and Heat:

I_nformation/Checklist confirmation

From operation of equipment e.g.

Details  thereof (with
approximate

quantities/rates, wherever
possible) with source of
information data with

source of information
data

engines,
ventilation plant, crus

hers

From industrial or similar processes

From blasting or piling
From construction Or operational traffic

From lighting or cooling systems

From any other sources
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7. Risks of contamination of land or water from rel
ground or into sewers, surface waters, groundwater,

eases of
coastal waters or the sca:

pollutants into the

Details thereof (with |
. . approximate V
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever!
possible) with source of |
- information data |
7.1 From handling, storage, use or spillage of i
hazardous materials "
7.2 From discharge of sewage or other effluents to
\water or the land (expected mode and place of 1
discharge) 1
|
7.3 By deposition of pollutants emitted to air into the ‘
land or into water
I I B
7.4 From any other sources |
7.5 Is there a risk of long term build up of pollutants in |
the environment from these  sources?
8. Risk of accidents during construction or operation of the Project, which could
affect human health or the environment
— . g .
Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
- possible) with source of
information data
o I ———————
8.1 From explosions, spillages, fires etc from storage,
handling, use or production  of hazardous
substances
8.2 From any other causes
8.3 ICould the project be affected by natural disasters
causing environmental damage (e.g. floods,
earthquakes, landslides, cloudburst etc)?

25



i ent) which
uential develqpm ‘
' ld be considered et ct(}n'ser%r cumulative impacts  with
i Shi.;l(lmmental effects or the p(l)lten a
< ad to env PEtEes i
:)(t)ll:::' (lei'isting or planned activities In the lo Y

Details thereof (with

approximate
/No qll)xantities/rates, wherevex;
Yes possible) with source O

information data

Information/Checklist confirmation

Lead to development of supporting.
| lities. ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

+ Supporting infrastructure (roads, power supply,
| waste or waste water treatment, etc.)

*  housing development
. extractive industries
*  supply industries

. other

Lead to after-use of the site, which could havean
impact on the environment

Set a precedent for later developments

Have cumulative effects due to proximity to other
existing or planned projects with similar effects

(IIT)  Environmental Sensitivity

. Aerial distance (within 15
| Areas Name/ km.)

Identity Proposed Project location

[
|
|
|
[

boundary

| Areas protected under international conventions,
| national or local legislation for their ecological,
| landscape, cultural or other related value

26
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Areas 'which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres
mountains, forests '

3 A
reas used by protected, important or sensitive
species of ﬂgra or fauna for breeding, nesting,
foraging, resting, over wintering, migration
1 ——___——-’/
4 Inland, coastal, marine or underground waters
: - I
S State, National boundaries
6 Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas
- — - -
7 Defence installations "’—*—/——/’
— | . /
8 Densely populated or built-up area
9 Areas occupied by sensitive man-made Jand uses
hospitals, schools, places of worship, community
facilities)
.
10 [Areas contalning important, high quality or scarce ‘
resources
(ground water resources, surface resources,
forestry. agriculture, fisheries, tourism, minerals)
11 Areas = already subjected 10 pollution  or .
environmental damage- (those where existing legal
environmental standards _are exceeded) - —
12 Areas susceptible t0 natural hazard which could
cause the project 10 present environmental
problems’
(earthquakes, subsidence, landslides, erosion,

ooding
or extreme Or adverse climatic conditions)

Reference for EIA studies

(Iv). Proposed Terms of

27
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary

attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location. (i1) surrounding features

of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilides, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope

analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting,

filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.
1.8. Will the low lying areas & wetlands get altered?

(Provide details of how low lying and
wetlands are getting modified from the proposed activi

ty) -

1.9. Whether construction debris & waste during construction cause health hazard? (Give

quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the breakup of

requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. V_\’hat is t}}e quality Qf water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

uirement can be met from the recycling
tities, sources and usage)

of treated

2.4. How much of the water req
wastewater? (Give the details of quan
2.5. Will there be diversion of water from other users? (Please assess the impacts of the
quantities of consumption)

project on other existing uses and
d from the proposed

ater generate
m the

ental pollution load from wastew
f wastewater generated fro

2.6. What is the increm
f the quantities and composition O

activity? (Give details 0

proposed activity)
arvesting? Furnish details of the

2.7. Give details of the water requirements met from water h
facilities created. ’
2.8. What would be the impact of the Jand use changes occulring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on 2 long term basis? Would it aggravate the problems of flooding or
water logging in any way?

be tapping of

ground water? (Will there
and approvals

impacts of the proposal on the
recharging capacity,

he details of ground water table,
thority, if any)

2.9. What are the

ground water; give U

obtained from competent au
truction activities

run-off from cons
ken to avoid the

prevent the
d the measures ta

2.10. What precautions/measurcs are taken to
s? (Give details of quantities an

polluting land & aquifer

adverse impacts)
tate the provisions made to

n the site managed?(S
ded along with a site layout

from withi
rovi

2.11, How is the storm water
Is of the drainage facilities p

avoid flooding of the area, detai
indication contour levels)
the peak period lead to

on labourers particularly in
ation)

2.12. Will the deployment of constructi
~ unsanitary conditions around the project site (Justify with proper explan

2.13. What on-site facilities are provided for the collection,
sewage? (Give details of the quantities of wastewater generation,

technology & facilities for recycling and disposal)

t & safe disposal of

treatmen
s with

treatment capacitie

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.
i

3, VEGETATION
e local

3.1, Is there any threat of the projec
ecosystem with it’s unique features, if any)

t to the biodiversity? (Give a description of-th
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@ «

: ificati vegetation? (Provid
3.2. Will the construction involve extensive clearing or modlfi)c.it;tc;n of veg e
a.detailed account of the trees & vegetation affected by the proj ”
inimi e like
3.3, What are the measures proposed ml?;ﬁdcsg:xping,
site features (Give details of proposal
etc along with a layout plan to an appr

ly impacts on important
ntom . A
tf(;rbtt:'e:t;ﬂ;?iam:ation creation of water bodies

opriate scale)

4. FAUNA
or creation of

4.1. Ts there likely to be any displacement of fauna- both terrestrial and aquatic

barriers for their movement? Provide the details.
a? Provide details.

gate adverse impacts on fauna

4.2. Any direct or indirect impacts on the avifauna of the are
4.3. Prescribe measures such as corridors, fish ladders etc to miti

5. AIR ENVIRONMENT

ration of gases & result in heat islands?
dicted values based on dispersion
it of the proposed

5.1. Will the project increase atmospheric concent

(Give details of background air quality levels with pre
models taking into account the increased traffic generation as a resu

constructions)

5.2. What are the impacts on generation of dust, smoke. odorous fumes or other
gases? Give details in relation to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

hazardous

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be_ any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3.. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearb
other significant features in the vicinity of the proposed site have been considered.

y? State if any

7. SOCIO-ECONOMIC ASPECTS
7.1. Will the proposal result in any changes to the demographic structure of local

population? Provide the details.
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8. BUILDING I\1ATERIALS

8.1. Ma invo I
COnstruct)i'on lv:tertil:;s l;izdsiegu::g]ng Materials high-embodieq €nergy. Are (he
. energy effic 2 e :
conservatjop, measures i the selection of buildgiy e fxcu:l.]t processe§? (Give defalls of energy

nergy effxciency)
8.2. Transp:m a

public Nuisance. at

8.4.. Give details 'of the methods of Collection, Segregation & disposal of the garbage generated
during the Cperation phages of the Project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What s the

€nergy consumption assumed per Square foot of built-up arey? How have You tried to minimjze
energy consumption?

i i ing loads? What principles have been
i ffectively used to reduce cooling/heating
usgf.:g.tf)s ;haigz:igz: tlfe shaging of Walls on the East and the West and the Roof? How much
energy saving has been effected?

ici ditioning, lighting and mechanical
tures use energy-efficient Space con g cehanical
o Dc‘)? I;h evisclt;,utct:echnical details. Provide details of the transformer§ and I;t(njotord egglx:?c;riz
f)’i:;;ngs int;zsity and air-conditioning load assumptions? Are you using CFC an
1g

chillers? Provide specifications.

& inversion effects?
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roof: (b) external walls;

elope? (a)
e L s or the R values of the

g istics of the building
characteristi e D alue

9.9, What are the thermal _
details of the material used &

and (c) fenestration? Give

individual components.
9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and spscifications including

emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are

mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

Tl}e Envjrpnmcm Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
alsoldghnca;e the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of y i

_ tions. of emergency such as i
ettt erice gency accidents at the site
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Purpose of the report

I . .
dennflcatmn of project & project Proponent

*  Brief descri
and its importa

Puon of nature, size, location of the project
nce to the country, region !

* Scope of the stud i
Y — details of re
out (As per Terms of Reference)

Project Description

*  Condensed descript]

. ->cription of those aspects of the project
(bas;d on  project feasibility study), likely to pz:?fsce
cnv1ror.1mental effects. Details should be provided to give
clear picture of the following: iy

* Type of project
* Need for the project

. Location (maps showing general location, specific
location, project boundary & project site layout)

. Size or magnitude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation
*  Technology and process description

* Project description. Including drawings showing projegt
layout, components of project . etc. Sghemmxc
representations of the feasibility drawings which give
information important for EIA purpose

. Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as

required by the scope)

. Assessment of New & untested technology for the risk
of technological failure J

33



&y

106)

3. [ Description  of
| Environment
4
{
|

(
|

dolo
the| *  Study area, period, components & metho gy

i ironmental
Establishment of baseline for valued environ
components, as identified in the scope

Base maps of all environmental components

ﬁnticipated

| Environmental Impacts

| &
| Mitigation Measures

|

| S. Analysis of Alternatives

| (Technology
| & Site)

oni toring Program

T | Other tangible benefits

. _—
Enwronmental

i i o
Details of Investigated Envnronmer.\tal impacts dr?ci: ;
project location, possible accidents, project desilgr_l. pinJ o
coustruction, regular operations, final decommission g
rehabilitation of a completed project
. Measures for minimizin

g and / or offsetting adverse
impacts identified

Irreversible and Irretri
environmental components

Assessment of significance of imp

acts (Criteria for
determining significance, Assigning si

gnificance)

Mitigation measures

In case, the scoping exercise results in need for
alternatives:

Description of each alternatjve

Summary of adverse impacts of each alternative

Mitigation Mmeasures proposed for each alternative ang

Selection of alternative

g;quency, » data analysis, reporting schedules
ergency Procedureg, detailed byg '
schedu[es) ‘ udget &. Procurement

*  Public Consultation

* Risk assessment

mprovements in the

Employment potential —g

killed: semi-skilled ang
unskilled

Tolertngblebenctis
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[
10.

11

EMP

e |
Summary & Conclusion

(This will constitute the
EIA|* Explanation of how,

summary of the
Report)

—] .
12. Disclosure of| o The name
Consultants engaged brief resume and nature of Consultanc rendered

Environmental Cost| If recommended at the Scoping stage

Benefit Analysis
« Description of the administrative aspects of ensuring

that mitigative measures are implemented and their
roval of the EIA

effectiveness monitored, after app
for implementation of the project

« Overall justification 10

adverse effects have been

mitigated

s of the Consultants engaged with their
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APPENDIX 111 A
(See paragraph 7)

4 ESSMENT
CONTENTS OF SUMMARY ENVIRONMEN TAL IMPACT ASS

A-4
The Summary EIA shall be a summary of the full EIA Report condensed to ten

; : ] ' of the
size pages at the maximum. It should necessarily cover in brief the following Chapters
full EIA Report: -

. Project Description

. Description of the Environment

1
2
3. Anticipated Environmental impacts and mitigation measures.
4,
5
6
7

Environmental Monitoring Programme

. Additional Studies

. Project Benefits

Environment Management Plan
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APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:
h a simple letter to the Member

2.1 The Applicant shall make a request throug
Control Committee, in whose

Secretary of the SPCB or Union Territory Pollution
jurisdiction the project is located, to amrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Teritory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding

the public hearing as per this procedure.
e letter of request, at least 10 hard copies
draft EIA Report with the generic

2.2 The Applicant shall enclose with th
Environment Impact Assessiment

umber of soft (electronic) copies of the

Appendix 111 including the Summary
d in the local language, prepared strictly in accordance with the Terms of

d after Scoping (Stage-2)- Simultaneously the applicant shall arrange
hard and one soft, of the above draft EIA Report along with the

to the Ministry of Environment and Forests and to the following
ithin whose jurisdiction the project will be located:

and an equivalent n
structure given in
report in English an
Reference communicate
to forward copies, one
Summary EIA report
authorities or offices, W

(a) District Magistrate/s

b Zia Parishad or Municipal Corporation

(c) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

act Assessment report, the above-

widely publicize it within their

ting the interested persons to send their comments (0 the
concerned regulatory authorities. They shall also make available the draft EIA Report * for
inspection electronica i he public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make

. the full draft EIA available for reference at a notified place duting normal office hours in the

Ministry at Delhi.

The SPCB or UTPCC concerned  shall also make similar arrangements for
about the project within the State/Union Territory and make available the
aft Environmental Impact Assessment report (Appendix 1II A) for
ffices or public libraries or panchayats etc. They shall also additionally

draft Environmental Imp

2.3 On receiving the
the MOEEF, shall arrange to

mentioned authorities except
respective: jurisdictions reques

24
giving publicity
Summary of the dr
inspection in select
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make available a copy of the draft Environmental Impact Assesgmgn: Jrégo:'st Jgt;h:tcabo\/e
five authorities/offices viz, Ministry of Environment and Forests, Distric g !

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or .UTPCC shall ﬁnal;z; th: Satet:
time and exact veriue for the conduct of public hearing within 7(seven) 'days of the date od
receipt of the draft Environmental Impact Assessment report from. the project propolnjex}lt, ar:A
advertise the same in one major National Daily and one Regxonal.ve_rnacula'r daily. /
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing,

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

3.4 In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC

only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above. .

4.0 The Panel

4+ The District Magistrate or his or her representative not below the rank of an

Additi(?nal District Magistrate assisted by a representative of SPCB or UTPCC, shall
Supervise and preside over the entire public hearing process.

5.0 Videography
5.1 The SPCB or UTPCC sha

of the videotape or a CD
forwarding it to the Regulato

Il arrange to video f
shall be enclosed with the
ry Authority concerned.

Im the entire proceedings. A copy
public hearing proceedings while
6.0 Proceedings

6.1 The attendance of all those wh
annexed with oo ro2d prothe WhO are present at the venye shall be noted and

\

6.2

6 3 A Ieplcscntaﬂ ve Of [he apphcallt Shall lmtlate Lhe ploceedlll S Wlt.h a prese tat; O
g p n 10n

6.4 Every person
: ) present at the ve S :
information or clarificatio roy Shall be granteq L OPportunity to seek

ns.on the project from the Applicant. The Summary of the public
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29

hearing proceedings accurately reflecting all the views and concems expressed shall be
recorded by the rcp‘rcsentative of the SPCB or UTPCC and read over to the audience at the
enq of the proceec.hngs explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned. )

6}.\5 0 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities

and the Applicant concerned.
7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority

within 8(eight) days of the completion of the public hearing The applicant ~ may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or

supplementary report to the draft EIA report prepared after the public hearing and public

consultations.
72 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure Jaid down in this notification.
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concerned regulatory authority through a simple
cémmunication enclosing the following documents where public consultations are

mandatory: -
Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)

soft copy))
A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copyy
The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC

i EIA Report including the public hearing

/SEAC enclosing a copy each of the Fina]
i ‘ ived along with a copy of Form -lor Form

LS

2.

basis of Form 1,
environmentaj clearance |

/building plans co

of the EAC /SEAC mgeting shall be finalised within § working days of
latory authority. In case

the project or activity js recommended for grant of EC, then the minute

0 1f1 i [}
ut the specific €nvironmenta] safeguards and conditions. In case the recommendations

are for rejection, the reasons for the same shall also be explicitly stated.



APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJEC
T SPECIFIC EXPERT APPRAISAL
}(;:)(zplvllghé’l["r{EE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
PPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

Committees (EAC(s) and the State/UT Level Expert Appraisal

1. The Expert Appraisal
ist of only professionals and experts fulfilling the following

Committees (SEACs) shall cons
eligibility criteria:
d have at least (i) 5 years of formal University training in the

concerned discipline leading to 2 MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to 2 B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal Universily
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
y,or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.8. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.)ina concerned field and at least
10 years of relevant experience. /

Age: Below 70 years. However,
given field, the maximum age of

up to 75 years

Professional: The person shoul

on-availability of /paucity of experts in a

in the event of the n
Appraisal Committee may be allowed

a member of the Expert

EAC shall be Experts with the requisite expertise and experience in the
event that persons fulfilling the criteria of “Experts” are not

2. The Members of the
ufficient experience may be considered:

following fields /disciplines. In the
available, Professionals in the same field with s
Environment Quality Experts: Experts in mcasurement/monitoring, analysis and

interpretation of data in relation to environmental quality

Sectoral Experts in Project-Managgment: Experts in Project Management or
tions/Facilities in the relevant sectors.

Management of Process/Opera
pact Assessment Process Experté: Experts in conducting and
carrying out Environmental Impact Assessments (EIAS) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Environmental Im

. Risk Assessment Experts

Life Science Experts in floral and faunal management

Forestry and wildlife Experts -
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E . I E . E . l . . . | . l
nvir O“"lentﬂ conomics }‘p ex ith expe[ ence m px UJ ec Hp F raisa
I\rielﬂbels. HOWever

shall not exceed 15 (fifteen) regular : \
a particular meeting

: 'ship of the EAC !
3 The Members 1p © Member in a relevant field for

the Chairperson may co-opt an expert as a
of the Committee. '

4. The Chairperson shall be an outstanding and experienced environmcnt.al policy expert
or expert in management or public administration with wide experience in the relevant

development sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall

preside over the EAC in the absence of the Chairman /Chairperson.

6. < A representative of the Ministry of Environment and Forests shall assist the Committee
as 1ts 3 ecretary.

Ihe maximum tenure of 1 N[enlbel Ulcludlno Chaupelson Sh(l be I tWO terms Of 3
<l )

. / I\de]“bels m 4 p p ry
8 The chal”llall ay not bc removed T10r to expi Of the tenure Wlthout cause
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A

el @

JOINT INSPECTION REPORT
The Executive E

Ngineer,
Monitoring Division Mining ang

/DO /Estimate

inspection.

Under the circumstance stated above, the area proposed for sand
quarrying satisfied the restrictions made in rule 36 of Tamil Nadu Minor

Mineral Concession Rules 1959. There is no, existing sand quarry within a
radial distance of 1KM from the area.

In view of the above, Athe above said sand quarry over an extent of 3.00.0
Hectares of Government poramboke land in River Aagniyar. The pit the length ‘
of 300 meters and the breath of 100 meters in S.F.N0.9 & 8 of Chinna
Avudaiyar kovil Village in Pattukottai Taluk, Thanjavur District may be
considered for grant under rule 38A of Tamil Nadu Minor Mineral Concession

Rules, 1959 subject to the following conditions:-

i i i ied out within 500 meters from the
No quarrying operation shglll be carrie
drinkiri)g wa?:' well of the local bodies of the proposed area.

ii) The shoals /dunes above natural theoretical river bed slope only shall
be quarried at the first instance. ' :

iii) The ultimate working depth shall be one metre from theoretical river
bed level.

Scanned vwl(h CamScanner
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iv) Sand Quarrying shall not be carried out below ground water ¢
under any circumstances. le

V) Stream Mining shall not be allowed.

Vi) It shall be ensured that excavation of sand do not disturb or change
the underlying soil characteristics of the river bed where quarrying is proposeq
to be carried out,

Vii) Machine
DEIAA .

(A [;}tﬁy
AE.E TWAD Board,

ry used for the above said sand quarry instruction given by

Th . B 3 .
anjavur Mining and Monitoring Division,
Thanjavur
Assy 9’9) b’ If \%/
(i/¢) (Mines), Revenu oxal ﬁ&}v

Pattukottaj



(i)

iv) Sand Quarrying shall not be carried out below ground wate

under any circumastances.

V) Stream Mining shall not be allowed.

Vi) It shall be ensured that excavation of sand do not disturb
the underlying soil characteristics of the river bed where

to be carried out.,

DEIAA .

(ON (;*%’v
AEET AD Board,

Thanjavur

‘I'a
Ass} Dlre to %)

(i/c) (Mines),

i o

P

r tab\Q

or Change
qu arrylng is Proposed

Vii) Machinery used for the above said sand quarry instruction given by

Mining and Monitoring Division,
Thanjavur

Revenu




From

Thiru .A.Annadu

ticy rai, LA, To
District Collectg S

: r, The Executive Engineer,
Thanjavur. Public Works Department, WRD_
Mining and Monitoring Division.
Thanjavur.
Sir,
Sub:
e > ) - Sand quarry -
V}ilu javur ‘DlStI‘lCt = Pattukottai Tajuk — Chinaavudayar Kovil
o Zgg; River A gniyar - in S.F.No.8 & 9 — Over an extent
il -00.0 Hectare -Permission requested by Executive
: glnec?r, PWD, WRD, MM Division, Thanjavur — Jgint
nspection conducted - Recommended - Precise area
communicated -Reg.
Ref: 1.

The Executive Engineer, Public Works Department,

WRD (i/c), Mining and Monitoring Divisidn, Thanjavur

letter Rc.No.F1/DO/Estimate / Thanjavur Dated:
14.06.2018.

Joint Inspection Report dated 20.06.2018
3.  Other connected records.

S$S83§

The Executive Engineer, Public Works Department, WRD, Mining
and Monitoring Division, Thanjavur has submitted a proposal requesting
sand quarry permission in S.F.No.8 & 9 over an extent of 3.00.0 hects in
Aagniyar River of Chinaavudayar village, Pattukottai Taluk, Thanjavur
District vide reference 1st cited.

2) In connection with the above, a Joint Inspectign was carried out
on 23.06.2018. The team consisting of the Reveniue Divisional Officer,
" pattukottai, Assistant Director(i/c), Geology and Mining, Thanjavur,
Assistant Executive Engineer, PWD.,, Mining and Monitoring Division,

Thanjavur, along with the Assistant Executive Engineer, TWAD, Thanjavur
| and submitted their joint inspection report vide reference 2nd cited.

3) Under the circumstance stated above, the area proposed for
sand quarrying satisfied the restrictions made in rule 36 of Tamil
Nadu Minor Mineral Concession Rules 1959. There is no existing
sand quarry within a radial distance of 1KM from the area. ‘

4) In view of the above, the above said sand quarry over an
extent of 3.00.0 Hectares of Government poramboke land in River
' Aagniyar. The pit the length of 300 meters and the breath of 100
meters in S.F.No.8 & 9 of Chinna Avudaiyar kovil Village in



t may be éonsidered for gran,

cayur Distric ;
Thanja neral Concession Rules,

mil Nadu Minor Mi

nditions:- o
| be carried out within 500

the local bodies of

pattukottai Taluk,

under rule 38A of Ta

1959 subject to the following €O
i) No quarrying operation st.lal

meters from the drinking water well of

the proposed area.

The shoals/dunes above natur

slope only shall be quarried at the first instance.

The ultimate working depth shall be one meter from

al theoretical river bed

theoretical river bed level.

iv) Sand Quarrying shall not be carried out below ground
water table under any circumstances. ‘

v) Stream Mining shall not be allowed.

vi) It shall be ensured that excavation of sand do not
disturb or change the underlying soil characteristics of
the river bed where quarr)'ring is proposed to be carried
out.

Further, it is ascertaineq that, during inspection, no objection was

rai .
aised from the Public for the grant of sand quarrying in the Proposed area
4) Finally, they have recommended for the .



vii)

8)

Subject to the following co]ndit!ons.

uld be carri
bank of the river, S oHLE0m SISy ot the

Should i y
r vaxde Permanent bench maric which shows the level
of the river bed in the subject sy

: rvey number.
oundary stones should be laid

all along the demarcated area
as permitted.

Quarrying of sand should be down only in the mid - strem.
River course should not be disturbed or chaxi‘xged due to
qQuarrying of sand.

Should not cause any hindrance to the public while quarrying
of sand in the river bed. '

The conditions specified in Tamil Nadu Minor Mineral
Concession Rules 1259, should be strictly adhered during the
course of quarrying of sand.

Hence, the the Executive Engineer, Public Works Department,
WRD (i/c), Mining and Monitoring Division,

Thanjavur is requested to

produce the draft Mining Plan before the Assistant Director, (G&M),
Thanjavur and prepared by a Recognized Qualified Person for appraval
and forwarding the same to the District Level Environmental Impact
Assessment Authority, Thanjavur for getting Environmental Clearance,

within a period of 3 months from the date of receipt of this precise area

communication.

Sd/-A.Annadurai
District Collector,

' Theaxjvur.
/ /Forwarded/By Order// A .
A<
eolo

Dirgctor(i/c),
and Mining,

% Thanjavur.

Lr.-,.\&'

Scanned with CamSconner



DISRICT LEVEL ENVIRONMENT

" Thiru.A.Annadurai, I.A.S., IMPACT ASSESSMENT AUTHORITY-
Chairman. A THANJAVUR
: Collectorate,

' Thanjavur -600 310.
Phone No.04362 270905
B Fax No. 04362 - 230857

ENVIRONMENTAL CLEARANCE
Lr. No.DEIAA-Tni-IIF.NoJS]lla)l EC.No: 7 /2017 dated: 06.08.2018

To
The Executive Engineer,

PWD WRD, .
Mining and Monitoring Division,
. Thanjavur.

Sub: DEIAA-Thanjavur — Proposed Sand quarry located at S.F.Nos. 8 & 9 —extent 3.00.0 He
- Chinna Avudayar kovil Village — Pattukottai Taluk, Thanjavur District- issue of
Environmental Clearance for Three years quantity — 54,000 m° Sand - Reg.

Ref: 1. Your Application for Environmental Clearance dt:
> Minutes of the DEAC 3" Meeting held on 16.07.2018.
3. Minutes of the DEIAA 3™ meeting held on"17.07.2018.

. Details of Minor Mineral Activity:-

" This has reference to your application first cited. The proposal is for obtaining environmental
“clearance for quarrying of minor minerals (Bullock cart Sand) based on the particulars furnished in your

application as shown below.

1. Naine of Project Proponent and address The Executive Lngineer,
PWD WRD,
Mining and Monitoring Division,
: Thanjavur. )
2. Location of the Proposed Activity . '
Survey Number ' ) S.FNos. 8&9
Latitude and Longitude T70° 20 23" N To | 79°20 00”E To
10°20°33”N 79° 20°05”E
Village Chinna Avudayar kovil
Tallulf . Pattukottai
District Thanjavur
Classification Agniyar River
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~Miming plan approval

L

viil.

———Toase period  ——
- Mining Jesse P -1 condition
b’h’/}i’%"cct —ea attracts anY General —
Whether T L 2006 as amendediz ———"

EIA notiﬁ_cgt_i_qg,. e
Man. Power re pirement p€
—

J—
ilit1 /—
tilities .
U Source of Water :

. i inking Water

b: Dust Suppression N
l ( c. Green Belt & Dust Suppression

. —_— ]
owe! Re ulrement

d. Domestic purpose
e. Industrial purpose

.
Cost -

' ..: .—-/
‘?M
73,004 A —

T3 Yerrs i Famished

/
s spgciﬁed in the

e ==

TThe project d

e— T~

_——
I
rement in KLD: - |

___/
Rs.77,85,000/-

———

000 ___—
N R —
{ meter below ground levej

L enC method of shallow
roposed. machineries

uar

—

Not attracted.

——

_

-
JW e
huge

oes not require

P

No Elecf;icity is needed for

quarry operation.

— 1

e ———

—

Lost
d. Project cost

!

Rs.5,55,000/-

dated

e. EMP cost
8. | Public Consultation:- Not required as per O.M.
24.12.2013 of MoEF, Gol.
P. Date of Appraisal by DEAC:- 37 Meeting held on 18.07.2018
[10. | Date of Review/Discussion by DEIAA and the Remarks:-
l The proposal was.placed before the DEIAA in its 3% Meeting held on 17.7.201 8 and the Authority after
‘ ca;eful cons:dmratlon(,1 decided to grant environmental clearance to the said project Mining of sand Quarry
. subject to terms and- conditions stipulated under the provisions of Envi S5
I\ \ st 2006 ascasiended. p s nvironment Impact Assessment
|

rn. [ Validity: J

granting autflOrity' .

':‘::Z Ef%tl:}?:m:n'ta; Cfl.carancc is granted to Mining of sand for the production quantity of 54,000 m3
' period of 3 Years in Agniyar River from the date of execution of the mining pe;'mission
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Conditions to be complied before commencing miping operatio |
ns:

4 ) Spa S ir i i

:1 g‘)c Pm.'lt;(:t has been accorded Environmental Clearance.
iii. EnSil::n; ::\(::;‘8(1:1;2 r1;::]ters are available with the Tamil Nadu Pollution Control Board.
v, The advert ce may also bt? st'sen on the wet_)site of the DEIAA.

isement should be made within 7 days from the date of receipt of the-clearance

letter af\d a copy of the same shall be forwarded to the DEIAA.

- 2) NOC fron.1 t!w Standing committee of the NBWL shall be obtained, if prbtectcd areas-are
located within 10 Kin from. the proposed project site.
3) The project proponent shall comply the conditions laid down in the Section V, Rule 36 of

Tamil Nadu Minor Minerals Concession Rules 1959.
4) A copy of the Environment Clearance letter shall be sent by the proponent to the concerned
Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban Local Body

and the Local NGO, if any, from whom suggestions/ representations, if any, were received

while processing the proposal. The clearance letter shall also be put on the website of the

proponent and also kept at the site, for the general public to sce.

5) Quarry lease area should be demarcated on the ground with wire fencing to show the

boundary of the lease area on all sides with red flags on every pillar shall be erected before

- commencement of quarrying.

6) The proponent shall ensure that First Aid Box is available at qua'rry site.

on activity shall not alter the natural drainage pattern of the arca.

7) The excavati
d areas as per the approved

8) The proponent shall quarry and remove only in the permitte
Mining Plan details. . -
between 7.00 AM and 5.00 PM.

9) The quarrying operation shall be restricted
to ensure that there shall not be any adverse

10) The p'roponent shall take necessary measures
impacts due to quarrying operation on the nearby human habitations, by way of pollution to
the environment.

11) Depth of quarryin
lesser to be considered as a safe guar

g shall be above the ground water table . /approved depth’ of mining

whichever is d against Environmental Contamination

and over exploitation of resources.
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1

A/

1) L.

W

v

5 S
. 6 O
2) The mined out pits should be back filled where warranted and area shoulq N é c:;; >
8 7]
. . ' . Ne]
landscaped to prevent environmental degradation. The mnine closurc plan as f“"‘i!h:ﬁ D 4 =
~

proposal shall be strictly followed and tree plantation.

13) Wet drilling method is to be adopted to control dust emissions. Delay detgnato.-s and s,

tube initiation system for-blasting shall be u
14) Drilling and blasting shall be done only either by licensed explosive agent or by tye

sed so as to reduce vitration and dust.

proponent after obtaining required approvals from Cbmpelent Authorities.
15) T'he explosives.shall be stored at site as per the conditicns stipulated in the permits issued by

the licensing Authority. .
16) Blasting shall be carried out after announcing to the public adequate time through public

address system to avoid any accident.
17) A study has to be conducted to assess the optimum blast parameters and blast design to keep

the vibration limits less than prescribed levels and only such design and parameters should be

implemented while blasting is done. Periodical monitoring of the vibration at specified

location to be conducted and records kept for inspection.
18) The Proponent shall take appropriate measures to ensure that the GLC shall comply with the
" revised NAAQ norms nctified by MoEF, Gol on 16.11.2009.
19) The following measures are to be implemented to reduce Air Pollution -during transportation

of mineral
Q. Roads shall be graded to mitigate the dust emission.
b. Water shall be sprinkled at regular interval on the main road and other service roads

to suppress dust.
20) The following measures are to be implemented to reduce Noise Pollution

Proper and regular maintenance of vehicles and other equipment.
Limiting time exposure of workers to excessive noise.
The workers employed shall be provided with protection equipment and earmufTs etc.

Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25

Q0 0aQ

kmph to prevent undue noise from empty trucks.

21) Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MoE&F,
Gol to control noise to the prescribed levels.

22) Suitable conservation measures to augment groundwater resources in the area -shall be
planned and in‘;plementcd in consultation with Regional Director, CGWB. Suitable measures

should be taken for rainwater harvesting.
23) Permission from the competent authority shou

any, requircd for this project.

Id be obtained for drawl of ground water, if

i e —— e s e~

fgff

£

-
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24 Topsoil if any,. shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. .
to be adopted to control erosion of dumps:-

owing Imeasures are

25) Tl he foll
i Reteption/ toe walls shall be provided at the foot of the dumps.
ji. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the
slopes. .
mining operations, if any shall be
er the Hazardous Wastes (Management, Handling, and trans boundary
sorized by TNFCB.

yclers auts
falling in land area should be

26) Waste oils, uséd oils generated from the EM machines,

disposed as P
t) Rules, 2008 and its amendments thereof to the rec

movemen
entire water

27) Rain water harvesting to collect and utilize the

provided.

28) Rain wat_er getting accumulated in the quarry floor shall not be discharged directly to the

nearby stream or water body. If it is to be let into the nearby water body, it has to be
discharged into a silt trap on the surface within the lease area and only the overflow after
allowing settling ot soil be let into thc nearby waterways. The silt trap should be of sufficient

one season. The silt trap

e silt water being pumped out during
d kept ready for taking

dimensions to catch all th
d silt at the end of the season an

should be cleaned of all the deposite

he silt in the next season.
xtraction of material

es during €
f the surrounding area shall

lity shall be carried out
t is observed that

care of t
29) The lease holder shall undertake a

and ensure that due to this activity,
d. Regular monitoring of ground wat
e mining operation,
lcted due to the mining aiiv
cer shall ensure this.

ly with the permissi

dequate safeguard measur
the hydro-geological regime O
er level and qua

If at any stage, if i

not be affecte
ity; necessary corrective

nd the mine lease area during th
tting dep
District Collector/mining offi
the leased area, “except on

arou
.the groundwater table is ge¢
measures shall be carried out.
g shall be done in

on from

30) No tree-fellin
competent Authority.
31) To Take up environmental m

site before, during and after the
flora/fauna environment, slurry
itution.

onitoring of the proposed quarry
. mining activities including vibration study data, water, air &
-water generated/’disposed and method of disposal, involving a reputed academic Inst
32) It shall be ensured that the total extent of nearby quarrics(existing, abandoned and proposed)
located within 500 meter radius from the periphery of this quarry is not exceeding 25 hectares
case period of this application.

abitation is
nsure that no hindrance will be caused t

located within 300 meter radius from the

within the mining |
o the people of

33) It shall be ensured that there isnoh

periphery of the quarry site and also e
the habitation located within 500m radius from the periphery of the quarry site.

34) Ground water quality monitoring should be conducted once in 3 Months.

TL L T
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. ials shall mat cause any himfernce to the ""l’llage
35) Transportation of the quarried mntcsiais s
. 4 ART O ‘ it
people/Existing Village road. hould be conductod and reported fo © "CB, Departin
6) Ai i i tion point shou
36) Air sampling at intersec ‘ ' oL
of Geology and Mining and Regional Director, MoEI*?, G
37) Bunds to be provided at the boundary of the project site.

38) ]he Plolec p ‘.()ll W( ﬂk by p < ting the nati t
i B 1 l AN A\
j ke plantatlon/affort‘sta : I -
t roponent Sha“ un.derta ) ]l X
Species orn all S‘de Ofthe lease area at lhe rate Of 400/Ha. SUItable ta“ tree Sap "gs ShO d <
‘ : i VO p ace.
p]anted on L]le bUndS and other Suitable areas in and arou"d thc \ lk I

ih o e (Except
39) Floor of excavated pit to be levelled and sides to be sloped with gpentle slope (
granite quarries)-in the mine closure phase.

40) The Project Proponent shall ensure a minimum of 2.5% of the annual lumover will be utilized
for the CSR Activity,

ply with the mining and other relevant rules and regulations
where ever applicable,

42) Rainwater shall bd pumped out Via Settling Tank only,

43) Earthen bunds and barbed wire fencing around the Pits with green belt all along the boy
shall be developed and maintained.

44) As per MoEF&CcC, Gol, Office Memorandum dated 30.
~ Forestry & Wild Life angle ing|

uding clearance from stan
Board for Wild life as applicable

ndary

03.2015, prior clearance ‘from

ding committee of the National
the project site ig located within 1

45) The quarrying activity shall pe

stopped if the entjre qu
quarried even before the expi

antity indicated in the Mining plan s

od and the same shall be monitored by
ing Authorities and Revenye Divisional Officer authorities having
Custody of leased out areas for Mining,




@ &
" <1y The proponent has to di
5 )proponent on et eil::); the name board at the quarry site showing th d
. t] n o i .
, etc., with respect to the existing activity bcfirc :x etjlls oi
ecution Of

mining.
52) The Proponent shall ensur ;

 hould in 0 vaY hav: t(l;at the project activity including blasting, mining transportation

ve adverse impact to other forests, such as reserve forest and social

orests, tre i io diversi
{ g plantation and bio diversity, surrounding water bodies etc

53) The qua ing activity i .
) The quarrying activity in no way should disturb the wildlife habitat, free migratory movement

of the wildlife nor disturb the wildlife in any way

54) The Notice of i ; .
) Opcening of Mines as required by Section16 of the mines act 1952 should be

submitted in Form1 to the Director of Mines Safety, Chennai
Whe Notice of Accident

cident of the mines,
ed to the Director

re occurs in or about a minc and- ac

55) Whenever the
quired by Sectiori23 of the mines act 1952 should be furnish

in Mines as re

of Mines Safety, Chennai in prescribed Form.
ta or failure to comply with any of the conditions mentioned above

56) Concealing the factual da
and attract action under

may result in withdrawal of this clearance
n) Act, 1986.

Environment (Protectio

the provisions of

General Conditions:
factual records, documents and the commitment furnished in non judicial

1. ECis given only on the

stamp paper by the proponent. .
2. The Propoient shall obtain the Consent for operation from the TNPC Board before commencing
. the activity. _ :
3. Nochangé in mining technology and scope of working should be made without prior approval of
the DEJAA Committee, Tiruchirappalli.
4. Nochangeé in the calendar plan including excavation, quantum of mineral (minor mineral) should
cal

¢arried out in criti
ch as loading and

nkling shall be carried out on haul
o the norms

be made.

5.  Effective er sprinkling ‘shall be
aréas prone to air ‘pollution

ing point and all transfer points- Extent

ured that the Ambient Air Quality p

Pollution Control Board in this regard.

d against health risks on account of bree

safeguard neasures, such as regular wat

and having high f particulate matter st

levels O

sive water spri

unload
arameters conform f

roads. It should ‘be €ns
prescribed by the Central

6.  Effective safeguards shall be adopte
avation of Minerals.

the water bodies create

ding of vectors in

d due to €X€




9.

10.

11.

12.

13.

14.

15.
16.

17.

18.

19.

20,

21.
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2o o idth equal to at least ha) .

left from the boundary ¢f adjoining field having q alf '\3‘

A berm shall be left Iro )

depth of propose excavation. high afoncy dust .

i ith ad ber ¢
Mineral handling area shall be provided with adequate num

i 1d also have efficient
Loading and unloading areas including all the transfer points shou
system. Loadin .
dust control arrangements. These should be properly ma

en
Vehicular emissions shall be kept under control and be reg o e
transportation shall be c2ried out through the covered trucks only and the ve! -

intained and operated.
uiarly monitored. The mineral

mineral shall not be overloaded.

Access and haul roads to the quarrying area should be restored in a mutually agreeable manner
where these are considered unnecessary after extraction has been completed. o

All Personnel shall be provided with protective respiratory devices including safety shoes,
Masks, - gloves etc. Supervisory people should be provided with adequate training and
information on safety and health aspects. Occupational health surveillance program of ;He

workers should be undertaken periodically to observe any contractions due to exposure to dust

and take corrective measures, if needed.
Periodical medical examination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed accordingly. o
Workers/ labourers shall be provided with facilities for drinking water and sanitation facility for
Female and Male separately.
The project proponent shall ensure that child labour is not emp]dyed in the project as per the
sworn affidavit furnished.
The sides shall be sloped at an angle of safety not exceeding 45 degrees from the horizontal.
The Proponent shall not undercut any face 'or side, or cause, or permit such undercutting as to
cause any overhanging.
The Proponent sha.ll be kept in prescribed form and place a register of all persons employed in
the mine.
The Proponent shall appoint a manager whose shall have the prescribed qualification as the
Section17 of Act.
The Mining materials shall be kept only in the mining lease area. .
The funds earmarked for environmental protection measures should be kept in separate account
and should not- be diverted for other purpose. Year wise expenditure should be reported to the
Ministry of Environmgnt and Forests and its Regional Office located at Chennai.
The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative authorities.



26.

27.
28.

29.

30.

1S E;\'iﬂ."‘:imE:’ﬁl C!ea-l'?.?.x c‘m not imph. dﬁt the

. : - other stanwtory / administrative © <

gall B granted w the projest b sl concerried - G’.‘S “;dmmumzs:an\? \,leaf]:q#

: the project on merits and be taking decisions i thes. aa rities would ©°
. ions independently of the Environmentai

¢ EIAA Committz2, Than

The D javur may ifv iti ;

further conditions in the interest of environmen : ah?pimrt;.iogo:c -850\“5 s
The DEIAA, Commuties, Thanjavur may cancel the environmental clearance granted to this
?f"l_‘”l under tifc provisions of EIA Notification, 2006, ot any stage of the ::alidil}' of this
Fvironmental clearance, if it i found or if it comes 1o the knowledge of this DEIAA, TNJ- TN
that me- pm}af:t proponeri has deliberately concealed or suba;iued false or ;nisleading
inttonnanon or madcquate data for obtzining the environmental clearance. ~

Failure t0 cemply with any of the conditions mentioned above may result in withdrawal of this
clearance and atract action under the provisions of the Environment (Protection) Act, 198%.

The above conditicns will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1691, along with their
amendments, draft Minor Mineral Conservation & Development Rules, 20i0 framed under
MMDR Act 1957,National Commission for protection of Child Right Rules, 2006 and rules made
there under and also any other orders passed by the Hon’bie Supreme Court of India/Hon’ble

Madurai Bench of Madras High Court and any other Courts of Law relating to the subject

matter.
Any other conditions stipulated by other Statutory/Government suthorities shall be complied.
other clearance unless

The Environment Clearance shall not be used as 2 document to obtain any
it is specifically prescribed by the issuing authority-

Any appeal against this environmental clearance shall lic with the Hon’ble Nationa! Green
Tribunal, if preferred, within a pericd of 3 bed under Section 18 of the National

0 days as prescri
Green Tribunal Act, 2010.
“The above conditions should be strictly followed otherwis< the quarry will be cancelled-

SPECIAL CONDITIONS:
1.The Above Sand Quarry Operation is only for bullock — cart load.
2. Machineries should not be allowed. . .
3.The EC period is only for Three ycars.
Sd/-A.Annadurai
CHAIRMAN,
DEIAA-THANJAVUP.

7
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2.

Copy 10:
1.

The Secretary, Ministry of Mines, Government of India, Shastrt

Bhawan, New Delhi.

The Principal Secretary, Environment and Forests Department,
Govemnment of Tamil Nadu, Tamil Nadu. )
The Additional Chief Secretary, [ndustries Department, Government of
Tamil Nadu, Tamil Nadu.

The Additional Principal Chief Conservato
(S2), 34, HEPC Building, Ist & 2nd Floor,
Nungainbakkam, Chennai — 34,

‘rhe Chairman, Central Pollution Control Board, Parivesh Biawan,
CBD-Cum-Office Complex, East Arjun Nagar, New/ Delini-110 032.
The Chairman, Tamil Nadu Pollution Control Eomd, /6, Mount Salai,
Guindy, Chennai-32 .

The I‘)i're'ctor ofGeology and Mining, Guindy, Chanmai-32

f:llc Bl]\g:;::'l, Ministry of Environment & Forests, Pacyavaran Bhawan,
Spare,

r of Forests, Regional Cftice
Cathedral Garder: Ruad,

|
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. TAMILNAD : P
CONSENT ORDER NO. 1805117286272 U P0&239&/?12?1?0[»-8OARD-4

PROCEEDINGS NO.F.0561TNJ/OS/DEE/TNPCB/TNJ/W/2018 DATED: 15/11/2018

SUB: Tamil Nadu Pollution C

ontro} Board ~CONSENT TO OPEﬁATﬁ _ DIRECT -M/s. CHINNA
AVUDAIYARKOVIL SAND QUARRY , S.F.No. 8&9, NNA AVUDA VAR KOIL
villagePattukottai Taluk and Thanjavur,Di;tr'ictO-.‘ [y AJNUDMYARVRO{L

c Consent for the operation of the plantand
under Section 25 of the Water (Prevention'snd Contiol of
(Central Act 6 of 1974) — Tssued-Reg.

discharge of sewage and/or trade effluent
Pollution) Act, 1974 as amended in 1988

Ref: 1.Units application for Conserit To Operate dated :09.10.2018.

2.IR.No: B 0561 TNJ/OS/AEE/TNJ/2018 dated 14/11/2018.
4 Minutes of 111st DLCCC Meeting dated 14/1 1/2018.

CONSENT TO OPERATE is heveby granted under Section 25 of the Water (Prevention ond Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter refemre '

4 10 as “The Act”) and the rules and orders mada there under to

Executive Engineer, i
M/s . CHINNA AVUDAJYAKKOVKL SAND QUARRY

: !
S.F No.8&9, e

CHINNA AVUDAIYAR KOIL Viilage, .

Pattukottal Taluk, b

Thanjaur District.

Authorising the occupier to make discharge of sewage and /or tade effluent.

This Is subject to the provisions of the Act, the rules and the orders made there undcrrmd'}he ten

ns and conditions incorpornted
under the Special and General conditions stipulated in the Co

nsent Order jssucd carlieresd subject 1o the special conditions annexcd.

@ }%Anl\f '
Distric nvlronrnzuul!;nginur,

Tamil Nadu Pollution Control Board,

This CONSENT is valid for the period ending March 31, 2022

THANJAYUR .
To »\q \v \\1 '
Executive Engineer,
M/s.CHINNA AVUDAIYA ZOVIL SAND QUARRY, ,
S.F.NO.8&9, Chinna Avudaiyn‘kov'd village, Pattukkottai Taluk, Thanjavur District,
Pin: 604701
Copy to:
1. The Comissioner, P.\'ITUKOT!‘AI-Panchayat Union, Patwkottai Taluk, Thanj'nyhi'iDi‘slrict .

2. Copy submitted to0 the Member Secretar;, Tamil Nadu Pollution Control Board, Chennai for favour of-\;i.nd _inform:&ion.

3. Copy submitted o the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalii for favour of kind information.
4, File :

a————

_pOLLUTION PREVENTION PAYS
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TAMILNAD il
NADU POLLUTION-GONTROL-BOAR
. .SPECIAL COIL?)E‘&O%TEDLBOAHD

|

e e P hangt n e produes and s ot of products (Col. D at e
notice of the Board and fresh consent hasg‘tb Be ‘b?of;i?, é‘é’j’ts and its quantity has to be brought to the

Description ' Quantity Unit
Product:Details - N
Quarrying of river sand at S F NO-8&9 dver an | 54000 Cubi
ex&ent’ of ;’»:q;h‘ecta?e between latitude rr1:ﬂ=;r<;3>'ea"s
1 0620-23'»45' Ntol 0920’33",N and longitude
79520" 00" E to 79 ° 20’ 05" E for three years |

This coﬁ§ent to operate is valid for operating the facility with the be.ow mentioned permitted outlets
{or thi des,charge,.gf,sgwgge[tradqq uent. Any change in the outlets and the quantity has to be
ot ta tha neiira af the Board-and fresh consent has to be obtained.

Outlet No. ‘Description ot Uutles NMaximum daily discharge POl L Ob s rusds |

‘in KLD
Effluent Type : Sewage SR e .

1, | SEWAGE - A FY Y —— [on Industrys own land

. Efﬂuent Type : Trade Effluent -
xcess of the tolerance Limits as laid down

The effiuent discharge shall niot cor.tain constituents ine
hereunder. S ¥

.JJ

_ paiLUTION PREVENTION PAYS
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R L ad 2
“us A
. ______#TAMlmanouUIlﬂﬁt%mM,_’ B '1'_? - OUTLETS -Nos v
S1. ERramotars Unlt —S;“av;_cﬂ Trade l'_'_muc_nt ey
No. . : ‘ ‘ 7 o
0 R PP— .
! v lpn 3.5 to N
( _; B Temperature oC ' - 7
! 3. Pa;jt";clo size of Suspended + |- -
solids
i_—-s— Totla! Suspended Solids mg/| 30
| s. |Total Dissolved solids mg/l -
(inorganic)
[ 6. |Oil & Grease mg/l -
[ 7. |Biochemical Oxygen mg/l 20
Deimand (3 days at 270C) :
8. |Chemical Oxygen Demand |mg/! - _
}79. Chloride (as Cl) mg/| |-
L 10 Sulphates (as SO4) mg/i -
11. (Total Residual Chlorine mg/l -
l 12. |Ammonical Nitrog\m-(&'s’N)'-“nﬁg/lr" U] LB
REN ?\"‘c))tal Kjeldahl Nitrogen (as |mg/l -
Ir 14, IFI‘QC Amimonia (as NH3) mg/l. -
{ lSjArsmic (as As) mg/l -
| 16. |Mercury (as Hg) * [men -
17. |Lead (as Pb) |mg/l. _ .
18. |Cadmium(as Cd) Cmg |- ' Al e i ' y
19. |Hexavalent Chromijum(as: . (mgdi = - . . |« - [ = - '
Cr+6) . R AR - )
20. |Total Chromium (as:Cr). .. |[mg/l |- .
| 21. [Copper (as Cu) o mg/l e B i
LZZ. Zinc (as Zn) v mght s e
| 23. |Selenium (as Se) Imga: « e
24. |Nickel (as Ni) mg/ll v -
25. |Boron (as B) o mg/l -
| 26. |Percent Sodium % - e
27. |Residual Sodium Carbonate fng/I - S
28. |Cyanide (as CN) ~ |men .
29. [Fluoride (as F) mg/l -
30. |Dissclved Phosphates(as P) |[mg/I -
31. |Sulphide (as S) mg/1
32. |Pesticides ) mg/l -
33. |Phenolic Compounds (as mg/l -
CG6HSOH)
34. |Radloactive materials a) inioro - '
Alpha emitters curie/m]
35. |Radioactive materials b). micro -
Beta emitters curie/ml '
36. |Fecal Coliform MPN/1001nl |-

All units of the sewage and Trade efflucnt treatment plantsishal] be operated efficiently and
continuously so as to achieve the standards prescribed in S1 No.3 above or to achieve the zero liquid
lischarge of effluent as upplizable.

POLLUTION PREVENTIQON PAYS
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10.

11.

12,
13.

14.

District/Assistant Envircnmen

]»

AL LSS

B

@

A2 __F

a1/
TAMILNADU POLLUTION-CONTROL BOARD

jer shall maintain the Electro Magnetic Flow Mete: ers i

, occupier shall mainiain the El 3 Meters/water Maters installed at the inlet of
,;2  ster sup% iy connection for each of the purposes mentioned elow for essessing ziﬂa. ;%a::: y of
o (U'SOdan, . 3

ensuring that such meters are ezasily accessible for i i - o
: 3 ible for ction
other purposes of tne Act, - inspection and maint;

-

Industrial-Cooling, Spraying inmine pits or boiler feed. N
; Domestic purpose.
.c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer racording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of o
Log book for each

a2 AcL
be of the unit operations of ETP have to be maintained to reflect the workin
condition of ETP along with the readings of the Electro Magnetic Flow Meters instailed to asses
effluent quantity and the same shall be furnished for verification of the Boasrd officials durin

=

0

inspection.

The occupier shall at his.own cost get the samples cf effluent'susface water/ground water collected in
and around the unit by Beard officials and analyzed by the TNPC Board Laboratory periodically.
Any upset condition in any of the rplants of the factory which is, likely to resuit in increased efMuent
discharge and ré€sult in-violation of the standards mentioned in S1. No.3 sbove shall be reported to the
Member Secretary ./.Joint Chief Env_jrorim‘chial-:Engincer-Monitoring and the concerned
tal Engineer of the Board by e-mail Immediately and subsequently by

Post with full details of such ;ppﬁc't‘lcondition.— s _

-t shall a.li»)ays comply and carryout the order/directions issued by the Board in this
Consent Order and from tm‘\ctoanmcwithout'any-ncgligenob; ;Tbc'bcg:qpfer_shail te liable for acuon as
per provisions of the Act’in case of non compliance of any order/directions issued.
The occ’dpicr shall develop adequate width of green belt at the rate ©
Tlectare. TR

The occupier-shall pn'b'v‘“idé' and maintain rain water harvesting facilities.

The occupier, shall erisiitg that'there shall not be any discharge of effluent either treated or untreat=d
into storm water drain’at any point of time. \
In the case of zero liquid-discharge of effluent units,
as laid under. eI P
i). The occupier shall.ensure .zero liquid discharge of effluent, thereb;
treated effluent on land-orinto any water bodies either irside or outsi
time. ) ' ‘;,.. . - s . . -

“ii) The occupier shall operate @and maintain the Zerc liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator copdcnsqt;_;shall be recycled in the process.and the final RO reject shall be
disposed off with the reject management system.ensuring zero liquid discharge of effivents in the
premises. L ) -

iii) The _9,ccupl'q_:j_s‘halltogt_:rqte‘ and maintain the reject management system effectively and reccver the
-s?uairqm‘ the system which shall be reused in the process if reusable or shall be disposed off as ETF
sludge., iy
iv) In case of fgil‘urc,‘to.achicve' zero discharge of effluents for any reason the occupier shall its
-production and Opgrations:fqrth}vith and shall be reported. to the Member Secrgtan'lj:;instgiil;‘

vm'uronmema'l- Engxgee:-Mgmto;mg and the concerned District/Assistant Environmental Enginesr of

the Board by- _e-mml immediately and subsequently by Postith full details of such upset coﬁdit{o N

v) The occpier shall restart:the production only after ascertaining that the Zero discharge t ped
systém can perform effectively for achieving zero discharge of effluents. Sl
Additional Conditions: ' -

"

U]

Vres

The occupier

[
f 400 numbers of wees p3T

the occupiershall adhere the following conditions

no discharge of untreated /
c the premises at any point of

< POLLUTION PREVENTION FAYS
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TAMILNADU POLLUTION comnnhgomp\mm

i [ ' ¢ , Pattukkottaj -
i area of 03.00 Hectares in 8&9 of Chinna Avudalyar «oil Village , "
'Ilﬁgnuig:r?r"l\)%s?rricc:,obctwccn the co ordinates of latitudes 10°20 23N, 10°20°337M, and longitude 74

d i gtone or concrete pil(
20°00" E to 79 © 20" 05” E, has to be demarcated on the ground with pw:cl l iery rﬁf?éx
i ite wi i d also site pillars marking the
I on all four sides of the quaxry site with red flags on every pillar an t ,
f:\(v:e\\ and depth up to one me?cr downwards shall be evected before the issue of Consent to Operate by

show the natural bed level and the depth of mining allowed. Boundary pillars at the interva

TNPCB.

2. The Katcha roads between the bank of the river and the mining area shall be formed with locally

available bio degradable imaterials such as sugar cane leaves ete,, -

3.The unit shall provide septic tank and soak pit as proioscd before the commencement of qunrrymi;.n ]

4. No change in mining technology and scope of wor
the competent authority. ' _

S.No drilling and blasting operation shall be carried out under any circumstance. )

6.The unit shall carryout the proposed guarrying activities only when no complaintsreceived from the
yablic.

‘!7.The unit shail comply all the conditions stipulated in Environmental clearance issued by the DEIAA
vide Lr .No. DEIAA- thj-1/F.NO.75/1(a0/E NO.7/2017dated 06.08.2018..

8.The unit shall not use “use and throwaway plastics’ such ag plastic sheets.used for food wrapping,
spreading on dining table ete., plastic plates, plastic coated Lea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry ‘bag and plastic flags irrespective of ‘thickness, within the
industry premises. Instead the unit.shall ¢ncourage use.of eco friendly alternative such as banana Jeaf,
arecanut palm plate, stainless steel, glass, porcelain plate/cups, cloth bag, Jute bag etc., '

G

_ District, Enviconmental Eaglineer,
. Tamil' Nadi Pollhitlén Control Board,
o THANJAYUR

AW ¥ ‘

ing should be made without prior approva

oy

pd

POLLUTION PREVENTION PAYS
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10.

11.

12.

13.

14.

16.

17.

18.

19.

effluent.

* The occupier shall:maintain an Inspectio ister in
. ) n n Ing n Register in t
~record the details of the -c')b‘serva‘t‘ioﬁs and ins . o
: adher‘ence. o '

" The solid waste such'a

&S

.

/ .-.}:‘:_
T

Ny
- TAMILNADY PoLLYT| ITRO|
| " GENERAL cbfn'frfgﬁsml BOARD

This Consent' is' issu d by th
nt 1sissued by th - : ;
change or alteration o dev Board in consideration of the particulare

htaar ied SR o viati y 3 )
application will also be.gron on made in actual practice from the

. given in the applicaticn. Any
ind for review/variation/re

particulars furnished in the

-of the Act and to.make suc svocation of the Consent Order under Section 27

h-variation as dsemed fi
ne:sct ar Rt e it for the-
The consent conditions i i apass o the Act

27(2). of the Act, posed in this order shall continue in force until revoked under Section

After the issue of this order, ‘ :
\ter the issu this order, -all the ‘Consent to O ’ i i
(Prevention and Control of laollution)’ Act, 1974 asp:fg?ndggd:trasn];: udcedffx::t\./ oSt tnden Hatsr

er in't ry sothat the inspecting officer shall
tructions issued to the unit at the time oflgns;acc(ion for

The occupier shal] provide and maintain an alternate | i

i ‘ all proy power supply along with separate energy met

for the Effluent Treatment Plant sufficient to:e y conti i o mitel
the uent-Treatment Plar -to:ensure continuous operatio ;

equipments to.maintain. compliance. - > °P fon of all pollution control

The occupier shall provide:all fagilides:to the Board officials for inspection and collection of samples

in and around the factory at'any time. :

The occupier shall display the flow diagram of the sources'of éffluent generation and pollution control

systems provided at'the ETP site. - '

; wasLle SUl epigiéE,tWaéta'gé, p'i‘!él-c‘ﬁ’“g_c‘,“"e_:mﬁty containers, residues, sludge including
that from air ppl_lgtlo_r};; 1 .equipments collected.within the premises of the industrial plant shall be

.collected in an-eatmarked drea’and shall be'disposed off properly. = =
The occupier shall collect; treat the ‘solid-wastes like: food ‘waste, green waste generated from the

- 'carit'eer'\"‘and'cvonVcrt:"irftbjjorgﬁﬁic compost.

The occupier:shall segregate the Hazardous:waste from other:solid wastes and comply in accordance - -
with Hazardous Wastes‘{Management, Handling and Transbour.dary-Movement) Rules, 2005.

" The occupier shall maintain. ggi:;d-,housé-}gqep,ip]g within the factory premises.

All'pipes, valves, scweré‘;’ﬁnﬂ"ﬂdﬁiﬁs"’ﬁﬁﬁ‘ll be lesk proof.' Floor washings shall be admitzed into the
trade effluent collection system only and shall not te allowed to find their way in storm drains or open
The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into -any water'sources, ' :

The occupier shall ensure that'solar Evagoration pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District

office.regularly. o

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on

or before 5th of every month. _ .

b) Yearly return on Hazardous wastes gencrated and accumulated for the period from Ist April to 31st

March in Form—4 before the end of the ‘snbsequent 30th June of every year (if applicable). R

c) Yearly Envirpnmeéntal Statement for the period from Ist f\_pril to 31st March in Form —V before the

end of the subsequent 30th September of every year(if applicable). ‘

If applicable, the occupier has to‘complg with the provisions of Public Liability Insurance Act, 1991 to

provide immediate rélief in th4 event of any hazard to human beings, other living creatures/plants and

prop :rties while handling and.storage of hazardous substances. ‘

The issuance of this-consent does not authorize or approve. the.construction of any physical structures

or facilifies or the undeftaking of any work in any natural watercourse or in Government Poromboke

lands. s s ‘

The issuance of this Consent does not convey any roporty right In either real ersonal property or any
- exclusive privileges, nor does It authorize any lnﬁu'y to private propc:tly or overgmteignn property of

any_jnvasion of persanal rights nor any infringement of Central, State laws or reg .

POLLUTION PREIVEN:I'ION' PAYS
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TAMILNADU POLLUTION CONTROL BOARD

. i oreseen act o .
The occupier shall forth with keep the Board informed of any accident of untor T tve

N ot

issi i i tream or we !

any poisonous, noxious or polluting matter or emissions are being discharged into s Wor gy,
as a result of such discharge, water or air is being pollutsd.

If due to any lechnological improvements or otherwise the Board is of opitniOil.ﬂ;si :}l,{‘&l;:ng'itgt;:l}e
conditions referred to above requires variation (including the change of any tgi mn hea;d v'ary all o‘r
whole or in part) the Board shall, after giving the applicant an o;c)lportumly of bei ’i N

any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

: 3 ituts ier of the new
In case there is any change in the constitution of the management, the occup
management shall file fresh application under Water (Prevention and' Control of Pollution) Act, 1974,
as amended in Form-]J alongwith relevant d
the necessary amendment with r ‘ i
In case there s any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Boaid.

The occupier shall display this consent order granted to him‘in a prominent plac
inspecting Officers of this Board. o

e for perusal of the

| (Rt
- N
R Distriet Environmental Engineer, |
Tamll Nady Pollution Control Doard,
TANJAVUR

AT

| POLLUTION PREVENT .
DIB HMilanin MMQN-EALS



TAMILN
| ENTORDERNO, 18052172852321)” P

_ ED: 15111013
SUB: Tamil Nady Pollutj

AVUDAIYARK vy, a0l Board -

. CONSENT
villagePattukottai AND QUARR T0 OPERATE Mss. ¢
scharge of emiasions o 112K 20d Thanfayr praC: 889, CHINNA vy 4, CHINNA
g SMmissions under Section > lavur Districr - Consent f; VUDAIYAR KoIL
mended in 1987 (Ce 0 21 of the Air (Preven ontoy ation of the plant and
ntral Act 14 of 1981) -Issyeg- Regmw“ and Control of p ollution) Act, 19¢)
Ref: 1.Units applicat
Plication for Consen T,
21 b nt To Operate dateq -
M 0561 TNHOS AEE/TNI 13 gurs o0 102015,
Ist DLCCC Meeting dated 14/] 12018,

d under Section 21 of the Ajr (P i
) revention and Control of Pollution) A '
nafter referred to ag et

“The Act") and the rules and orders made there under to
. Executive Engineer,

M/s . CHINNA AVUDAIYARKOVIL SAND QUARRY
S.F No.8&9,

CHINNA AVUDAIYAR XOIL Village,
. Pattukottai _Taluk,

Thanjavur District.

Authorizing the-occupier to operate the industrial plantin the Air Pollution Control Area as notified by the: Government and to
make discharge of emission from the stacks/chimneys. BN

This is subject to the provisions of the Act, the rules.and the orders mads there.under.and the terms and conditions incorvorated
G G )

under the Special and General conditions stipulated in the Consent Order issued' carlier and ;iib'jcct. to the special conditions annexed.
. t

D*nr»cm(,R ‘J\ '%Jujlr

onmental Engineer,
Tamil Nadu Pollution Coatrcl Roard,
TITANJAVUR
a
To

L
Executive Engineer,
M/s.CHINNA AVUDATYARKOVIL SAND QUARRY,

S.F.NO.8&9, Chinna Avudaiyarkovil village, Pattukkottai Taluk, Thanjavur District,
Pin: 604701

This CONSENT is valid for the period ending March 31, 2022

Copy to:
1.The Commissioner, PATTUKOTTAI-Panchayat Union, Pattukottai Taluk, Thanjavur District .
2. Copy submitted to the Member Secretary, Tatnil Nadu Pollution Control Board, Chennai for favour of kind informaticn.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli for faveur of kind informarian.
4. File '

v

POLLUTION PREVENTION PAYS
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TAMILNADU POLL
l'lu-rlu ) y ‘
SPECIAL COND#IESSN fROL'BOARD

This consent to 0 . .

1. perate is valid fi .

rate (Col. 3) mentioned b or operating the facili

: elow. An g the facility for the n

notice of the Board and fresh COnsZn?]}mgfolg th% products m?ﬂ”{{ﬁ:ﬁ; o}r;g(:du};:ts (Col. 2) at the
e obtained. ' 5 to be brought to the

1

Sl
No. Description Qu
uantity i
Product Details = o
1. | Quarrying of river €
cand at S F NO 8&9 ' )
R et e
'23.2 N and : meter/3ye
|79°20* 00" E to 79 © 20’ 05" E for t!:?gggggﬁs o
h the below mentioned ernission/noise

2 is ¢ is vali
Egjdfcizn:for:: gtc:v ?&eiﬁ? é; v;hld for operating the facility wit
” control measures and/or stack A in th issi
kel ' r . Any change. in the
/change in stack height has to be brought to the %oticc of?Tr:-:ﬂBm;:f;r::{iwf?E:t{

t has to be obtained. '

consent/Amendmen
|1 Point source emission with:stack : g
ISqt;lck Point Emission Source Air pollution S,_tggk_»_height Giaseous Discharge
i Control measures - from:Ground in’Nm3/br
. ‘| Levelin.m

Control

11 Fugitive/Noise emission :
.ge 1o V7 PP P e e bt
SL Fugitive or Noise Emission Type of emissiom™™ -
No. sources . . ‘| measures..__
1. |Dueto movement of Fugitive “Water 7
vehicles | sprinkler .. -
i qystem.i s 2
asfla_;iggw_r;_lﬁmﬁ'léﬂ’—— :
|

os of the tolerance limits
Jifs [~ | Stacks

XC€.

ne

___—T'—-‘_———'——— J - i
3(a). The emission shall not contain constituents i
m Parameter Unit

Annexure en cl

2 Tc‘.leiaﬁ'c”efninns?‘: =

osed if applicable. - =
stituents in excess of the tolerance

3.(b) The‘ Ambient Air in the industrial'plant area shall not contain cons
mﬁ%mﬂwﬁﬁ— = i & |
sl. |Pollutant Time Weighted Unit Tolerance Limits
No. : Average Industrial, Feologically
Residential, Seusitive Area
Rural'and other (no‘tiﬁed by
area | Certral Govt.)
,_.——-——“——'______—-—‘_'__-__——————___—— — |
1. Sulphur Dioxide Annual m@crogram/mB 50 20 J
;SOZ; 24 hours mtcrogram/mB 30 L s0
2. Nitrogen Dioxide Annual mgcrogranﬂmB 40 30
o2 24 hours _____mlcrogram/r_nB | 80 80
3. Particulate Matter Annual , mjcrogram/m:% 60 69 ;
(Size Less than |24 hours microg 100 100
10 micro M) or
PM10 | _ i
’ i i 3 40 40
4, Particulate Matter Annual mgcrogram/m; ] i
(Size Less than 24 hours microgramn m3
%}‘Slig'lécro M) or o
|
h T j I
— IPM2.5 _ —— ] —
100 100
; Ozone (O3 Annual 8 Hours )
i ne (09) 24 hours 1 Hour l .____1§9___—_J.’, 180

pPREVE NTION PAYS L
T———,’——-r"——.

PO.LLUTION




e\ | /4 n
ION_CONTROL BOARD- —
- . . Tolerance Lm
SL. | Pollutant Time Weighted |Unit : T
No. Average Industrial, ’ Ecol9g1cally 4
Residential, Sensitive Are, l
Rural and other gmt%ﬁe]d(?y
area entral Govt,)
: BT 05
6 Lead (Pb) Annual microgram/m3 - 10
24 hours microgram/m3 1.0 | AN
7. | Carbon .18 Hours miligram/m3 02 03
L Monoxide (CO) | 1 Hour miligram/m3 04 9
8. |Ammonia (NH3) | Annual * | microgram/m3 100 100
| ] 24 hours microgram/m3 400 400
9. |Benzene (C6H6) | Annual microgram/ra3 5 5
! 10. ' Benzo(O) Pyrene Annual nanogram/m3 01 01
| (BaP)
1 —particulate phase
? ___lonly
| 111, |Arsenic (As) Annua] | nanogram/m3 06 06
i . L12. | Nickel (Ni) Annual nanogram/m3 20 20 _J

2(c) The Ambient Noise Level in the industrial plant area shall not exceed

the limits prescribed below:

[Liraite < g T
Limits in L.eq.-dB(.k)“ : Day Time Night Time
ResidentialArea |55 45 '
4. Al units of the Air pollution ‘control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in S|. No.3 above,
5.

. of th in SLNo.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and
Environmental Engineer of the

Board by e-majl immediately and subsequently by Post with ful]
details of such upset condition.

9. The occupier shall always comply and carryout the order/direc
Consent Order and from time to time with,

per provisions of the Act in case of non ¢
Adaditional Conditions:,

tions issued by the Board in this
out any negligence. The occupier shall be liable for action as

ompliance of any order/directions issued.

. POLLUTION PREVENTION PAYS
- DISI0 ZMIGDLD G 160108 e VHDID gmileon emposes |
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o TAMILNADU POLLUTION CONTROL'BOARD
1.Quarrying area of 03.00 Hectares in 8&9 of Chinna Avudaiyar koil Village , Pattukkottai Tk
Thanjavur District, Jbetween the co ordinates of latitudes 10°20°23"'N, 10°20°33"N, and longitude 79°
20°00” E to 79 ° 20’ 05” E, has to be demarcated on the ground with pugca stone or concrete pillars to
show the natural bed level and the depth of mining allowed. Boundary pillars at the interval of 50 m
each on all four sides of the quarry site with red flags on every pillar-and also site pillars marking the
level and depth up to one meter downwards shall be erected before the issue of Consent to operate by

TNPCB.

2.The Katcha roads between the bank of the river and the mining area shall be formed with locally

available bio degradable materials such as, sugar cane leaves ¢tc., o \ ‘
uch as Water Sprinkling

ovide necessary Air Pollution control Measures-§

3.The unit shall pr
g and at all transfer point before the Commencement

arrangement at haul roads loading and unloddin

of operation.
4. No change in mining technology and scope of working shou

the competent authority.
5.No drilling and blasting operation

6.The unit shall carryout the proposed quarrying ac
tal clearance Issued by the DEIAA

public. ‘ .
s stipulated in Environmen
| AN
e Yy {5@3\ éfw\\\\\

1d be made without prior approval of

shall be carried out under.any circumstance. . :
tivities only when no complaints received from the

7 The unit shall compl all the conditions N |
vide Lr .No. DEIAA?t)I'f\j-l/F.NO.75/1(iQ[EC.NO.7/§Ol‘7d§§0d 06.08:2018,
Ui pistvicvEnvironmentol Engineer,
Tamll_:NnF:cmlu Pp}llul}o Contrg) Board,

Bl .

b n
THANJAVUR

pOLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
GENERAL CONDITIONS

!i\

The occupier shall make an application alent with the preseribed @ et iiee fo:v%{:?llofhreer;::a‘r:é‘
consent at least 60 days before the date of expiry of this Consent k ‘d ra 'o?sigon
particulars ensuring that there is no change in production quantity /nd €mis .

This Consent is given by the Board in consideration of the particu!ars given in the application. Any

change or alteration or deviation made in actual practice fron ”‘(ﬁ particulars f“"(‘i‘Sh:d' H tg‘l’-
application will also be ground for review/variation/revocation o' *1: Consent Order under Section
of the Act.

The conditions imposed shall continue in force until revoked under =-ction 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ o-d=rs issued previously nnder Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

: . . - & 3
recerd the details of the observations and instructions issued te ti:e unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power suppl »long with separate energy meter

for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ‘ensure compliance.

The cccupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display:the flow diagram of the sources of emission and pollution control systems
provided atthesite.” - .

The liquid eﬂluent.arisiﬁg“out;of ‘the operation of the air pollution control equipment shall also be
treated in a manrer and to:the satisfaction of standards prescribed by the Board in accordance with the
provisicns of Water (Prevention and'Control of Pollution) Act, 1974 as amended.
The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at:all time. :

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within‘the:limits prescribed by the Board. '

If applicable, the-occupier has to-.comply with the provisions of Public Liability Insurance Act, 1991 to
provids immediate relief iti:the event of any hazard to human beings, other living creatures/plants and
properties while hanc[,lir;g and storage.of-hazardous substances.

The issuance of this consent does not‘authorizé ot-approve the construction of any physical structures

or facilities or the undertaking of any. work in any natural watercourse or in Government Poromboke
lands. = i G A

The issuance of this Consent does:not conyey any. property right in sither real personal property or any
exclusive privileges, nor does it autharize any'injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth-with keep the Board informed of any accident of unforeseen act or event of

any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted. ’

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the cl.ange of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or

any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied. ‘

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Forin-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relcvgm documents iinrnediately and get the necessary amendments for the change of name from the
Board.

POLLUTION PREVENTION PAYS
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The occupier shall display this consent order granted to himin a j i
inspecting Officers of this Board. aerg prominent place for perusal of the

Qb

District Environmentdl Eaginesr,
Tamil Nadu Pollution Control Board,.
Ch - “THANJAVUR

m\»W

\
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;DINGS OF THE DISTRICT COLLECTOR, THANJAVUR

Sub:

Ref:

PRESENT: THIRU.M.GOVINDA RAO, I.A.S.,

280/Mines/2018 Dated:10.02.2020

Mines and Quarries — Minor Minerals — Sand quarries -~
Thanjavur  District - Pattukottai ~ Taluk — —

- Chinaavudaiyar Kovil Village — S.F.Nos. 8 & 9 —over an

extent of 3.00.0 hect - Proposal for commencing new
Bullock Cart Sand quarry by Public Works Department
in Agniyar river bed - precise area communicated -
Draft mining plan approved — Clearance obtained from

DEIAA -EC for 3 years — Total quantity of 54000 M3 —

Consent given by NPCB - Grant of lease for Three

years — Orders Issued.

. G.0.Ms.No.110/Public Works (L,Spl2) Dept.,

Dated: 106.07.2006.
5. G.0.Ms.No.135, Industries  (MMAl1)  Dept,

Dated:18.11.2009. .

3. Hon'ble Supreme Court of India in [.A.Nos 12-

13/2011 in SLP No.19628-19629 / . 2009 etc.,
. dated.27.02.2012. : :

4. Government of India, Ministry of Environment and
Forest O.h'/I.dt. 18.05.2012. .

5. The Chairman, Sate Level Environment Impact
Assessment . Authority, Tamilnadu
D.O.Lr.No.SEIAA-TN/Minor ' Minerals/2012
dt.17.09.2012.

6. The Commissioner of Geology and Minihg, Chennai
letter Rc.No.3868/LC/2012 dt.19.11.2012.

7. G.0.(MS) No.79 Industries (MMC.1) Department
dt.06.04.2015.

8. G.O(D) No.110 Industries (MMC.2) Department
dt.17.06.2015. |

9. LcttcrNo.F‘l,/Do/Estimmc/datcd.14.06.2018 from
the .Exccutivc Engincer, PWD, WRD, Mining and
Monitoring Division, Thanjavur. ‘

10, Joint Ingpection Report dated.23.06.2018.

11, Precitc urea . communicﬁtion - letier in
RC.NO.QBO/Minc‘.s/f!()18, dated.29.06.2018.



97

12. Mining plan submitted by the Executive Engineer,
PWD, WRD, Mining and Monitoring Division,
Thanjavur. dt.10.07.2018.

13. Approval of Mining plan by Assistant Director,
Geology and Mining, Thanjavur,
Lr.No.QBO/Mines/2018(G&M). dt.12.07.2018.

14. The Member Secretarys District level Environment
Impact Assessment Authority, Thanjavur
Lr.No.DElAA-Tnj-l F.No.75/1(a) EC.No.7/2017

datchO6.08.2018. _
15. Tamil Nadu pollution Coutrol Board, Thanjavur
Proceedings Nos. F.0561TNJ JOS

DEE/TNPCB/TNJ/A/ZOlB bt 15112018 &
F...056lTNJ/OS/DEE/TNPCB/TNJ/W/2018 Dt:

15.11.2018

*********

Order:

The Execut'\\{e Engineer, Water Resources Departrnent (Public

Wworks Dcpartxncnt), Mining and Monitoring Division
ening & new pullock cart

Thanjavur vide
reference om cited ‘has scnt a broposal for op
{ 3.00.0 hects. in S.F.Nos.8 & 9 classified

amboke (Agniyar river) of Chinna Avudaiyar Kovil
village, pattukkottal Taluk, Thanjavur District.

2) The subjci_:t arcé has been jéintly inspected on 23.06.2018 by
the _Rﬁvcnuc Divisional Officer, Pattukottai; Assistant Executivc‘
Ehgincer, TWAD Board, Thanjavur, the Assistant Executive Engineer,
pwD., WRD- Mining & Monitoring Division, Thanjavur and the Assistant
Director (i/c) Mines, Thanjavur and Village Administratiﬁc Officer
Chinaavuda.iyar Kovil Village, pattukottai Taluk and they have
recommcnded the proposal received from the Executive Engincer, PWD,,
WRD., Mining & Monitoring Divigion, Thanjavur has forwarded the
proposal for opening a pullock cart of sand quar.ry, in above said location

as demarcated Dy the Public Works Dcpartmcnt-with certain conditions

in vide reference 10t cited.



r

}

Based on the .
recommendations of the above officials th

as examniin f
ed and considered for the grant of quarry lease for
ecise area

3)
posal w

parring sand for a period of Three years and accordingly pr

been C 3 : .
has ommunicated vide in the reference 11 cited with a direction

furni "
to furnish the approvcd Mining plan and to obtain Environmental

t Level Environment Impact Assessment

Clearance from the Distric

Authority, Thanjavur.
PWD, Water Resources

4) As directed, the Executive Engineer,
r had submitted

nitoring Division, Thanjavu
arance issued by the

Thanjavur vide

Department, Mining and Mo
the approved Mining Plan an
ment Impac
.75/ 1(a)EC.No:7/2
location.

d Environment Cle

District' Level 'Envirbn t Assessment Authority,
letter No.DEIAA-Tn’j-I /F.No 017 dated:06.08.2018, for
quarrying of 54000 M3 of Sand in above said
btained and produccd Consent order

5) The applicant has also ©
__Nos.1805217286272 and 1805117286272 dated:15.11.2018  from
'I‘é_r_nilnadu Polluriorjl Control Bo_ard,‘Thanjavur vide reference 15t cited
as conditioned in the Environmental clearance.

bove, permission to commence & new Bullock Card
cutive Engineer, PWD, Water
Thanjavur for

In view of the &
l e by granted to the Exe
Monitoring Divisian,
300m X W100m X

sand quarry is her
rtment, Mining and
' of 54,000 Cbm (L
8 &9, classified as

Resources. DePa
removal and transpor
over an exten
boke (A
Thanjavur Distirct.

tation of sand
t of 3.00.0 Hects in S.F.Nos.

gniyar River) of Chinna Avudaiyar kovil

D1.80m)
Govcrnment poram

village, Pattukottai Taluk,
~, The li‘fc,_pcriod of sand quarry {s either three years of till exhaust

thé quantity of 54000 Cbm of sand.



11‘1‘0

vii.

viii.

x1.

r

o’ @ @
/

4safety distance of 50 m. has 10 be left and maintained to €
Jver pank of either side.

pepth of quarrying shell not exceed 1 m from the sill level.

he

Formation of temporary approach to the quarry site shall be

done by using Biodegradable materials only.

The Executive Engineer, Public Works Department/ WRO /
Mining and Monitoring Division Thanjavur shall strictly adhere

the guidelines and instructions given by the Government
DEIAA, Thanjavur for quarrying of sand.

Quarrying shall be under the direct control and supervision of

pwD official appointed by the Executive Engineer, Water -

Resources Department, Mining and Monitoring Division,
Thanjavur.

Quarrying shall be done without causing any hindrance to the
local public and nearby Agricultural lands.

- The proposcd site is to be demarcated with pucca pillar stones
hmark level has to be fixed by the Executive Engineer,
pwWD, Water Resources Department, Mining and Monitoring
Division, Thanjavur, before c_ommenccment of quarrying

operations.

No criss Cross road is permissible in the proposed quarry site
which may cause obstruction to the flow of water.

1f any of the above condition is found to ‘be violated this
quarrying permission is deemed to be cancelled automatically

wihtour any notice.

The quarrying operations shall be restricted from 6.00 A.M. to
7.00 P.M. '

The Tahsildar, pattukottai is directed that the mining activity
and the compliance of all the above conditions shall be
monitored by the Taluk level Task [orce once in a month by
physical inspections and the status of compliance should be
recorded by the committee in the Register maintained at the site.



xvi.

Xvii.

cviil.

xXiX.

XX.

XX1.

' The Public

" towards dow

ecutive 1 ; .
, Ex i Engineer, Public Works Department, Water

‘ J

‘55501:191.’33?‘ SECP?(;'tment, Mining and Monitoring Division,
;rh'an_! hou. file a report before the District Collector,
rhanjavur SROWINg the quantity of sand lifted as against the:
per mitted quantity allowed to bé lifted once in two weeks.

the sale of sand to other

No Transport permit shall be issued for
] Nadu Minor Mineral

Sates as per Rule 38-B of the Tami
Concession Rules, 1959.

The transport permit for .the transportation of sand from the
sand quarry site should be issued by the Public Works
Department in the form prescribed in Appendix -~ XVII in Rule
38-C (2) (a) of the Tamil Nadu Minor Mineral Concession Rules,

1959.
all be eco friendly and confined to the

areas demarcated in the FMB sketch as produced by the

Executive Engineer, Public Works Department, Water Resources
‘Department. Mining and Monitoring Division, Thanjavur.

hall be confined to the area for which

The quarrying of sand sh

Quarrying of sand s
pcx'mission"is granted.
: Works Department shall carryout quarrying
operations in a skilful, scientific and systématio manner keeping

in view proper safety of the labourers, structures and the public

ks located in that vicinity of the quarrying area

and public :wor
and in a mannerto preserve that environment and ecology of the

area. : -
11 be restricted to the permitted] optimum depth of

Quarrying sha
not more than one meter with special care to preserve the river

bed strata.

natural water course of the river and the gradient

At any cost
nstream should be maintained for free flow of water.

Quarrying in river bed should not be done during rain and flood
The total quantity of sand permitted: in the Environmentai
Clearance should not be exceeded in any case within the overall

permitted period.

Quarrying bplow the water table should be avoided as a safe
guard against Environmental Contamination and over

exploitation of resources.



v"

The mincd out pits chonld .be hackfilled where warranted aﬁd
environmental

il _
area should be suitably jandscapcd to prevent

degradation.

d be left out for the bridge, water

1 or pumping installation of any of
Sate Governmert Department or
d Drainage Board head works.

500 m safety distance sh'oul
supply system, infiltration wel
the loca! bodies or Central or
the Tamil Nadu Water Supply an

nvironment Clearance

r xiv. All the conditions stipulated in the E
EC.No:7/2017 dated:

anted in DEIAA-TNJ-1 F.No75/1(a)
Level Environment Iimpact

06.08.2018 by the District
scrupulously

Assessment Authority, Thanjavur should be
followed.

(sd/-1 0.02.2020)
District Collector,
Thanjavur.

T /'/Ffor\_évardéc'l By Order//

N
16 15255 5 eome
o For Collector,\ Lo
R Thanjavur
TO: _
The Executive Engineer, -
- Water Resources Department

Public Works Department,
Mining and Monitoring Division,
Thanjavur. ' ‘
‘Copy to .
1. The project Director, Sand quarry operations,
public Works Department WRO,
pwD Office Campus, Kalasara mahal
Chepauk, Chennai-5
2. The sub-Collector,
pattukottai..
The Thashild
4. The Village Adm
- Chinna Avudaiyar kovil.

ar, pattukottai.
inistrative of! ficer,
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DISTRICT: THANJAVUR

IN THE HIGH COURT OF
JUDICATURE AT MADRAS
MADURAI BENCH
(Special Original Jurisdiction)

W. P. (MD) No. 13712 of 2020

TYPED SET OF PAPERS

- SPECIAL GOVERNMENT PLEADER
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Sub Matters

Case Number : WMP(MD)/11386/2020
Case Number : WMP(MD)/11383/2020

Nrexuve — 2

a A A ()

A

Linked Cases
Filing Number2 Case Number
WP(MD)/36320/2020 ( main ) WP(MD)/13712/2020 ( main )
WP(MD)/54572/2011 WP(MD)/12937/2011
WP(MD)/61098/2011 WP(MD)/14735/2011
WMP(MD)/18960/2020 WMP(MD)/5539/2020
WMP(MD)/28667/2020 WMP(MD)/9263/2020
WP(MD)/28666/2020 WP(MD)/10471/2020
WMP(MD)/36322/2020 WMP(MD)/11386/2020
WP(MD)/12770/2012 WP(MD)/2901/2012
WP(MD)/21084/2020 WP(MD)/7045/2020
WMP(MD)/13818/2020 WMP(MD)/4056/2020
WMP(MD)/13894/2020 WMP(MD)/4057/2020
WMP(MD)/21085/2020 WMP(MD)/6481/2020
WMP(MD)/18961/2020 WMP(MD)/5540/2020
WP(MD)/28589/2012 WP(MD)/6761/2012
WP(MD)/12903/2012 WP(MD)/2884/2012
WMP(MD)/18959/2020 WMP(MD)/5538/2020
WP(MD)/18958/2020 WP(MD)/6312/2020
WP(MD)/13816/2020 WP(MD)/4684/2020
WMP(MD)/36321/2020 WMP(MD)/11383/2020
WMP(MD)/18962/2020 WMP(MD)/5541/2020 J
History of Case Hearing
CauseList | o Business On Hearing o <o of hearing
Type Date Date
Regular List Honourable Mr Just?ce N. KIRUBAKARAN , 06-10- ADMISSION (WP)
Honourable Mr Justice B.PUGALENDHI 2020
Regular List Honourable Mr Justice N. KIRUBAKARAN , 30-11-2020 07-12- SAND MATTERS
Honourable Mr Justice B.PUGALENDHI 2020
~ Honourable Mr Justice N. KIRUBAKARAN , 18-11-
RegularList  ourable Mr Justice B.PUGALENDHI 04112020 590 SAND MATTERS
Regular List Honourable Mr Justice N. KIRUBAKARAN , 08-10-2020  13-10- ADJOURNED

https //hcservices.ecourts.gov.infhcservices/main.php#
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Order not uploaded by concerned court

OBJECTION

Receipt Date

OBJECTION OBJECTION Compliance Date

Sr.No. Scrutiny Date

1 01-10-2020 All Objections are Complied

About Us
NewslLetter

Information

Help Videos

Site map

Contact Us

Web Information Manager

Terms and Conditions
Copy Right Policy
Hyper Linking Policy
Privacy Policy
Accessibility Statement

Screen Reader Access

Disclaimer

|
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This site is designed, hosted and maintained by National Informatics Centre (NIC) Ministry of Electronics & Information

Technology, Government of India.
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Download eCourts Services App :
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MADURAI BENCH OF MADRAS HIGH COURT

WP
(MD).13712/2020 PENDING

VENKATESHWARAN S/0.SIVASUBRAMANIAN ,
MALIYAKADU VILLAGE AND POST, NADIMUTHU VIA,
PATTUKOTTAI TALUK, THANJAVUR DIST.

Vs

SAND QUARRY OPERATIONS,
OFFICE CAMPUS,

5.

THE PROJECT DIRECTOR,
PUBLIC WORKS DEPARTMENT , WRO, PWD
KALASARA MAHAL, CHEPPAUK, CHENNAI -

and 3 Others

petitioner Counsel M/S.S.MUNIYANDI

V.RAMALINGAM

9944184176
Respondent M/S.J.PADMAVATHI DEVI SPL.GP F
Counsel

SPL.GP COUNTER(R1 & R3)-24683/
Category PUBLIC INTEREST LITIGATION
District THANJORE

Adjourned to 07/12/2020

Last Listed on 30/11/2020

Hon ' ble Mr.Justice N.KIRUBAKARAN
Coram

Hon ' ble Mr.Justice B.PUGALENDHI

24 May 2023
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Case Details

Filing Number WP(MD) /54572/2011 Filing Date 12-11-2011
Registration Number WP(MD) /12937/2011 Registration Date 12-11-2011
CNR Number HCMD01-002503-2011

Case Status

First Hearing
Date

Next Hearing 07th December 2020
Date

Stage of Case IMMEDIATELY AFTER ADMISSION

Coram Honourable Mr Justice N. KIRUBAKARAN , Honourable Mr Justice
B.PUGALENDHI

Bench Type Division Bench

Judicial Branch  Writ Section

State TAMIL NADU

District Thanjavur

Petitioner and Advocate

1) S. VENKATESWARAN,
Advocate- m/s. r. satish, |. VELPRADEEP

Respondent and Advocate

1) THE DISTRICT COLLECTOR,
Advocate - GOVT. ADVOCATE,
TAKES NOTICE
2) THE EXECUTIVE ENGINEER,
Category Details
[ Category Public Interest Litigation ( 128 ) |
IA Details hH
https://hcservices.ecourts.gov.in/hcservices/main.php# 2/4
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Skip to Navigation  Skip to Main Content  Site map A A At @
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RiSYory or Lase Hearing
Cause List Siidige Business On Hearing Purpose of hearing
Type Date Date
Honourable Mr Justice N. KIRUBAKARAN
i ' 30-11-2020 SAND MATTERS
kegu'ar Y5t Honourable Mr Justice B.PUGALENDHI
Honourable Mr Justice N. KIRUBAKARAN 18-11-
Regular List ' -11- SAND MATTERS
Leg” =" Honourable Mr Justice B.PUGALENDHI 04112020 09
Honourable Mr Justice N. KIRUBAKARAN , 13-10- ADJOURNED
Regular List -10-202
Legu =" Honourable Mr Justice B.PUGALENDHI 08-10-2020  H500 ADMISSION (WP)
14-11-2011

.. Honourable Mr Justice M. VENUGOPAL ,
Regular List .
Honourable Mr Justice K. N. BASHA

Order not uploaded by concerned court

About Us
NewsLetter

Information

Help Videos

Site map

Contact Us

Web Information Manager

Terms and Conditions
Copy Right Policy
Hyper Linking Policy
Privacy Policy
Accessibility Statement
Screen Reader Access

Disclaimer

https://hcservices.ecourts.gov.in/hcservices/main.phpit
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WP
(MD).12937/2011

Petitioner Counsel

Respondent
Counsel

Category

District

Coram

€&

-----
-----
-----
LT T,
-----------------
-------
------------
...........

PENDING

S. VENKATESWARAN, S/0.SIVASUBRAMANIAN,
MAALIYAKKADU POST-614 602. PATTUKKOTTAI TALUK,

THANJAVUR DT.
Vs

THE DISTRICT COLLECTOR, THANJAVUR DT.

and Another

M/S. R. SATISH

I. VELPRADEEP

GOVT. ADVOCATE

TAKES NOTICE

PUBLIC INTEREST LITIGATION

THANJORE

Adjourned to 07/12/2020

Last Listedon 30/11/2020
Hon ' ble Mr.Justice N.KIRUBAKARAN

Hon ' ble Mr.Justice B.PUGALENDHI
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A
Case Details
i[ Filing Number WP(MD) /61098/2011 Filing Date 16-12-2011
!l Registration Number WP(MD) /14735/2011 Registration Date 21-12-2011
| CNR Number HCMDO01-002645-2011

Case Status

First Hearing
Date

Next Hearing 07th December 2020
Date

Stage of Case IMMEDIATELY AFTER ADMISSION

Honourable Mr Justice N. KIRUBAKARAN , Honourable Mr Justice
B.PUGALENDHI

Coram

Judicial Branch  Writ Section

State TAMIL NADU

District Thanjavur

Petitioner and Advocate

1) T. BALASUBRAMANIAN,
Advocate- m/s. s.k. mani, M.GANDHI

Respondent and Advocate

1) STATE OF TAMIL NADU
Advocate - SPL.GOVT.PLEADER,
TAKES NOTICE

2) THE EXECUTIVE ENGINEER

3) THE REVENUE DIVISIONAL OFFICER

4) THE TAHSILDAR

Category Details

| Category General Miscellaneous ( 78 )

IA Details

https://hcservices .ecourts.gov.in/hcservices/main.php#
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Cause List
Judge Business On Hearing Purpose of hearing

Type Date Date i
Regular Honourable Mr Justice N, KIRUBAKARAN

: ’ ' -11- ND MATTERS
List Honourable Mr Justice B.PUGALENDHI 30-11-2020 .
Regular Honourable Mr Justice N. KIRUBAKARAN 18-11-

. ' -11- TTERS
List Honourable Mr Justice B.PUGALENDHI 04-11-2020 2020 SANDINME
Regular Honourable Mr Justice N. KIRUBAKARAN , 08-10-2020 13-10- ADJOURNED
List Honourable Mr Justice B.PUGALENDHI TS 2020 ADMISSION (WP)
Regular
List Honourable Mr Justice V. RAMASUBRAMANIAN 22-12-2011

Order not uploaded by concerned court

About Us

Newsletter

Information

Help Videos

Site map

Contact Us

Web Information Manager

Terms and Conditions
Copy Right Policy
Hyper Linking Policy
Privacy Policy
Accessibility Statement
Screen Reader Access

Disclaimer

https://hcservices.ecourts.gov.in/hcservices/main.php#
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MAD ‘
URAI BENCH OF MADRAS HIGH COURT

wp
(MD).14735/2011

S/0. THIRUVAIAH PILLAI,

T. BALASUBRAMANIAN,
LUK, THANJAVUR

MALIAKADU POST, PATTUKOTTAI TA

DISTRICT.
Vs

BY ITS DISTRICT

STATE OF TAMIL NADU REP.
OLLECTORATE,

COLLECTOR, THANAJVUR pIST., C
THANJAVUR.

and 3 Others

petitioner Counsel M/S. S.K. MANI
M.GANDHI
Respondent SPL‘GOVT.PLEADER
Counsel
TAKES NOTICE
Category GENERAL MISCELLANEOUS
District THANJORE

Adjourned to 07/12/2020

30/11/2020

Last Listed on
UBAKARAN

Hon 'ble Mr.Justice N.KIR

Coram
Hon " ble Mr.Justice B.PUGALEN DHI
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A
Case Details
Filing Number WP(MD) /28589/2012 Filing Date 08-05-2012
Registration Number WP(MD) /6761/2012 Registration Date 08-05-2012
CNR Number HCMDO01-004009-2012
Case Status
First Hearing
Date
Next Hearing 07th December 2020
Date
Stage of Case IMMEDIATELY AFTER ADMISSION
Coram Honourable Mr Justice N. KIRUBAKARAN , Honourable Mr Justice
B.PUGALENDHI
Bench Type Division Bench
Judicial Branch  Writ Section
State TAMIL NADU
District Thanjavur
Petitioner and Advocate

1) PMANIVASAGAM,

Advocate- m/s. s.k. mani, M.GANDHI

Respondent and Advocate

1) STATE OF TAMIL NADU REP BY

Advocate - MR.C.SELVARAJ,

AGP TAKES NOTICE,FOR THE RESPONDENTS
2) THE EXECUTIVE ENGINEER,
3) THE REVENUE DIVISIONAL OFFICER

Category Details
E‘:ategory Public Interest Litigation ( 128 ) _l
4

1A betails

hitps://hcservices.ecourts.gov.in/hcservices/main.php#
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Skip to Navigation ~ Skip to Main Content  Site map
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A

RiStory or Lase rlearlng

if Cause Judge Business Hearing
/ List Type

On Date Date Purpose of hearing
"’ Regular Honourable Mr Justice N. KIRUBAKARAN ; 30.1
st Honourable Mr Justice B PUGALENDH| =11-2020

SAND MATTERs

Regular Honourable Mr Justice N. KIRUBAKARAN ,

18-11-
List Honourable Mr Justice B.PUGALENDH| 04-11-2020

2020

SAND MATTERS

Honourable Mr Justice N KIRUBAKARAN |, 1310-  ADJOURNED
Honourable Mr Justice B.PUGALENDH £8-10-2020 2020 ADMISSION (wp)

Regular

Honourable Mr Justice M. SATHYANARAYANAN ,
List Honourable Mr Justice D. HARlPARANTHAMAN Ms‘-zmg

Order not uploaded by concerned court

About Us
Newsletter
Information
Help Videos
Site map
Contact Us

Web Information Manager

Terms and Conditions
Copy Right Policy
Hyper Linking Policy
Privacy Policy
Accessibility Statement
Screen Reader Access

Disclaimer

J//hcservices.ecourts.gov.in/hcservices/main.php#
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MADURAI BENCH OF MADRAS HIGH COURT

WP
(MD).6761/2012

Petitioner
Counsel

Respondent
Counsel

Category

District

Coram

---------
-------------------------
--------------------------------

PENDING

P.MANIVASAGAM, S/O PALAYAN, PRESIDENT,
THOKKALIKADU PANCHAYAT, MAHILANKOTTAI POST,
ATHIRAMAPATTINAM 614 704

Vs

STATE OF TAMIL NADU REP BY  ITS DISTRICT COLLECTOR,
THANJAVUR DISTRICT, COLLECTORATE, THANJAVUR

and 2 Others

M/S. S.K. MANI

M.GANDHI

MR.C.SELVARA]
AGP TAKES NOTICE

FOR THE RESPONDENTS

PUBLIC INTEREST LITIGATION

THANJORE

Adjourned to 07/12/2020

Last Listed on 30/11/2020
Hon ' ble Mr.Justice N.KIRUBAKARAN

Hon ' ble Mr.Justice B.PUGALENDHI
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A
Case Details

‘ Filing Number WP(MD) /12770/2012 Filing Date 06-03-2012

‘ Registration Number WP(MD) /2901/2012 Registration Date 08-03-2012

l CNR Number HCMD01-003584-2012

Case Status

First Hearing
Date

Next Hearing 07th December 2020
Date

Stage of Case IMMEDIATELY AFTER ADMISSION

Coram Honourable Mr Justice N. KIRUBAKARAN , Honourable Mr Justice
B.PUGALENDHI
Bench Type Division Bench

Judicial Branch  Writ Section

State TAMIL NADU

District Thanjavur

Petitioner and Advocate

1) 8S. VENKATESWARAN,
Advocate- m/s. E. UDHAYA, |. IRULAPPAN

Respondent and Advocate

1) THE DISTRICT COLLECTOR,

2) THE EXECUTIVE ENGINEER,

Category Details

Category Public Interest Litigation ( 128 ) |
|A Details
1A Number Party Date of Filing Next Date 1A Status * J

https//hcservices .ecourts.gov.infhcservices/m ain.php#

2/4
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7/28/23, 8:04 AM
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A

Cause List i i
Tolie Business On Hearing Purpose of hearing
Type Date Date
Regular Honourable Mr Justice N. KIRUBAKARAN
) : ’ -11- SAND MATTERS
[Llst Honourable Mr Justice B.PUGALENDHI 30-11-2020 N
Regular Honourable Mr Justice N. KIRUBAKAR 18-11-
List oe IR Gt 04-11-2020 SAND MATTERS
is Honourable Mr Justice B.PUGALENDHI 2020
Regular Honourable Mr Justice N. KIRUBAKARAN , 08-10-2020 13-10- ADJOURNED
List Honourable Mr Justice B.PUGALENDHI =S 2020 ADMISSION (WP)
Regular Honourable Mrs Justice CHITRA
List VENKATARAMAN , Honourable Mr Justice R. 09-03-2012
KARUPPIAH
Order not uploaded by concerned court
About Us
NewslLetter
Information
Help Videos
Site map
Contact Us

Web Information Manager

Terms and Conditions
Copy Right Policy
Hyper Linking Policy
Privacy Policy
Accessibility Statement

Screen Reader Access

Disclaimer .
— =

INDIA & CODE
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WP
MD).2
{ (MD).2901/2012 PENDING
g
.- ,\S,IAXE?‘Y'X‘(%[\)"GA%!SV, S/0.SIVASUBRAMANIAN,
T-614 602, PATTUKOTTAI TALUK,
: I THANJAVUR DIST.
I Vs
i'! THE DISTRICT COLLECTOR, THANJAVUR DIST.
{
| and Another
Petitioner M/S. E. UDHAYA
Counsel
I. IRULAPPAN
1
Category PUBLIC INTEREST LITIGATION
|
| District THANJORE
5 Adjourned to 07/12/2020
|
Last Listedon 30/11/2020
Hon ' ble Mr.Justice N.KIRUBAKARAN
Coram
Hon " ble Mr.Justice B.PUGALENDHI
24 May 2023
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Case Details
Filing Number WP(MD) /12903/2012 Filing Date 06-03-2012
Registration Number WP(MD) /2884/2012 Registration Date 08-03-2012
CNR Number HCMD01-003582-2012 J

Case Status

First Hearing
Date

Next Hearing 07th December 2020
Date

Stage of Case IMMEDIATELY AFTER ADMISSION
Honourable Mr Justice N. KIRUBAKARAN , Honourable Mr Justice
B.PUGALENDHI

Coram

Bench Type Division Bench

Judicial Branch  Writ Section

State TAMIL NADU
District Thanjavur

Petitioner and Advocate
1) PMANIVASAGAM

Advocate- M/S. S.K. MANI, M.GANDH|I

Respondent and Advocate

1) THE STATE OF TAMIL NADU

Advocate - MR.K.MAHENDRAN,
SPL GP TAKES NOTICE,FOR THE RESPONDENTS,MR.V.MANIKANDAN,ADVOCATE COMMISSIONER,M/S

G. PRABHU RAJADURAIR. MAHESWARAN FOR R4

2) THE EXECUTIVE ENGINEER,
3) THE REVENUE DIVISIONAL OFFICER

4) R.PRAMESH,

Category Details
S

https://hcservices.ecourts.gov.infhcservices/main.php#
2/5
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_ _ Pending
Clzssification -
History of Case Hearing
fouss Judge g Hearing Purpose of hearing
List Type On Date Date
Reguizr Honouraole Mr Justice N. KIRUBAKARAN 1. SAND MATTERS
Lt Honouradle Mr Justice B PUGALENDHI
Regutar Honouraole Mr Justice N KIRUBAKARAN | 18-11-
04-11-2020 SAND MATTERS
List Honourable Mr Justice B PUGALENDH| 2020
Reguizr Honourable Mr Justice N. KIRUBAKARAN | g 13-10- ADJOURNED
List Hanouraole Mr Justice B.PUGALENDHI 2020 ADMISSION (WP}
W Honouradle Mr Justice M. DURAISWAMY . 1 1 J
List Honourable Mr Justice PPS. JANARTHANA RAJA
Regular  Honourable Mr Justice M.DURAISWAMY | 4 . O
List Honourable Mr Justice PP.S. JANARTHANA RAJA '
R ! , ' F
tegdar Honourable Mr Jus@ M.DURAISWAMY | 4 1 2408- !
List Honourable Mr Justice PP.S. JANARTHANA RAJA 2012 i
Reguiar  Honourable Mrs Justice R BANUMATH] o108.201, 140 ]
| List Honourable Mr Justice G M AKBAR AL | 2012 !
'Regular  Honourable Mrs Justice R.BANUMATHI . 1907.2010 0108 i
| List Honourable Mr Justice G M AKBAR AL - 2012 ;
'Reguizr  Honourable Mrs Justice R BANUMATHI , 27060015 1807-
List Honourable Mr Justice B. RAJENDRAN 2012 \
-
Regular  Honourable Mrs Justice R BANUMATHI | 1106201 2706 '!
List Honourable Mr Justice B. RAJENDRAN ' 2012 ’
T HIEF JUSTICE , H le M
Regular Honq.:rable he CHIEF JUSTIC onourable Mr 30-05-2012
| List Justice G.M.AKBAR AL|
3egubr Honourable Ms. Justice K.B.K. VASUKI , 17-05-2012
' List Honourable Mr Justice R. KARUPPIAH
| R-egular Honourable Mrs Justice R. BANUMATH] 20-04-2012
' List Honourable Mr Justice B. RAJENDRAN Py B

s Sincserices £oouns gov.inhcservices/main. php#
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WP
(MD).2884/2012

§
!
i
f

RESASIAIRY SR YRR Akl L o) JETOY

Petitioner
Caunsel

Respondent
Counsel

Category

District

Coram

@

MADURAI BENCH OF MADRAS HIGH COURT

s hmscscm————
-----------------
----------------------
...............

PENDING

g.MANIVASAGAM S/0 PALAYAN, THOKKALIKADU
ANCHAYAT, MAHILANKOTTAI POST, ATHIRAMAPATTINAM

614 704
Vs

THE STATE OF TAMIL NADU REP BY THE DISTRICT
COLLECTOR, THANJAVUR DISTRICT, COLLECTORATE,

THANJAVUR

and 3 Others

M/S. S.K. MANI

M.GANDHI

MR.K.MAHENDRAN

SPL GP TAKES NOTICE

FOR THE RESPONDENTS
MR.V.MANIKANDAN
ADVOCATE COMMISSIONER
M/S. G. PRABHU RAJADURAI

R. MAHESWARAN FOR R4

PUBLIC INTEREST LITIGATION

THANJORE

Adjourned to 07/12/2020

30/11/2020

Last Listed on
ustice N.KIRUBAKARAN

Hon ' ble Mr.J

Hon ' ble Mr.Justice B.PUGALENDHI




Hnexuwie -3

Memo of W.P.14735/2014, 12937/2017, 2884/2012 and 6761/2012
Sub : Current Status of Court Case — Submission — Reg.

A Government sand Quarry in Agniyar River (SF.No.112) of
Sendakkottai Revenue Village Maliyakkadu Panchayat of Thanjavur District
was Sanctioned by the District Collector vide Proceedings

No.316/2011(Minerals) dated :24.02.2012 for Quarrying 13238 units of sand.

As per the Proceeding the sand Quarry was opened on 12.03.2012 and

closedon 18.04.2_012-after reaching the approved quarrying of sand.

Another new quarry has been approved by the District collector,
Thanjavur vide the Proceedings Mo.316 (Minerals) dated: 04.05.2012, to

quarry 13058 units of sand in the same extent, (SF.No.112).

The new quarry was opened on 08.05.2012 in the same above extent.
Vide Thanjavur District Collector Proceedings No.316 (Minerals) dated:
04.05.2012, and Quarry Operation was closed on 05.05.2012 after thé

approved quantity of sand mining has been reached on 05.06.2012.

Mean time the following Petitioners (1) T.Balasubramaniyan, S/o
Thiruvaiyapillai, Maliyakadu- post, Pattukkottai - W.P.14735/201 1. (2)
S.Venkateswaran, S/o Sivasubramaniyan, Maliyakkadu Post, Pattukkottai -
W.P.12937/2017 3) P.Manivasagam, S/o Palaiyan, Mabhilankkottai Post,

Pattukkottai - W.P. 2884/2012 and 6761/2012 has filed the writ petition to

stop the sand quarry operation.



During that time The Honourable Madras High Court of Madurai bench
appointed the Mr.V.Manikandan. Advocate Commissioner to inspect the sand
quarry site SF No. 112 at agniyar and note down the physical features. The
advocate commissioner had inspected the above site along with PWD &
Revenue officials and submitted the Report to the honorable court which is

now enclosed for Réferenca;

ecu
Agniyar Bas
Pattukkottal



©
W.P. (MD).No. 14735 of 2011

According to the W.P. (MD).No. 14738 of 2011

The Petitioner (T.Balasubramanlyan S/o Thiruvalya plilal) submitted

his arguments in the affidavit are,

He was an Ex-Service man and the government has glven the
agriculture land of SF.112 to their service to the nation and to offer specilal
previlage Ex-Service man shall be assigned the pieces of land and he was
cultivated planting.of coconut saplings, Eucaliptus saplings and more over he

was said the River bank was breached in rainy seasons due to Quarry

operation.

The Executive Engineer submitted his arguments In the affldavit

are,

| submit that the petitioner is an Ex-Service man but | am not aware of
the fact that his family is an agricultural family. Equally, we are not aware of
the fact that he is not having any land of his own till date. But, as per revenue
records, he is in occupation of a piece and paracel of land as an encroacher
situate in survey No.112, Maliakkadu Village for which he Is issued with ‘B’
memo receipté more over the said land is classified only as "Agni River" that is
to say “River Porambokku” in the revenue records. Even in the “Adangal” also

it is recorded that he is said to have planted.

Surplus there, If it is so, we are in no way responsible for his thoughts
that he could get an assignment of cultivable land as he Is eligible as an Ex-

Service man.



As for as our knowledge goes, there is neither an order nor any circular
issued so for either by the Central Government or by the State Government
that in order to recognizer their service to the nation and to offer special
previlage Ex-Service man shall be assigned the pieces of land under their

occupation and patta shall be issued tc them.

Agni Aru is jungle stream and it does not have any preventive flow of
water. On fact, it drains out the water which stagnates in the paddy fields lying
on the north western side of it during the rainy seasons. Usually land alone will
get inundated and it is unheard that river gets inundated during rainy reasons.
The petitioner himself admitted of his affidavit that banks on the both sides of
the river _had already been reinforced. If so, there could not be any

apprehension that during the rainy season there could be breaches.

Under no stretch of imagination, planting of coconut saplings and
Eucaliptus saplings and watering them could be construed as a cultivating
activity. There fore it is prayed and that the Hon’ble Court may be pleased to

dismiss this petition and thus render justice.
W.P. (MD).No. 12837 of 2011
According to the W.P. (MD).No. 12937 of 2011

The Petitioner (S.Venkateswaran, S/o Sivasubramaniyan) submitted

his arguments in the affidavit are,

He was said that to restore the north bund of Agniyar River in
SF.No.112, Maliyakkadu Village of Pattukkottai Taluk in the Flood season and
he was cultivate coconut trees and Eucalyputs trees there under his

patronage and also he said during the flood season that Thokkalikkadu Anicut

was disturbed because of this sand quarry operation.

AN

o\



The Executive Engineer su!mitted' his arguments in the affidavit

are,

It is humbly stated that the petitioner has sought for a writ of mandamus
directing the respondents to restore the northern bund of Agni River in
SF.No.112, Sendakottai Village Pattukkottai Taluk Which is absolutely

unnecessary and unsustainable in the eye of law.

| deny the averments corVntained‘ In the affidavit that the Agni River was
causing considerable damage to the !ocal agricultural operation. In fact, this is
the river which drains out the rain water which stagnates in the paddy fields
lying on its northern side, otherwise during the rainy season the stagnated
water does not find any way to drair and in the result agricultural operation
could not be carried out there. Even in the revenue records it is classified only
as “River Poramboke” and no doubt on the north eastern side of the said area
is under the occupation of the encroacher who are not agriculturalists and they
do not carry out any agricultural operétion there. They are periodically issued
with ‘B’ memos. Because their names are as found in the “Adangal’ they

cannot claim any tight over there and as admitted in the affidavit “patta” was

not issued to them.

| submit that ‘Agni River flows from west to east and in the area which is
earmarked for sand quarrying it protrudes into the southern side to some
extent. To the northem side of the Agni River, there is Tributary River called
as “Maharajasamuthiram” which flows from north td south. As the northem
side is highly elevated, the wathe which flows througﬁ the
Maharajasamuthiram joint in Agni River in its end portion that too beyond the
length of 1000 meters away from the “Thakkalikkadu Anicut” and as such

there need not be any apprehension that the said anicut would breach.



More over, it is this Agni River which drains out the water which
stagnates in the paddy fields lying on the north western side of it during the
rainy seasons. In fact, as the north westerm side is highly elevated, the water

which stagnates there drains into this Agni River there cannot be any threat of

breach.

| emphatically deny the averment contained in the affidavit filed in
support of the writ petition that in order to widen the area of quarrying site we
had broken the river bund on the norterm side and as a result, bund of the
river was completely breached nearly for an extent of 500 meters in length. In
fact, after giving space for the entire stretch on both sides of the of the river
bund that too with a minimum width of 50 meters only, the area for quarrying
was earmarked and as such there need not be any apprehension that their
could be every threat of flood. More over, the area lying on the northern side
as well as the north western side is highly elevated than that of the riverbed

and as such the ground water table would not be affected in any way.

Hence, it is prayed that for the reasons stated supra the Hon'ble Court

may be pleased to dismiss the above writ petition and thus render justice.
W.P. (MD).No. 2884 of 2012
According to the W.P. (MD).No. 2884 of 2012

The Petitioner (P.Manivasagam, S/o Palaiyan) submitted his

arguments in the affidavit are,

The petitioner said that if the quarry is operated the sea peculation his
happen and is create salinity and more over his said the flood water is
damaged the thokkalikadu anicut. He mention thokkalikadu anicut is water

storage dam and it will reduce the kargavayal periya eri tank storage capacity.



(189

The Executive Engineer submitted his arguments in the affidavit

are,

| deny all the allegation and averments contained in the Affidavit filed in
support of the above Write petition as false and frivolous save those that are
specifically admitted herein and put the petitioner to the strict proof of the

same.

The allegation stated is false and denied. The petitioner has not stated
were actually his land is situated, which is the source of irrigation. The alleged

sea water percolation and it creates salinity are baseless.

Maharajasamuthiram river is a flood water carrier collecting the
surplus rainwater from the adjacentg area on its both sides running towards
north to south and in view to utilize the water to the need of agriculture in
rajamadam village lands and after the diversion supplied , the rest of the water
will flow in the same river and mixed i;ﬂ agniyar after 1 K.M south of the anicut
the village thokkalikadu is situated on the north east side of the river between
the anicut to the joining places and that place is a elevated place i.e. about 4
to 5 feet. The anicut was constructed by PWD on 1954-1955 to divert the flood
water for irrigation purpose for the lands in Rajamadam village and it is well
maintained by the PWD authoritieg.. The above Anicut constructer by
considering various aspects of scientific and engineering. We are found to
maintain the state asset and the qd.érrying will not in any way affect the

atructure.

As in the statement of petitioner in kottakudi periya Eri alias kargavayal
periya Eri is on south side of maharajasamuthiram. It receives supply from its
own catchment and from the anicut called poovanam anicut situated across

agniyar in peevanam village.



The surplus water in the Eri surpluses through the masonry weir at its left

bank and runs through a surplus channel and falls in Maharajasamutharam.

The Thokkalikadu anicut constructed across maharajasamuthirm river
is well designed for the discharge of total catchment area including kargavayal
Periya Eri and all other tanks in the basin. Hence the petitioner's fear is

imaginary and baseless.

The allegationin false and cenied. The anicut constructed across
Maharajasamuthirm in Thokkalikadu village is not a storage dam. Its only flood
water diverting structure. Flood water in Maharajasamuthirm river diverded by
this anicut through a supply channel and it feeds the irrigation tanks in
rajamadam village. Utilizing this water an ayacut of 77.23 acres of lands are
irrigated in Rajamadam village. Pet'itioner’s statement that “This storage Dam
provided water for their lands” is baseless one. The thokkalikadu anicut is
constructed and maintained by the PWD. The anicut structures and flood
banks of anicut on upst‘ream, are periodically maintained by our department.

Hence the petitioner fear of flood water would damaged the anicut is baseless

one.

The petitioner has not come up with clean hands and produced some
manuplated materials before this Hon'ble court and making his level best
attempts to disturb the authorities by stating cne or other reasons through

himself and his friends. Hence, there is no public interest to the petitioner.

Hence, it is prayed that for the reasons stated supra the Hon’'ble Court

may be pleased to dismiss the above writ petition and thus render justice.



W.P. (MD).No. 6761 of 2012

According to the W.P. (MD).No. 8761 of 2012

The Petltioner (P.Man_lvasagam, S/o Palalyan) submitted his

arguments in the affidavit are,

He was sald that the Maharajasamuthiram river and Agniyar river is
directly supply water to the irrigation and the flood water affect the
Thokkalikkadu anicut in Maharajasamuthiram river and the Thokkalikkadu

anicut is a storage dam line is Mettur dam.

The Executlve Engineer submitted his arguments In the affldavit
are,

| deny all the allegation and averments contained In the Affidavit filed
in support of the above Write petition as false and frivolous save those that
are specifically admitted herein and puit the petitioner to the strict proof of the

same.

The allegation stated is false and denied. The petltloner‘has not stated
were actually his lands are located at any events the flow of Agnlyér and
Maharajasamuthiram rivers inundate or destroy the irrigation lands as sated
by the petitioner. The fields are irrigated mainly Cauvery water called in the
name of “Grand Anicut Canal System” and bore well irrigation also. The

alleged sea water percolation and it creates salinity are base less.

| deny the statement of the of the petitioner in that “Agniyaru is tributary
of Maharajasamuthiram and Maharajasamuthiram flows further and and
feeding agricultuyal lands and at |ast flows in to “Bay of 'Bengal" is a false one.

Agniyaru Is the main river and Maharajasamuthiram Is one of the tributary of

agniyaru.



Maharajasamuthiram has no any direct irrigation. It irrigates

\
Rajamadam village through a supply channel offtakes from Thokkaukka%

\

ARiout sonstructad aeress Maharajasamuthiram,

The allegation false and denied. The anicut constructeq acrosg
Maharajasamuthirm in Thokkalikadu village is not a storage dam. Its only floog

water diverting structure. Flood water in Maharajasamuthirm river diverted by

this anicuyt through a Supply channel and it feeds the irrigation tanks in

rajamadam village. Utilizing this wata: an ayacut of 77.23 acres of lands are

irrigated In Rajamadam vilage.

| totally deny the statement ir the that the private lands are inside of

Agniyaru poermboke in $.F.Ne.112. The total extent of the 8survey ne.112 of

SendakkKottai is classified as Agniyaru river in ‘A’ register of Revenue

depa‘&fhéjht; There are SOme eucalyptus and coconut trees that are seen in

micro level aﬁ&iénhérn end of this S.F.No.112. but none have any rights for
YRS i Y

the above trees in the water bodeies peramboka.

| submit that as admitted Ry the petitioner himself the banks of
Maharajesamuthirm were reinforced By the construction of flood protection
walls by the state Government (PWD) with a view to protect the anicut. Thare
need not be and apprehension that incase. If there is a flood there could not

be a breash er any damage te the Thekkallkadu anieut.



| deny the all averments in the that northern bank

Viloweq I

excavation quarrying our out side of the banks etc., The petitioner , _,
v a reaqy

L

field anoter petition in the Hom'ble high court in W.P.no.2884/%
| The

Hon'blehigh court nominated a Advocate commissioner to inspectt.
\alol

quarry on 01.01.2012 petitioner also presented with his counsel .
Al

mission petitioner did not show any place where the bund was brokt

where the out side of bamnk sand has been quarried. The quarry is opt

with in the Agniyaru water flow area end the quarrying area is minimum 50

in the advocate

to maximum 100m. these all fécts sre revealed

commissioner's report.

The petitioner has not come up with clean hands and produced some
manuplated materials before this honorable court and making his level best

attempts to disturb the authorities by stating one or other reasons through

himself and his friends. Hence, there is no public interest to the petitioner.

Hence, It is prayed that for the reésons stated supra the Hon'ble Court

may be pleased to dismiss the above writ petition and thus render Justice.
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IN THE NATIONAL GREEN
TRIBUNAL, (SZ) CHENNAI

OA No. of 2022 (S2)

Vakalath

Counsel for APPLICANT

M/s. S.KAMALESHKANNAN
Ms. 1754/2010
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BEFORE THE MADURAI BENCH OF MADRAS HIGH COURT e,

DATED: 29.09.2015

CORAM
B COPY THE HONOURABLE MR.JUSTICE R.SUDHAKAR
o ' and

THE HONOURABLE MS.JUSTICE V.M.VELUMANI

Writ Petition (MD) No.15827 of 2014

A.Balasubramanian -.. Petitioner

Vs.

l.State Level Environment
Impact Assessment Authority
Tamil Nadu
3™ Floor, Panagal Maaligai
No.1l, Jeenis Road,
Saidapet, Chennai - 15.

2.The District Collector,
Thanjavur.

3.The Revenue Divisional Officer,
Pattukottai, Thanjavur District.

4.The Tahsildar,
Pattukottai, Thanjavur district.

5.The Executive Engineer,
Akkini Aaru Basin Division,
Pattukottai,

Thanjavur District. -.. Respondents

Petition filed under Article 226 of the Constitution of 1India
praying for issuance of a Writ of Mandamus directing the respondents 1 to
rvey No.1l, Tokkalikkadu
jore district based on the representation
3, 14.10.2013,08.11.2013 and 23.08.2014.

5 not to carry out sand quarrying operation in Su
Village, Pattukkottai Taluk, Tan

of the Villagers dated 30.03.201

For Petitioner
For R - 1
For RR - 2 to 5

Mr .B.Prasanna Vinoth
Mr.G.R.Swaminathan
Mr.K.Chellapandian
Addl.Advocate General
assisted by Mr.M.Govindan
Special Government Pleader

ORDER

(Order of the Court was made by R.SUDHAKAR,J.)
https://hcservices.ecourts.gov.in/hcservices/

This writ petition has been filed to direct the respondent; 1 to
5 not to carry cut sand quarrying operation in Survey No.l, Tokkalikkadu



‘.‘*:: \\ 2

19: ~_'\y
village,-Pattukkottai Taluk, Tanjore district ba '
& =29 sed on the representation
§ of the Wfl}agers dated 30.03.2013, 14.10.2013 08.11.2013 and 23.08.2014.
} e 4
, IO | ey
\Mb ; 'ffgl 2.{Fe learned Additional Advocate General states that quarrying
penat‘o:s a:e been done only after getting permission from the
~ competen authority and produced a copy of the proceedings made in
. |RE-No¢1PMYMines/2013 dated 14.06.2015, in that regard.

31Recording the same, this writ petition is closed. No costs.
Connected Miscellaneous Petition is closed.

sd/-
Assistant Registrar (AE)

/True Copy/
Sub Assistant Registrar.

To

1.The State level Environment Impact Assessment Authority, Tamil Nadu,
3% Floor, Pangal Maligai, No.l Jeenis Road,Saidapet, Chennai-15

2 .The District Collector,
Thanjavur.

3.The Revenue Divisional Officer,
Pattukottai, Thanjavur District.

3.The Tahsildar,
pattukottai, Thanjavur district.

4 .The Executive Engineer,
Akkini Aaru Basin Division,
pattukottai,

Thanjavur District.

+1CC to The Special Government Pleader SR.No.57500.

Writ Petition (MD) No.15827 of 2014
29.09.2015

AM/12.10.2015/SK.SKN/SAR—II/ZP/6C

hitps://hcservices.ecourts.gov. in/hcservices/
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BEFORE THE MADURAI BENCH OF MADRAS HIGH COURT
DATED :30.10.2018
CORAM:

THE HONOURABLE MR. ]U STICE M.M.SUNDRESH

RTINS
e

and

B MR]UQF{@N}S HISH KUMAR

’\

THE HONO

7
.(MD) No.498 4 %»18 '§L‘ N\

;‘ X ‘\.
ABalasubraman@_‘ . Petitioner
..vs..
1.The District Collecto: . ¥
Thanjavur Djstrict, | g
Thanjavur. 7
2.The Superintendentiof Police, ¢ 1
Thanjavur Distric :‘ e 1Y 4
Thanjavur, X I @) n . w___ &Zf;r;;‘,:"
3.The Government ofdamil Nadu,v ‘ N _EJ
Represented by the ‘& e f .
Additional Chief Secretary o Tamnl Nadu -
Industries Department, Fort Saint George — 3T
Chennai - 600 009. SR
4.The Commissioner of Geology and Mining,
Guindy, Chennai. v
5.The State Leve%@ ronr%;e—;;t |§1pact Assessm@ oI y@é** /
Tamil Nadu «_*g -
3rd Floor, Panagal Maligai No.1, Jeenis Road,
Saidapet, Chennai - 15. ... Respondents

(R3 to 5 are suo motu impleaded
vide Court order dated 08.03.2018
made in WP(MD) N0.4984 of 2018)

http=//www judis.nic.in
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PRAYER : Petition filed under Article 226 of the Constitution of India, praying
to issue a Writ of Mandamus, directing the 1st and 2nd respondent to constitute a
special team of Police officials permanently to prevent the illegal quarrying of
sand by bullock carts in S.N0.112 of Maliyakadu, S.N0.9 and 12 of chinna Avudayar
Kovil Village, S.No.1 of Thokkalikadu Village, S.No.1, 4 and 5-1 Rajamadam village.

(Mlsk“rhngldnéc,q >

t§J 04. MrAK Baskara Pa\ O,p
Special Government

Wt

For 5th pon [ : Mr.N.Shanmugaselvam

ORDER -
(Or e Court Was: made by M.M. S DRESH, ] )

TR
»t,n?:son has been ﬁled seeking a dwectloq to ‘the respondents 1

%! A

This Writ

' 1 LY
and 2 to constitute a* specnal team of Pohce ofﬁcra!s permanently to prevent the
‘\
illegal quarrying of sand by bullock-carts in 5.No.1 12 of Maliyakadu, SNo.9 and 12

"\-_. Y

of Chinna Avudayar Kovil Village, S.No.1 of Thokkalikadu Village, S.No.1, 4 and 5-1

Rajamadam village: i 1‘ ¥ £
WEB COPY
Yy £ 8 F ¥

2The grievance of the petitioner is that with respect to continued,

unabated illegal mining. In the counter affidavit filed by respondent No.1, it is

stated as follows:

http:/feww judks nic in
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"10.In the above circumstances, it is most respectfully submitteq
that effective and stringent action is being taken by the District
Administration to arrest the illicit quarrying and transportation of
minerals and thus a total of 247 vehicles and 354 bullock carts have

been seized and a penalty of Rs.1,08,32,475/- (one crore eight lakh

thirty two thousand four _ndred-and,.*égygnty five only) have been

) l:;;.:: X
realized from the onthg:f Abri‘lJZ(f-ﬂB iofSthE“mber, 2018. Apart from
that, 309 cri iﬁ‘éﬁilaseg,have been filed agqi;rls‘t offenders indulged in

illicit quare 'Rg “and™transportation of minelfa‘l'”'si{:f,, r t{i‘e eriod from
S ."/;_ 34 J\:',\‘{" z

01.01.2018 ¢o 1510.2018 ang One person was booked under goondas

g isgheing under

izuve of vehicles
]
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19936 of 2017. In the event of any violation, it is open to the petitioner to file

contempt petition before this Court. No costs.

[M.M.S.,].]  [N.S.K.,J.]

30.10.2018
Index :Yes/No }
Internet : Yes / No
|
To

4D
1.The District Goélsct
Thanjavur District,
Thanjavur.

2.The Superi teg
Thanjavur
Thanjavur. 2
‘.-‘H'....‘ R
3.The Additiona \Chle?eSecreta[y of Tamﬂ Nadu
Industries Departm ent, Fort S_amt George
Government of Tamil INGEUEEE L T
Chennai - 600 009. ‘
4 The Commissioner of Geologyan \Mlmngw
Guindy, Chennai.

\_.7'\.""

s i

\{:.‘ i‘;‘{ - 1 ‘-/ o — :’;: ;“ -

http//www judis.nic.in
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and

N.SATHISH KUMAR, ],
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Item No.09:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOQUTHERN ZONE, CHENNAI

Original Application No. 161 of 2020 (SZ)
(Through Video Conference)

IN THE MATTER OF

Tribunal on its own motion SUO MOTU

Based on the News item in the Times of India Newspaper,
Chennai Edition dated 28.08.2020, “Thanjavur admin
warns of action, but illegal sand mining still thrives”.

...Applicant(s)
Versus

1. The Principal Secretary to Government,
Public Works Department,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu - 600 009.

2. The Additional Chief Secretary to Govt. of Tamil Nadu,
Revenue and Disaster Management Department,
Govt. Secretariat, Fort George
Chennai, Tamil Nadu 600 009.

3. The Secretary to Govt. of Tamil Nadu,
Department of Environment,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu - 600 009.

4. Department of Geology and Mining
Rep. by its Director,
Alandur Roaad, Indusrial Estate,
Guindy, Chennai 600 032.

5. Department of Geology and Mining,
Rep. by its Assistant Director,
Thanjavur 613 010.

6. The District Collector,
Thanjavur District,
Collectorate,
Thanjavur - 613 010.

ot



7. The Tahsildar,
Pattukottai Taluk,
Taluk Office, Muthupet, .
Thangavel Nagar, Pattukottal,
Thanjavur 614 602.

8. The Municipal Commissioner,
Pattukottai Municipality,
56-1, Naadimuthu Nagar, '
Pattukottai, Thanjavur 614 601.
...Respandent(s)

For Applicant(éj: Suo Motu by Court.

For Respondent(s):  Sri. S.R. Rajagopal, Addl. Adv. ééperal along with
: Sri. Vijay Prasanth Spl. Govt. Pleader for R1 to R8.

Date be Judgment: 17t November, 2020.

CORAM:

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

A

Whether the Judgement is allowed to be published on the Internet —Yes/No

Whether the Judgement ‘i's to be published in the All India NGT Réporte; - Yes /No
JUDGMENT

1. The above case has been Suo Motu registered by this Tribunal
on the basis of the newspaper report published in The Times of
India, Chennai Edition dated, 28.08.2020 under the caption
“Thanjavur admin warns of action, but illegal sand mining
still thrives.”

It is alleged in the newspaper report that illegal sand mining is
thriving in Pattukottai Taluk of Thanjavur District. Though, the

administration warned of strict action against those engaged in



such illegal activities, in practice that is not fruitful and it still
continues.
. It is also alleged in the newspaper report that there were some
instance of seizing of some vehicles involved in such illegal sand
mining and also some criminal cases were registered. But in
spite of such measures taken, such things are happening. They
have also published a photograph showing the presence of
nqmbﬁ.‘,‘pf bullock carts which according to them are involved in
illggél sand mining and transporting illegally mined sand.

. 'lt. is ‘Valso seen from the newspaper report that there was a ban

: o;'dcr passed by the Hon'ble High Court of Madras at Madurai

i'Bcncbj'Tegarding sand mining in the river bed or canal bed in the
district.

.. It is élso seen from the newspaper report that as many as 600
vehicles and 370 bullock carts were seized which were involved
in such illegal mining activities and 887 First Information Report
(FIR) ﬁavc been registered in the previous year and 526 in the
present year in respect of such incidents and despite this illegal
sand mining was continuing.

In order to ascertain the genuineness of the allegations made in

the newspaper report, we have appointed a Joint Committee

comprising of (1) the District Collector, Thanjavur District or a

Senior Officer not below the rank of Assistant Collector or Sub

Divisional Magistrate as deputed by the District Collector, (2) the

Sup}:rintcnding Engineer, Public Works Department (PWD) and

Water Resources Organisation (WRO) and (3) the Director or &

Senior Officer from the Office of the Director, Geology and

Mining to inspect the area in question and submit 2 factual as



well as action taken report, if there is any violation found

including the mechanisms that is being adopted by the District

Administration to check such illegal activities which is required

for protecting the natural resources like river, sand, etc.

. We have mentioned in the order that they can also ascertain as

to whether any provision has been made to install CCTV

cameras in such areas so as to trace out the persons who are
mvolved in such activities and brmg them before court of law
qulckly They have been dnrected to give the details regarding

. the nu__mber of cases registered, number of vehicles seized and

- ﬁxe amount of penalty or environmental compensation imposed

: against- them for releasing the vehxcles and also_for e:d:ractlng
sand ‘and makmg unlawful gain by using such mined sand, after

! asc,ertgitning the quantity wk;iéh they have mined. They are also
dﬁ'écté‘d to suggest the ways and means to effectively. curb such
acgivitig:s to protect natural resources against illegél exploiiation

y c‘glih_sin‘g.loss to the exchequer.

.-Thc,Pubiic Works Department (PWD) was designated as the
nodé] agency for co-ordination and gl,So’ for providing necessary
logistics for that purpose.

. When the matter came up for hearing today through Video

Conference, Sri. S.R. Rajagopal, Additional Advocate General

along with Sri. Vijay Prasanth, Special Government Pleader

represented respondents 1 to 8.

Sri. S.R. Rajagopal, the learned Additional Advocate General
appearing for the respondents submitted that the committee had
already submitted the report and necessary directions have been

issued to be vigil on these aspects to curb illegal activities as

LY/
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alleged in the newspaper report.

11. We have received the status report submitted by the Joint

Committee which reads as follows:-

*Status Report filed by the Joint Committee co rising o
Sub - Collector Pattukottai, The Executive ineer _ PWD,

Department o[ Geom; and Mining, Thanjavur.

It is respectfully submitted that the Hon'ble National Green
Tribunal Southern Zone Chennai has been registered OA No.
161/2020 on Suo Motu based on Newspaper report in the
**Times of India’ Chennai Edition dated: 28.08.2020 under the
caption ¢ Thanjavur admin wamns of action, but illegal smd i
mmmg still thrives”

2. It is respectfully submitted that in the order dated:
01.09.2020 the Hon’ble National Green Tribunal ordered o
appoint a Joint Committee comprising of the 1) District
Collector, Thanjavur District or a Senicr Officer not below the
rank of Assistant Collector for) Sub - Divisional magistrate
deputed by the District Coliector 2) Superintending Engineer '
PWD, WRO. 3) The Director or a Senior Officer from the Office of
the Director of Geology and Mining to inspect the area in
question and submit a factual as well as action taken report, If
there is any violation found.

3. It is respectfully submitted that afier receipt of the order -
dated: 01.09.2020 the District Collector has instructed the Sub.

' Collector - Pattukottai and the Executive Engineer PWD, WRO,
Agmyam Basin Division to form a Joint Committee along with
the Assistant Director of Geology and Mining Thanjavur vide:
his letter Re.No. 367/Mines/2020 dated: 08.09.2020.
Accordingly the Joint Committee has been formed and the
areas reported in News Paper have been inspected jointly by
the committee on 28.09.2020 and 29.09.2020 along with
Revenue and Public Works Department officials. Further the
Sub Collector - Pattukottai convened a meeting on 01.10.2020

- at 10.00 AM in the office of the Sub Collector - Pattukottai
regarding the action taken on this issue.

4. It is respectfully submitted that the Joint Committee has
inspected the area mentioned in the Times of Indid News paper
namely Maharaja Samuthiram and the areas suspected for
illegal mining situated in and around the Pattukottai Taluk
such as = Periyakkottai, Gobalasamuthiram and ‘Sirankudi
Villages. During inspection the committee has found that Sand
mixed with Earth has been quarried illegally from Periyakkottai
Periya Eri padugai and Vikramam Manchaneri padugai and
stocked in the patta lands of the above said Villages in the
form of heaps in various sizes. The committee has also

detected that the Sand mixed with Earth has been purified by

S
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Washing and sold it illegally to the needy. Around
e way‘ o hed Sand and 1859 Unit of Earth have been
12'5 " :f{e‘:,:sspecﬁng authorities. The said quantity of Sand
;Th::ded over to the Executive Engineer, f’WD, Mm;ngnaty;:
Monitoring Division, Thanjavur for further actto.n. Base o,sorls
inspection report 19 FIR, were registered against the 'ped o
who have involved in such illegal activities and also seize
during inspection.
mc:"m":;::; Z’:yhanjawr District, the details of seizure of
the illegal sand vehides, number of FIR filed, numt?er of cases
booked under Goondas Act and penalty amounts imposed for
the years from 2019-2020, 2020-2021 (up to September) have
been tabulated

No.of vehicles Penatlty collected
i seized for illegal ooy (in Rs)
° Ittt transportation of ;
& ¥ Sand No.of cas
sL ‘quarrying Fir. | booked Penatlty
No . Year / storage ' s under collected
of Sand Goond Penalty through
detected Bullock . |ias Act. t ord
Vehicles carts court orders
1 | 20192020 3 611 378 | 887 | 3 72,565 1,42,98,423
(Annex-1) : :
2020-2021 | - . . k
{up to 4 ‘648 | 1866 1 42,082 14,11,000
2 September) | 21 18 o8 |3
(Annex - 1i)
L TOTAL 24 \ 1029 1026 1753 4 1,14,647 1,57,09,423

6. It is respectfully submitted 'that, effective and
stringent action is being taken by the enforcing authorities of
R‘evenue, Police and .Dq';al't_ﬂteni of G_édlogy and Mining so as
to curb illegal quarrying and transportation of Minerals. As
submitted above a total o_[ 418 number.of Vehicles and 648
number of Bullock Carts have been sé/ized and a Penalty of
Rs.14,53,082/- (Rs. Fourteen Lakhs Fifty Three Thousand and
Eight Two Only) have been realized fram_ the month of April
2020 to September 2020. Apart from that, 866 Criminal Cases
have been filed against offenders indulged in illicit Quarrying
and Transportation of Minerals for. the period from April 2020
to September 2020 under section 379 I.P.C along with 21(1) of
Mines and Minerals (Development and Regulation) Act 1957,
Also one person was detained under Goondas Act.

7. It 1s respectfuily submitted that 3 habitual offenders
been booked under Goondas Act in Thanjavur District

Jor the illegal quarrying and transportation of minerals during

have

the year 2019-2020 and one person has been booked under

Goondas Act during the year 2020 - 2021. The details are
submitted below.

-
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DETAILS ON THE CASES BOOKED AGAINST

YEAR 2019 - 2020

THE SAND OFFENDERS UNDER GOONDAS ACT

Name of the whether the
SL b ol ShePETSONS | proceedings of the District | DS of the | oqenger,
No Goendas act collector and Date offence | arrestedor
co not
C.Rocket Raj
S/o. CF !?{;L The Court of the District Accused in the
. - Collector and District Central Prision,
Main Road, Mack Tiruchir e
1 Salaikara Street, qgestrate, Sand Offender | Tuchurappa
Mari n Koil, Tharyavur as a remand
Thany : T Order No. P.D.No.35/2019, Prisoner
Vapur Taluk, Dated: 25.11.2019 {Annex - ILI)
Thanjavur District.
R.Sarathkumar, The Court of the District Accused in the
S/o. Rajakannu, Collector and District $iite, Sub - Jail,
Adidravidar Theru, Magistrate, B 4 Papanasam
2 Keela Kalakudi, Thanjavur Sand Offehder as a remand
Papanasam Taluk, Order No. P.D.No.42/2019, Prisoner
Thanjavur District. Dated: 16.12.2019 {Annex - IV)
G.Panni krishnamoorthy
@ Knishhamoorthy,
S/o. Govindaraj, The Court of the District Accused in the
Saliyakulakarai, Collector and District Central Pnision,
Mariyamman Kaoil, Magistrate, Tiruchirappalli
3 Thanjavur Taluk, javur Sand Offgnder as a remand
Thanjavur District Ovrder No. P.D.No.02/2020, ' Prisoner
Now at: Kannithoppu, Dated: 12.01.2020 (Annex - V)
Aalakudi Village,
Papanasam Taluk s -
YEAR 2019 - 2020 ( Upto September)
G.Visvanath Proceedings of the Distict | VAN
S/0.Govindaraj, Collector and District Acc;:;tjalz; the
. Periya Theru, - Magistrate, - Pattukottai as
4 Kudalur, Thanjavur Sand Offender 2 Ferand
Thanjavur Taluk, Order No. P.D.No.49/2020, Prisoher
Thanjavur District Dated: 31.08.2020 (Annex - VI)
8. It is respectfully submitted that nine check posts have
" already been established in the District Border and also the
places where ever necessary and they are functioning properly
and effectively.
The details are submitted below. {(Annex — VII)
o Miriafiction Name of the Check Post
me of the c
No Police Station Dist;Border
1. A t
Vallam rputhpuram Pudukkottai
2. . .
Thiruvaiyaru Vilangudi Anyalur
3.
Thogur Kallanai Trichy
4. .
Sengipatti Puthugudi Trichy




Qlb

—
5 Sb- Chathiram Vilangulam Pudukkonﬁ
¢ TC-Balam Avanam Pudukkottai
7 Swamimalai ]‘leelalhanallur Ariyalur
& Thiruppanandal ﬁnnafkaraf Ariyalur
. Thiruneelagudi ". S-Pudur Nagapattinam

9. itis humbly submitted that, to further sfrengthen the
momtormg mechamsm against the illegal sand mmspanatwn
dosed circuit television cameras are installed in xmportant"
Check Posts. In this regard it is submitted that the camera was
installed in, Avanam. Check - Post, Pudukudi Check - Post,
Vilankulam Check - Past Neelathanallur Check -_Post,
Anaikarai Check - Post, Arputhapuram Check - Post and

S.Pudhur Check Post in Thanjavur District and thereby alt.
ofﬁcuzls who are in-charge in Check - Posts keenly momlo the b

10. Itis r&spectfully submitted that the District Collecwr

movement round the clock to prevent the illegal: sand i
transportation. ‘

§

Thanjavur has duected dunng the course of Dlstnct Level Task_

Force Committee Meetmgs

the enforcing authontxes te; j"““
Reuenue Department. Pohoe officials, Public Work Department :

and Department of Geology and Mining Officials’ to " take
sznngent and unmedlate action against illegal quarrying and
transportation of minerals. Further it has been directed to have

" constant vigil (;uer the areas of river beds of Thanjavur District

so as 1o.arrest the illicit menace if any. As such all the areas

are under constant vigil and the

illicit

quarrying and

transportation of mineral have been brought under control.

11,

Nlicit quarrying

It is respectfully submitted that various measures
and decisions had been taken by the Taluk Level Task Force
Committee for effective seizure  of  vehicles indulged in

and transportation of minerals by forming

special teams comprising of Depuly Tahsildars, Revenue

Inspectors,

Village Administrative Officers and Village
Assistants, Further it is submitted that the access to the river
beds have been blocked by forming deep trenches (Annex -
VIIN) by the Public Work Department and eriminal cases have

also been filed by the Police Department against the offenders

involved in illicit quarrying and transportation of minerals.

12. It is respecifully submitted that every Monday the
weekly performance of the enforcing authorities ie., Sub
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collector,  Revenue Diuisional officers, Tahsildars, all Deputy
Superintendent of Police, Geology and Mining cfficials and
Pubhic Works Department offidals are being critically reviewed
by the District Colledor and strict instructions have been
issued to them for effective monitoring and prevention of llicit
quarrying and transportation of minerals within their
respective junisdiction.

13. It is respectfully submitted that, frequent surprise
raids comprising of Revenue, Police, Mines and Pubhc Works
Department officials individually as well as jointly are being
carried out during the day time as well as in night imes so as
to arrest the illicit removal of sand and the area is under
constant vigil and the illegal quarrying and transportation of
sand has been brought under control.

14. It is respectfully submitted that the Hon'ble NGT
has directed to submit nature of mechanism adopted to prevent
illegal quarrying. As per the direction we submit the following
points for favour of consideration.

The Parliament had enacted Mines and Minerals
(Development and Requlation) Act, 1957 ta control the entire
mineral administration in the Country. Under section 21 of the
Act, necessary provisions have been made for effecting scizure
of wvehicles and mincral involued in illict muning and
transportation.

Delegations of powers have been given by the
Government under section 21 of the Mines and Mnerals
{Deveiepment and Regulation) Act, 1957, as follows:

Powers have been delegated to the persons holding the post
of Revenue Inspector (Mines) to the level of District Collector
for effecting seizure of vehides involved n lhcit
trunsportation and o effet seizure of mnerals
quarmied/mined illegally (1ide G.0.Ms.No.167 Industnes
{MMC1) Department, dated 16.06.1994.) (Annex - IX)
Powers have been delegated to Revenue Department,
Dinsional Officer in their jurisdiction to effect not only
seizure but to levy penalty to the offender (ride G.O.Ms No.4
Industries Department, dated 02.01.1998.) (Annex - X)
Inherent powers are available to Police personnels for
effecting seizure of wvehicles and for fiing cases in
consultation with other departments like Revenue and
Mines. Particularly, powers have been delegated to the
personnel holding post of Inspector of Police and above (o
effect provision of Goondas Act on the sand offenders i.e, on
the persons involved in illicit quarrying/transportation of
sand (Act No.16/2006). (Annex - XI)



d. The Government constituted a State Level Task Force to
monitor various mining activities and 1o prevent illegal
mining in the State under the Chatrmanship of the Secretary
o govemment, Industries Department (vide G.0.Ms.No.33
Industries (MMA. 1) department, dated 15.03.2006). (Annex
- xm .

e  Periodical meetings are conducted by concerned Tahsildars
in respect of review ‘of cases of |1llicit
quarrying/transportation of minerals  within  their
geographical jurisdiction ie, Taluk level Task Force
committee meeting twice in a month (vide G.0.135 Industnes
(MMA.1) department, dated 13.09.2009). {Annex — XIII)

£ Similarly, periodical meetings are conducted by concerned
District Collectors and review the progress of Taluk level
~Task Force committee and send a periodical report to High

' level committee/Appellate Forum through the Director of

Y Geology and Mining (vide G.0.135 Industries (MMA.1)

o/ department, dated 13.09.2009).

) g It is further submitted that approved sand quarry is

: »w . functioning especially for bullock carts at SF.No.8 & 9

s ' Agniyar river over an exent of 3.00.0 Hect. in Chinna

A Avudatyar kol Village in Pattukkottai Taluk granted vide

“ District Collector, Thanjavur Proceedings in R.C.No

o’ L. 280/Mines/2018 Dated : 10,02.2020 operating by the

. Executive Engineer, Public Works Department, Mining and

Monitoring Division, Thanjavur. The sand mining area is

situated closer to the Maharajasamuthiram river bed. The

bullock carts photos published in the ‘*Times of India’

Newspaper dated 28.08.2020 has taken when the bullock

carts & carts rider taking rest & feeding water in the river

bed by catile. Hence, The sand being taken from approved
sand quarry functioning in the Chinna Avudaiyar koil uillage
for sales 1o the public by bullock carts.

Therefore, it is.most respectfully prayed that this

Honb'le National Green Tribunal-may be pleased to accept

this report and thus render justice.”

12.  On going through the reports, it is seen that prompt action is
being taken by the authorities, whenever it is brought to their
knowledge about the illegal mining. It is also seen from Para 14
of the report that certain steps have been taken and directions
issued to monitor such activities. Further, it is also seen from
Para 9 of the report that to further strengthen the monitoring

mechanism against illegal sand transportation, CCTV cameras

10
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have been installed in important check posts. Cameras were
also installed in Avanam Check Post, Pudukudi Check Post,
Vilankulam Check Post, Neelathanallur Check Post, Anaikarai
Check Post, Arputhapuram Check Post and S. Pudhur Check
Post in Thanjavur District.

13. The learned Additional Advocate General also submitted that
necessary steps have been taken to install CCTV cameras in the
minméqgf;as. Certain photographs were als"f'.ﬁroduced along
with_the report showing the installation of CCTV cameras in
cerféi;l areas covering certain places where it is likely to happen
and also roads through which it is likely to be carried for the
purpqéé of monitoring the same.

14. 'So under such circumstances, we feel that the application
can be disposed of by giviﬁg certain directions to the authorities
to curbillegal sand mining.

15. S, tﬁe »application is disposed of as follows:-

() The "-"_('::onccrned departments namely, Mining
‘l‘)epartmcnt, District Administration and Police
'ﬁépa“ift_xhent are directed to comply strictly with
the dir;ections given by the committee in Para
No.14 of the report so as to monitor the illegal
sand mining and take action against those
persons who are responsible for the same.

(ii) If the CCTV Cameras have not been installed in
the places where the mining is going on or
possibility of illegal mining is likely to occur
namely along the river bed, then the District

Administration as well as the concerned

1



(i)

- ~* by those persons whq.havé,beé_n permitted by the

v

authorities to do’ n},ining in accordance with lav‘v:’" .

34

departments are directed to take steps to install

considerable number of CCTV cameras in those

areas so as to make the monitoring more effective

and also to take action against them in
accordance withlaw.

The Police Departrneh’t‘.- as well as the District
Administration = and Mining Department are
directed to make periodical inspections of those
areas and provide allstrlct measures to monitor
even the permitted mining activities to be carried ~
out in a proper way a.u\ld\t'o év;id any possibility of

committing any violation and doiﬁg illegal mining

as well.
They must also provide certain mechanism to
monitor the loading of sand i’x_l,;jthe vehicles or

bullock carts which. i:vere‘“ﬁcrmitted by providing

necessary passés’so as to: heck ‘as to whether
proper quantity of sand pef_'l:h'i‘tied alone is being
quarried and being transported by those persons.
The authorities are also directed to register the
mechanized vehicles which are likely to be used
for transportation of such mined articles and
provide necessary GPS system in them so as to
track the movement of the mechanized vehicles

so as to ascertain as to whether this is being used

for any illegal purpose other than permitted

12
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(vi) The Registry is directed to communicate this

purpose.

order to concerned departments so as to enable
them to comply with the direction.
16. With the above directions and observations, this application is

disposed of.

------------------------

P/ ‘(' ’

0.A. No.161/2020
17th November, 2020. Mn.
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